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The Lok Sa.bha me! at Ere!'ell of the
Clock

{MR. DepUTy-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Air Accidents

"334. r Shr~ Bibhuti Mishra:LShn D. C. Sharma:

Will the Minister of Transport and
Communications he pleased to slate:

(a ) the details of air accidents which
have taken place since 1st May. 1959
ill which aircrafts of the Air India
International ann the Indian Airlines
Corporation were involved;

(b) the reasons for each accident;
.tnd

(cJ the extent or loss sustained in
each accident?

The Deputy Minister of Civil Avia-
tion (Shrt Mohiuddin): (a) to (c). r
lay on tho Table of the Sabha a state-
ment giving the requisite information.
tse« Apperid ix II, annexure No. 1.1

J,ll' f.:f~f~ tip.;f: pr "h~?: 'fit
~ ~ q('fT ~ ~ f'fi" ~'3 fl{. '1"f
H~s 'tiT fu;;ft-CfoTRT ~ r:r-r ~W-
gm ~ m.: ~ ftffiT ~ foti--;{I-~-
~~~~~~~ l-q'~ifr~

~ f'li ~ ~,;mi7: ~\3 fl{ 'fiT gm '!IT

m~ \l;fm 1'f1 ~T f<:ni rff;T :qn:ft ~
~T 'PlT ~;T<:'1T~
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J,lf IH~r.r: ~ efTfuq; ~ rn
~.i ~ ~ I <m s'1~Rlll~,"l ;;rgif
bTfrro/1 ~ ~ I if{ ~ if ~ ~ if
Qil ;;ro mf it WT ir.rr ~ ~
fuiR'rn <n<ft ~ 'fif<iT <i'Ff $ l1rtJf.

~ i Ril flA- Ji11TI

~i f~1r:,fq''..l : ~ ~ ~
::it <f ~ f'li ~ ffif 'liBT ~ I

'f'..f' <fl~ ~~ 'rT 'i'i'l ~1T5T~)~fr~ ?

""; l<P!Rf l>f~ ~;;frlf ~ ~

m.: <i~ fr<'hH ~ ~'j:'f1Ji ~ ~
m m'T ~it ~ foti1fT<: rn;fi' f<11l cr,,,,
~ , ~.ff.t~ 1'f1 ~ '1Ttpf ifrr
;fi' f.-nl m "fRT ~. '-Tr I

~4-l Tf~'~: ~ '1~

~if i ~ ~~~ 'ffl"R ~

if ~ 'fi'r <rPf rf 'lit I '-Po';f " ~

<tT <rPf ~ I m'T ~ ~ f-fi ~ ~

~ m<: ~ ~ ~ fcfl ~1ffiT;:;@ (~I

m; "l' Wf< it ~~ ~ #r 61m ?

J,lf f~~ffl' fq"-1 : m'T tfrt:rrfT 'til:
m~ I

~'f OflE ~5T;;: ~~, ~~ ~

'it ir 'fif.T f'fi" mr 'f.V11' ~~ I -q ~"l'r
"!Porn ? ~ 'Fir 1'f1 I1'if 'f."TrrT~"T 7

"~t'~~i~-\fi": in: ~ if .~
o/.f 'fi"r.l ;f.t :;p';''1 "l' ~TrfT I

SlH'i Tangamani: III U1C second
accident of 27th May, we find that the
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4)ilot was able to bring that plane safe-
ly back to the Palam airport. May I 
know whether there w ill be any 
recognition to the way the pilot has 
avoided any accident?

Shri Mohiudtlin: I am glad the pilot 
had the presence of mind and it is 
i-ealiy creditable that he managed the 
plane in spite of the fact that the 
window screen was broken and he 
himself was injured. He managed it 
very efficiently to bring the plane to 
the Palam airport more than 150 or 
120 miles.

Mr. Deputy-Speaker; Is it intended 
to recognise that presence o f mind?

Shri Mohiuddin: I have no informa-
tion about that from the Indian A ir-
lines Corporation.

Shri T. B, Vittal Rao: With regard 
to the enquiry regarding tjje accident 
o f the Air India International Plan— 
Rani of Agra, may I know whether 
the Government would expedite both 
the departmental and the other 
enquiry in view  of the fact that it is 
an international service?

Shri Mohiuddin: I do not know what 
other enquiry the hon. Member refers 
to. At present, the enquiry is depart-
mental by the Chief Investigator of 
the Civil Aviation Department. I as-
sure the hon. Member that I will ask 
them to expedite.

Shri C. R. Pattabhi Raman: How
soon w ill all our transport be equipped 
with radar equipment?

Shri Mohiuddin: Sanction has been 
accorded for equipping the Viscounts 
with storm warning radar and the 
equipment process w ill begin this 
year. But, I cannot say how long 
it w ill take for all the ten to be eqiup- 
ped. It may take about two years.

Shri Ram Krishaii Gupta: May I
know whether any compensation has 
been paid to the persons injured or 
their families?

Shri Mohiuddin: Which accident?

Mr. Deputy-Speaker: W hether any 
compensation is proposed to be paid

to the persons injured or the families 
of the dead?

Shri Mohiuddin: In this Viscount 
accident, there was injury only to the 
pilot and his co-pilot. I am sure thejr 
were looked after very well by the 
Airlines Corporation. There were no 
injuries in the Super-consteilation.

Mr. Deputy-Speakei*: Next question.

Shrimati Mafida Ahmed rose .—

Mr. Deputy-Speaker: I am sorry i f  
I have passed on. I have passed on. 
Next question.

Slum Clearance Work in Delhi

*335. Shri Radha Raman: W ill the 
Minister of Health be pleased to state:

(a) whether the slum clerance w ork  
in Delhi has been transferred to Delhi 
Municipal Corporation;

(b ) if so, what considerations guided 
Government to do so,'

(c) what is the amount which G ov-
ernment had allocated for this w ork 
during the current financial year and 
whether that too was passed on to the 
Corporation;

(d ) whether as a result of this the 
Government have thought of either 
winding up Delhi Development Autho-
rity or passing this agency as w ell to- 
the Delhi Municipal Corporation; and

(e) what arrangements Government 
have made for slum clearance w ork 
in New Delhi area after this w ork is 
passed on to the Delhi Municipal Cor-
poration.

The Minister of Health (Shri Kar- 
markar): (a) Yes, Sir.

(b ) It was considered that the 
Municipal Corporation of Delhi, is 
more suited to execute slum clearance 
schemes than the Delhi Development 
Authority.

(c) A provision of Rs, 147 lakhs as 
loan was made for the Delhi Develop-
ment Authority. This amount is pro-
posed to be placed at the disposal o f
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the Ministry of Works, Housing and 
Supply who w ill pass it on to the Cor-
poration according to its requirements,

(d ) This question is receiving con-
sideration.

(e ) Slum Clearance Schemes for 
New Delhi Municipal Committee will 
also be formulated and executed by 
the Municipal Corporation of Delhi.

Shri Radha Raman: May I know 
whether the Government of India 
and the Municipal Corporation autho-
rities had any discussion with regard 
to future plan of slum clearance woi'k 
in Delhi and if so, what decisions they 
had taken in order to see that the 
previous work was in co-ordination 
with the work that was to be done
B O W ?

Shri Karmarkar: Now, the work has 
been entrusted to the Corporation. I 
have no doubt that they would try to 
do it in co-ordination with the previous
work. The matter o f fact was............
(The hon. Deputy Minister of Agricul-
ture Shri M. V. Krishnappa was also 
seen on his legs).

Mr. Deputy-Speaker: Order, order; 
two hon. Ministers are standing.

Shri Karmarkar; He is trying to sit 
down. The Corporation passed a 
resolution that they should be declared 
as the competent authority under the 
Slum Areas Act. The Government of 
India considered the matter and con-
ceded this request of the Corporation.

Shri Radha Raman; I welcome the 
decision of the Government so far as 
the passing on of this work is con- 
eerned. I was just enquiring whether 
after having decided to pass on 
this sum of Rs, 1 crore and several 
lakhs to the Delhi Corporation, the 
Delhi Corporation will have a certain 
•bligation towards the Government of 
India with regard to the discharge of 
ttiis responsibility so far as slum 
elearance work is concerned and also 
in accordance with the general plan 
of slum clearance work in the coun-
t y ?

Shri Karmarkar: As my hon. friend 
knows, the Corporation is an autono-
mous body and in their functions, the 
Government will not normally inter-
fere. But, I know that the Corpora-
tion will take into consideration the 
previous plans, their own require-
ments and whatever they can learn 
from  other parts of the country.

Shri Ramanathan Chettiar; Apart 
from Delhi, may I know whether there 
is any national plan for slum im prove-
ment schemes for the entire country 
in d  if so, what is the amount in the 
Second Plan"?

Shri Karmarkar; There is a Plan 
and an amount also. But, that ques-
tion may be asked o f the hon. Minister 
o f Works, Housing and Supply who 
deals with that. I should like to 
answer an earlier question of Shri 
Radha Raman: I should like to add
to what I have said already that in 
the Ministry it has been agreed that 
the Ministry of Home Affairs w ill be 
the co-ordinating authority in respect 
of the master plan and the slum 
clearance w cik  o f the Delhi Corpora-
tion. That is the position.

Tm fwf Hrf artrf : wr
Iff

w  t  ?

«fr JsftTTT ^ ^ ?ft ^

TTPft ^  ^  I

H it
q r  ?

<̂TT̂ ir«T

^  ^  ^  ? r w  f ,
ffTpTFd-i, w ?  m w r

«fm R  ^  s tT  I  i

Shri Karmarkar: I am sorry: I have 
not been able to understand the exact 
significance of what he meant by plot



1865 Oral Answers 
cost of slum clearance. Because, the 
clearance cost will depend on the 
nature o f the slum and the nature of 
the locality. It is bound to be diffe-
rent. If he has any slum in view, I 
should like him to table a question 
and I shall get the answer.

Shri S. M. Banerjec: At the instance 
o f the Prime Minister, a committee 
was appointed for this purpose, which 
submitted its report; and that report 
was discussed here also. May I know 
whether the recommendations of that 
Asoke Sen Committee have since been 
accepted by Government, and if so, 
when the recommendations contained 
in the report are likely to be im ple-
mented? ,

Shri Karmarkar: The Asoke Sen
Committee did submit a report regard-
ing slum clearance problems, especial-
ly, I think, with regard to the city of 
Calcutta, and other problems also. 
That report was considered by G ov-
ernment. So far as the actual work 
was concerned, it was felt that the 
Works, Housing and Supply Ministry 
should be in charge o f that w ork; and 
to my knowledge, at that time, the 
Asoke Sen Committee’s work came to 
an end.

Shri Vajpayee: Who wil'l carry out 
the work of slum clearance actually, 
whether the corporation or the Minis-
try of Works, Housing and Supply?

Shri Karmarkar: The slum clearance 
in the Delhi Union Territory w ill be 
in the charge o f the Ministry of 
Works, Housing and Supply, and will 
be carried out in accordance with the 
master plan. The actual execution of 
the slum clearance work within the 
Delhi Corporation area will be in the 
charge of the Delhi Corporation.

Shri Radha Raman: The hon. Minis-
ter has just now stated that in view 
of this work having gone to the Delhi 
Municipal Corporation, Government 
were seriously considering the question 
o f the winding up o f the Delhi Deve-
lopment Authority. Since quite a sub-
stantial amount is being spent, the 
Development Authority having nothing 
to do, may I know how long it will 
take In order to finish off this con-
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sideration so that this amount could 
be saved?

Shri Karmarkar: I should like to
have notice about that. The Delhi 
Development Authority, at the present 
moment, will be charged with the duty 
o f seeing that any slum clearance work 
is done in accordance with the interim 
general plan and in accordance with 
the master plan when it comes into 
existence. As I said earlier, the 
Works, Housing and Supply Ministry 
w ill be charged with this work; the 
actual execution will be done by the 
corporation. As to how soon or haw 
late this amount would be spent, that 
is more than I can say. If the hon. 
Member tables a separate question, I 
shall try to answer it.

Road Bridge on Rupnarain River
* i~ 
f  Shri S. C. Samanta:

\ S h r i Subodh Hansda:

W ill the Minister of Transport and 
Communications be pleased to refer to 
the reply given to Starred Question 
No. 53 on the 11th February, 1959 and 
state:

(a) whether final contract for con-
structing a road bridge on the Rup-
narain River (National Highway 
No. 6 ) has since been given;

(b ) if so, when the actual work is 
to commence;

(c ) whether it is a fact that a pas-
senger ferry service as contemplated 
is not working; and

(d ) if so, what are the reasons there-
for?

The Minister of State in the Ministry 
of Transport and Communications 
(Shri Raj Bahadur): (a) No. Sir. The 
last date for the receipt o f fresh ten-
ders is 28th August 1959.

(b ) Does not arise.
(c ) and (d ). A  statement is p laced ' 

on the Table o f the Sabha.

S t a t e m e n t

A passenger ferry servicc a h ^ d y  
exists. But it is proposed to convert 
it into a power ferry service for carry-

f
I
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ing loaded vehicles besides passengers. 
Delay in arranging the power ferry 
service has arisen on account o f the 
follow ing reasons:

(i) The Construction o f a jetty 
required for the ferry service was 
delayed as, during the construc-
tion, a high flood was experienced 
which damaged the jetty. Again 
the wooden ramps in the appro-
aches to the jetty were washed 
away due to a very high tide.
. (ii) No suitable contractor came 
forw ard to run the ferry inspite of 
several attempts. Arrangements 
for changing over the running of 
the ferry service from  contract 
system to departmental system 
have taken time.

Shri S. C. Samanta: From the state-
ment, I find that a passenger ferry 
service is already there. But is it not 
a fact that this place is half a mile 
up the river, and if so, may I know 
whether this power ferry is contemp-
lated there or at the road site?

Shri Raj Bahadur: A  new jetty has 
got to be constructed for the power 
ferry. I am not aware o f the exact 
point t h a f  the hon. Member refers to, 
but I think it is in a suitable position 
in alignment with the main thorough-
fare.

Shri Subodh Hansda: From the
statement I find that there are two 
reasons given there for the delay in 
arranging the power ferry service. 
One of the reasons is that no suitable 
contractor came forward to run the 
ferry in spite o f several attempts. If 
that was a fact, may I know w hy G ov-
ernment did not come forw ard to take 
up this ferry service departmentally?

Shri Raj Bahadur: To begin with, 
w e tried to get private parties to come 
into this power ferry service business; 
since we were not finding suitable 
parties coming forward, we have now 
tried to take up the w ork ourselves 
governmentally.

Shri S. C. Samanta: From the state-
ment I find that the jetty required for 
the power ferry service was construct-
ed but was damaged by the floods.

May I know why the work was not 
taken up before the rainy season or 
after the rainy season?

Shri Raj Bahadur: It was taken up 
in good season. It has been damaged 
twice; when it was constructed to 
about 25 per cent first, it was washed 
away; again, it was taken up and the 
jetty was nearing completion, but the 
heavy tides came again, and it was 
again damaged.

Shri Sadhan Gupta: May I know
whether in view  of the fact that suit-
able parties are not coming forw ard 
to run the power ferry service, it is 
going to be run by Government, and 
if so, from  what time?

Shri Raj Bahadur: As I said, it has 
ali'eady been contemplated that the 
State Government should run the fe r -
ry; as soon as we get the power 
boats for  that, i.e. suitable powercraft, 
we shall try to do so.

Shri Sadhan Gupta: May I know
when the construction o f the jetty was 
commenced for  the first time, and 
when it was commenced for the second 
time, whether it was before the rainy 
season or during the rainy season or 
after the rainy season?

Shri Raj Bahadur: The construction 
o f the jetty  was taken up some years 
back it was damaged due to the floods 
in December, 1956 for the first time; it 
was again completed in May, 1958, 
but in August, 1958, the w ooden dams 
and the approaches were washed away 
due to very heavy tides. It w ill be 
apparent that the w ork was taken up 
in good dry season and not in the 
rainy season.
Bridge over River Torsa on National 

Highway No. 31

+
^Shri Barman:

*337. Shri 3. €. Samanta:
Shri Subodh Hansda:

W ill the Minister of Transport and 
Communications be pleased to state:

(a) the year in which the bridge 
over River Torsa on National High-
w ay No. 31 was washed away by 
floods-
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(b ) whether it is a fact that dur-
ing rains vehicular traffic remaini' 
suspended for more than six months 
at this point, because even boats 
cannot take the vehicles across; and

(c ) if so, the reasons for not taking 
steps to restore the bridge and the 
communications?

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) The
bridges across the Sil Torsa and Char 
Torsa were washed away in 1952 
and 1954 respectively.

(b) If the flood in the Torsa river 
is not too high but the water is deep 
enough for a ferry to ply, com m uni-
cation is maintained during the mon-
soons by ferries at this site; other-
wise an alternative route via 
Matabhanga is used by road traffic. 
This alternative route maites use of 
the Railway bridge oyer the Torsa. 
which has been decked for road 
traffic.

(c ) The question of constructing 
permanent bridges over Sil Torsa 
and Char Torsa rivers is under con-
sideration.

Shri Barman; Is it not a fact that 
the alternative route which the hon. 
Minister has just now mentioned, 
that is, via Matabhanga is only a 
kutcha road and has as yet not been 
metalled? May I know whether the 
construction of this bridge over the 
Torsa has been entrusted to any ex-
pert body like the River Research 
Institute at Poona or any other re-
search station so that the engineers 
may find out how this bridge could 
be constructed, which we could not do 
so so long?

Shri Raj Bahadur: It is true that
the arrangement via Matabhanga rail-
way bridge is only a make-shift 
firr^ngement. That is why we propose 
to have a pucca bridge there. The 
hon. Member is very w ell aware that 
the changing course of the river has 
defied so far the engineering experts. 
A  site was sejected as far back at 
1951; designs were completed by about 
1953; just when the designs were sanc-

tioned, a big flood came and the 
entire site which was selected w a» 
found to be absolutely unsuitable for 
the construction of the bridge. Ever 
since then, the engineers are again 
trying to fix up a site, and there is 
close collaboration in this matter bet-
ween the experts available in the 
Central Water and Power Commission 
and the State Governments.

Shri S. C. Samanta; May I know
whether there is any difference of 
opinion amongst the expert engineers, 
as a result of which this work is not 
being taken up soon?

Shri Raj Bahadur; There may be 
difference of opinion, because it is a 
difficult engineering problem. But I 
cannot say that the w ork is being 
delayed only on account of that.

Shri Barman; May I know why this 
task was not entrusted to the River 
Research Institute so that they could 
find out a solution? That is my defi-
nite question.

Shri Raj Bahadur; We shall bear 
that in mind. I think they are also 
in consultation with each other.

Road and Inland Water Transport 
Committee

-4'
f  Shri Subodh Hansda:

'* \  Shri S. C. Samanta:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the recommendations 
made by the Road and Inland Water 
Transport Advisory Committee have 
been implemented by Government; 
and

(b ) if not, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur); (a) and (b ). 
The recommendations made by the 
Road and Inland Water Transport Ad-
visory Committee mostly concern 
State Governments and the question 
o f their implementation has been 
taken up with them. Some of the re -
commendations with which the Cen-
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tral Government are concernd have 
been  implemented and iteps are a l-
ready being taken to implc;nent the 
remaining recommendations.

Shri Subodh Hansda: May I know
the important recommendations that 
concern the Central Government?

Shri Raj Bahadur: I shall lay it on
the Table, because it will be a long 
statement. But 11 39 desired. . . .

Mr. Deputy-Speaker; The statement 
w ou ld  be laid on the Table of the 
House.

Shri Assar: Has the committee re-
com m ended the linking up of all the 
rivers from  north to south in the 
country by canals so as to increase 
■waterways, and if so, what is the re-
action of Government thereto?

Shri Raj Bahadur: Such recommen-
dations have been received from  time 
to  time, but I do not know whether 
this particular committee has made 
such a recommendation; I do not think 
it has. I think, in the present cir-
cumstances, particularly in view of 
financial difficulties, we shall not be 
able to link up the northern rivers 
w ith  the southern rivers.

Shri S. C. Samanta: May I know 
w hether these recommendations were 
scrutinised by the Central Govern-
ment, and special references were 
m ade to the Sitate Governments?

Shri Raj Bahadur: Yes, that is a 
lact.

Shri Subodh Hansda: The hon.
M inister has stated that some of the 
recommendations concern the State 
Governments. May I know whether 
Governm ent have any information as 
t o  whether the States have imple-
m ented all the recommendations?

Shri Raj Bahadur: The implementa-
tion  of the rejcommendations has, of 
course, been recommended to the 
State Governments, and we are try-
ing to follow  up these recommenda-
tions with them.

Shri Ramanathan Chettiar: Is it a
fact that one of the recommendations 
of this Committee is that the Buckin-
gham Canal should not be improved 
and only a test should be conducted?

Shri Raj Bahadur: I think the hon. 
Member is confusing this Committee 
which is the Road and InlcUid Water 
Transport Advisory Committee with 
the Inland Water Transport Com-
mittee.

Replacement of Dakota Aircrafts of
Indian Airlines Corporation

- f -

Shri A jit Singh Sarhadi: 
Shrimati Ila Palchoudhuri: 
Shri Narayanankutty M enoa: 
Shri Punnoose:

*339. i Pandey:
' Shri Raghunath Singh:

Dr, Ram Subhag Singh;
Shri A. K. Gopalan:
Shri Tangamani:
Shri Dinesh Singh:

W ill the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that there
is a proposal to replace the Dakota 
aircrafts o f the Indian Airlines Cor-
poration;

(b) if so, the details of the aircrafts
proposed to be purchased this year;

(c) whether there would be global
tenders for this purpose;

(d) whether any negotiations have
been conducted with Lockheed Cor-
poration of U.S.A.; and

(e) if so, the result thereof?

The Deputy Minister of Civil A via-
tion (Shri M ohiuddin): (a) and (b ).
No decision has yet been taken re-
garding the type of aircraft to replace 
the Indian Airlines Corporation’s 
Dakotas. The Indian Airlines Cor-
poration have, to meet their interim 
requirements, submitted a proposal for 
the purchase of five Fokker Friend-
ship aircraft during the Second Plan, 
period. This proposal is under con-
sideration.
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(c) No, Sir. The aircraft selected 
w ill be purchased from  the manufac-
turers concerned and the question of 
inviting global tenders does not arise.

(d ) and (e). The Lokheed Aircraft 
Corporation have offered to submit 
detailed proposals for a civil aircraft 
as a possible Dakota replacement, 
which are awaited.

Shri A jit Singh Sarhadi; What is 
the total expenditure that would be 
incurred in the replacement under the 
scheme contemplated?

Shri Mohiuddin: It is too premature 
at this stage to lay down any figures, 
because the whole scheme is under 
consideration.

Shri T. B. Vittal Rao: May I know 
whether the technical examination of 
the proposed purchase of the Fokker 
Friendship planes w ill be done from  
all aspects in view of our experience 
with the Heron aircraft which we 
purchased some years ago?

Shri Mohiuddin: The Technical
Committee have examined the various 
aircrafts that are available and they 
have thoroughly tested the various 
aspects of it and it is found that it is 
very satisfactory aeroplane.

Shri Hem Barua: Is it a fact that a 
Dutch firm have offered their collabo-
ration for the manufacture of Fokker 
Friendship aircraft in India under 
licence? If so, what is the reaction of 
Government to this proposal so far?

The Minister of Transport and Com-
munications (Shri S. K. Patil): The
Fokker Friendship people have also 
offered their collaboration so far as 
manufacture is concerned. But just 
now, as regards the five planes, to 
which m y hon. colleague made a ref-
erence, the question is not one of 
manufacture. The question is just to 
buy them immediately for some of 
our immediate needs in Assam and 
other places where the ‘planes are 
expected to fly ov*er turbulent cli-
mate. Therefore, the two questions 
are separate.

Shri Sadhan Gupta: Which are the 
countries from  which enquiries have 
been made as to the availability o f  
suitable aircraft for replacement o f  
Dakotas? In particular, have en-
quiries been made from the Soviet 
Union and other East European coun-
tries to see whether suitable aircraft 
could be available at reasonable 
prices?

Shri S. K. Patil: Once again, I would 
say that the question before us just 
now is not relating to the replace-
ment of Dakotas That is a larger 
question. The planes have to be 
manufactured in this country. Here 
the question is as to how in the 
interim period, to which reference has 
been made, a few  ’planes that w e  
need immediately could be bought. 
Fokker Friendship is the only plane 
just now available anywhere, of the 
medium size with the speed and other 
requirements. Therefore, there is no 
comparison. This plane is being used 
today by 12 countries within a couple 
of years of its manufacture.

Siiri Jaipal Singh: Apart from  our 
interim requirements, may I know 
from the hon. Minister whether at any 
stage he came across the Lockheed 
project? If tlie answer is in the affir-
mative, is his mind open in contradis-
tinction to what the hon. Defence 
Minister told us only the other day?

Shri S. K. Patil: I do not know what 
exactly the Defence Minister said. 
Just now the question here is about 
civil aviation. But so far as the L ock - 
heeds are concerned, we are very 
much earnest about it. The L ock - 
heeds are preparing a design for us 
and if it proves satisfactory in various 
respects and so on— it is a matter fo r  
the future— then it w ill be time fo r  
us to consider whether we should ac-
cept that proposition for  manufactur-
ing Lockheeds here.

Shri P. G. Deb: May I know w he-
ther the hon. Minister will hold an 
inquiry into various allegations and 
rumours to the effect that Rs. 5 lakh 
commission has been paid to an- 
ex-Indian Arm y officer in this deal?
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Mr. Beiwrty-Sfeeker: In replace,
ment at DskoUs?

Shri P. O. Deb: In this transaction.
Shri ft. K. Patti: I have never heard 

of any such thing The transaction 
has not even taken place

Shri Mohammed lraam: This?
Dakotas were acquired long ago and 
they must have become old enough 
Have Government any proposal to re-
place them immediately in the in-
terest of safety9 If so, when are they 
going to replace them?

Shri S. K. Patil: They have a long 
life.

The H ous l * should know that 
there are about 2.000 Dakotas m 
service just now in various countries 
of the world We have only 58 of 
them So their life still remains and 
the replacement question will arise as 
and when they become obsolete. We 
can fly our Dakotas for four 01 five 
year* mon

Shri Narayanankutty Menon: May I 
know whether when the decision to 
purchase this type of aircraft in the 
interim period was taken, enquiries, 
were made whether similar types of 
aircraft were available for the same 
purpose, and if so. the comparative 
merits of that aircraft taken into con-
sideration before the decision was 
taken to purchase this aircraft'1 

Shri S K. Patil: So far as the
medium size aircraft—pressurized type 
and all that—is concerned, I do not 
think there is any other available 
This is the only one and the best one 
anybody could buy

Shri Tangamani: The hon. Minister 
said in some other connection that thus 
Dutch Fokker Friendship ’plane was 
the younger sister of the Viscount 
May I know whether orders have been 
placed, and if so. when do we expect 
these five 'planes to be delivered to 
us? *

Shri S. K. Patti: No, Sir. My hon. 
colleague has replied that the question 
is under consideration. The request 
of the Indian Airlines Corporation is 
that they should have five aircraft

Surely we do not know how many 
could be delivered and when they 
could be delivered. The question is 
under consideration

Shri Dinegh Singh: Since the re-
placement of DakotaB is important
from tiu* point of view of Defence a& 
well as that of Civil Aviation, may I 
know whether an expert joint com-
mittee has gone into this question?
If so, will the Minister kindly place 
the report of that joint committee on 
ihe Table of the House’

Shri S K. Patil: I do not remember
any expert joint committee having 
been set up for that But so far as 
Defence is concerned, Government 
ha\e taken a decision that they will 
go :n for the Avro 748 which is under 
de ign and which will be produced 
So fat as we aie concerned, just now 
we are waiting to see what type of 
plane Avro would be and so on. 
That is a mallei lor the future If it 
answers to all our lequirements, sure- 
U* wc shall consider whether we 
should go m for that

In the meanwhile. Government have 
also taken a decision that they will 
approach Fokker Friendship and also 
the Lockheed people to put m thei*' 
designs etc so that we could consider 
all of them together and find out as 
to what is ultimately best for our 
passenger needs

Some hon Members rose—

Mr Deputy-Speaker: I should now 
pass on to the next question That 
is the only alternative

Shri Hem Barua: This is a very im-
portant question

Mr Deputy-Speaker: Therefore, it 
cannot be settled here during Ques-
tion Hour.

Shri P. C. Borooah: This is an im-
portant question Some more supple* 
mentaries should be allowed.

Mr. Deputy-Speaker: That is why T
have decided that it should be dts- 
cussed in some other way.
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ly t o g w K M  OH*
+

f  Start B H U  < % u * a
JM*.  ̂ Mathar:

^ Shri D. C. Shanna:
Will the Minister of Health be cleas- 

•ed to state

(a) whether Government have ap- 
(pointed or propose to appoint any 
•committee to go into the question of 
production of hydrogenated oils ana 
their effects on the consumeis;

<b) what is the la test scientific 
assessment of the product, and

<c) whether t olourisatton scheme i<> 
'feeing pursued?

The Minister of Health (Shri 
Karmarkar): la) No Sir

Investigation* undei the indian 
Council of Medical Research to find 
•out the role of fats and oils Includ-
ing hydrogenated oils) m the etiology 
of heart disease are. however, in pro-

(b) Experimental studies have de-
monstrated that the consumption of 
fats poor in polyunsaturated fatty 
acids like hydrogenated fats and 
butter tend to increase serum choles-
terol which has been found to be 
associated in the increased incidence 
■of coronary heart disease

(c) Researches for finding out a 
suitable stable colour for colouring 
vanaspat) are continuing

Shri Hariah Chandra Mathur: Mav
I know what note Government have 
taken of this scientific conclusion that 
liydrog«nated oil is injurious to the 
heart7

Shri Karmarkar: Such as unqualifi-
ed statement would not be correct 
This question has been undei oui 
consideration and the results of th< 
research of ICMR would be ma 
known for all after they reach some 
conclusions

Shri Harish Chandra Mathur: May
I know to what extent the production 
•of hydrogenated oils has increased 
since independence and whether

O o m m m t  i% tn m »  tart t * y  
wnrf an t  large m h  1st a * * - 
teration with ghee*

ftarl Kara*arfcar: I think tfcat « m -  
tto» falls properly within the pur-
view of my aa teemed ooUaafwe H»
Food and Agriculture Minister.

W m  wm : w r *ir war mffl 
I  %  fWNiff *  w

%  ^  ftr far *  Fwrmr *rfr iq h

tit ^  $  jstrrh *  m r A »hrit 
f  f r  it vpm  TifT f  wYr

w r- *nft *  SHIM TSf -»tt | ?A 
m  xfr* ^fur

« r h # ?r*ntwr 
w t  jqfr fa r  rut ’  

*r*r«r w r t w
*nrr f  '

*8  iftM r TW vrr <T JWT5T f  \ 
r *t<TR ir? ^

: irnrfnr m e* 
?T | mp ^  if ^jr
fr  w*th  ftprr wpt xfr- w

^nffw w t fr  -3*m arsrnr fcr n

%5 <TTO SHt WIT*
nw< m v  i « f m  fm  v  **frfwr t w  m  
f f m  *r =Trr^ % i w  «rm

frpr qiprT ?rfpr iry % Pi?

r *  w p

w  *f*ntwT •
«rw ?nr in *rf t  3*r ^  ^rr
jRftarr fr i ^
^  ^rsnr amr ?ft ?t*rr \

Briefly, the evidence obtained w  
far would seem to indicate that tfw
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fcfcdhig at t t M  fata and hydro- 
gfchata* vegetable ath both ef w W * 
« •  la rtrtf ia  taantbd fatty Acids, 
•fat, ItaoMe, linota&ic and arachi- 
4m fe acids, nay m u tt m meraasad 
level* of lipidaa (mainly cholosterol) 
in the Wood s4rwn, which may in 
turn be associated with increased 
susceptibility to atheroaclorsis and 
perhaps to corpnary heart disease It 
ha? also been observed that intake of 
cholesterol alone with a diet deficient 
in Essential Fatty Acids may hasten 
the onset of the deficiency symptoms 
and also increase the seventy thereof

•nrwr ^  fr ftr * p r  ■3*t kt  *  tftr
3*rrar %v frr ^  >trt 

wifwA I 

nvaim  mfam  ■ sft imp- i

^5 iftfir** nr̂ r *nrnr
?n t ?i (ft w  T)t ii t  f t  ^ >t

T»f ^  ^ .

td<«« ar?>ra wr A A >sft mwr
*FT aUT f~î r ft s T̂hiO Vt vvHI«

ft? A ?> *ptt^t vr *»jw i

**ra w  A A to  ?n ?nft
+BI *T ft> TV <fc* fft
T*nm  *  ?*tt i

Shri Assar* Is it not a fact that the 
poisonous lead oxide used foi the 
hydrogenation process

W W W  *uftro w  (?ra*T
A «fr%qr fotft gf q̂ V T̂cft ffr
f̂WTH ?ft f*W *R" ?!l{t ’HffiW I

w  % *rarnr fft stpt t  ft i

aft arror ■ *mn *r?ft ft n **tct i
b  it not a fact that poisonous lead 
oxide is used for the hydrogenation 
process’  If so, why has its use not 
been stopped’

Stui Karouufcar: I should like to 
have notice to answer this scientdfc 
Question

Mf^w f̂r *ttiw 
A *r*ft aurm q*r *r 'rft* m ufti  ara«r 
A aft mft sft f w  fr,
¥t ’ fsrror * *  ?ft t t t  i

<fW A  *H? T f p
P fa  t o  ann* yr vt % fart

awf *  V tfw  fit r f t  t  ^  v l  
*TWTT STT5T Jtfft J# 7

aft arwrtvr rrfsrsT «t t
% WT*- H

As nMw  ̂ tw  ^

anrm §iT%sr*rrT»r?r%*-*T*# ^
A % »ni faarr. Ttferrr ^  *ft t  
vtftisr f^n*! r ^ t  ^ i

Wi TXT irA "m -
«pttY t  »v 5W »r m  5Ftfsm r̂*r 
-rft t  v F rfft fns^t *m n  wthtt 
fw f im  ^ jiM*T̂ V ▼vr ft i

»qrw«r Hjftw SPT *nTT5f H7?
^ 3W yfPTT %pqt jrT W  fft «nft 
jtrptt firshwr A
♦mqin * ft go ’

«f> f w w c  A  spy
w  5N»-€N>

n gt ^TnsT ^rr nwr irfansT 
^sr ?ft *rf t  jtsp apt# ar«rr
5T*tar 7*r ^ fs^RT ?w a v  
th T '1! ar +i*t *rjfV fa îT ^ i w4ni i

It is seuousl> under the consideration 
of the Indian Council of Medical Re-
search

Dr. Sushila Nayar: The hon Health 
Minister has just read out to us the 
substance of medical research on the 
subject which amounts to this that 
unsaturated fatty acid are good for  
health and saturated fatty acids are
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bed for the heart condition In view 
ot the fact that hydrogenated oil is 
almost purely saturated fatty acid, is 
it not enough evidence for Govern-
ment to atop the use off this hydro* 
genated oil9

Shri Karmarfcar: bir, 1 read about 
our present researches I thought my 
hon fnend at least would have under-
stood it because it is of a technical 
nature But the present evidence 
shows that taking too much of then 
hydrogenated oils or even ghee is in-
jurious to health and that the evi-
dence is that too much of consumption 
o f hydrogenated vegetable oils is as-
sociated with coronary heart diseases 
That is the conclusion arrived at and 
that is a thing which is particularly 
well known

nr?o 90  : 3  strstt
WTf *TT ft! TOT fipstar TPRPr ft
ftpr far WPT*- faVFR *T 
fNNr w  !i ’

Is there anv particular doctor to whom 
this work of finding out a suitable 
colour has been entrusted"

aw o w rnyftPT »n «n?fe^ r
% >Tqr* ?> tt i

Pandit J. P Jyotishi Who art the
scientists who hsve been charged with 
this duty9

Shri Karmarkar This has been ton 
sidered by committees of scientists

Shn Harish Chandra Mathnr Is
the hon Minister aware that before 
this scientific conclusion had been 
reached hydrogenated oil had be«n 
completely banned in the Primt Min- 
inister’s house9 Does he hope to take 
a lead from that9

Shri Karmarkar’ It may be wise foi 
the hon Member himself to ban this 
in his house and think of fresh oil 
rather than hydrogenated oils 
Scientific research shows that too much 
of saturated fat is associated with 
heart diseases

Mr. Bringing > too
iiuich of it here would be bad. W * 
shall go to tiie next Question. There 
n  a such • large number of hon 
Members who want to put question# 
so that the whole hour would be 
spent on this Would the hon Mem-
bers advise that9 A discussion can 
be had on it

Shri C. R. Pattabhi ltaman: But this 
does affect the health of the nation; 
they do not have *  definite policy 
and

Mr Depaty-Speaker: All right But 
that can be taken up m a different 
manner Some discussion might be 
raised and notice might be given We 
can have a discussion for an hour or 
h ro That k  po^ tble But It 20 
hon Members stand up, is it possible 
th allow them to put supplementartos9 
Then the whole Qpe«*tion Hour would 
be spent on this single question 
Otherwise what objection can I have**

Shri Harish Chandra Mathur* When 
it is a question m which more hon 
Members are interested a little more 
time ran be gi\en to it than to anv 
other question

Mr Depntv-Speaker Have I not 
given i ht*le more timt9 (Jntem ipt- 
*ons)

Shri Nath Pal* Is ghee included m 
the present enquiry because of its fat 
content9

Mr Deputy-Speaker* That is also 
a supplementary question which I 
ha\p disallowed

Ganga Bridge in Bihar

-f
•341 f shri R*dha Raman:

\ Shri Shree Narayan Das:

Will the Minister of Railways be 
Pleased to state

(a) whether the accounts of the con-
struction of the rail-cum-road bridge 
on the river Ganga in Bihar have been 
finalised,

(b) if so, the total expenditure in-
curred m this regard;
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* <c) whether any part o f %hia ex-
penditure hat been borne by the State 
off W hir, and

<d) if >o, the amount contributed by 
that State?

The Deputy Minister o l Railway* 
(Shri S. V. Ramaswamy;: (a) Not
yet, Sir; early action is being taken 
to close the accounts in accordance 
with the rules.

(b) Expenditure to the extent of 
Rs. 13*94 crores was booked upto the 
end of May, 1959.

(c) No, Sir.
(d) Does not arise.
8 M  Rsitts Raman; May J know 

whether the expenditure so far in-
curred is far in excess of the esti-
mated cost of this project and if it is 
co, why this has occurred? Are there 
■causes given for this excess9

Shri S. V. Ramaswamy: The esti-
mate is Rs 15*61 crores and what we 
have spent so far is Rs 13 94 crores

Shri Radha Raman: May I know 
whether the work on this Ganga 
bridge was done purely through con-
tractors or was it done by the depart-
ment also*

Shri 8 V Ramaswamy: A major 
portion was done departmental ly and 
the rest by contractors.

*m j «rii: tot A *r*Y 
■3ft *T FVrTT f  far 5*iY JPFp- «FT

WRT I ff  P TOT
vrN rt ’

T lin w  . *TF3f 'TI w
vt a^HT unfair i

^ fa ir fa  far«r: 4  zt f  armr ^t?rt t  
| far t o t  % fTTvr imr

«rr m  t o r  a^rrf n f  7

Shri S. V. Ramaswamy: No, it was 
originally planned for a single line.

^  f t w : ^  *H*TT ^m?ST
i  fa* fta
w  qg r t»  ^  t #  $  |

Shti s. V. Ramaswamy; The ap-
proach road has got to he constructed 
by the P.W.D. of the Bihar Govern-
ment 0n behalf of the Ministry of 
Transport and Communications. There 
is sotne delay in that construction and 
we are not responsible for that

NE.S. Block*

*342 Shri Ram Kristian Gupta: Will 
the Minister of Community Develop-
ment and Co-operation be pleased to
state-

<a) whethei Central Government 
have given anv directive or advise to 
the State Governments regarding 
selection of blocks, and

if so, what is thi? nature of 
advi^e and whether this advice is 
followed by all States7

The Deputy Minister of Community 
Deveiopment and Co-operation (Shri 
B. S. Murthy): (a) Yes, Sir.

<b) A statement giving the necee- 
sary information is 1 a.d on the Table. 
Almost all State Go\ i-rnmenta have 
agreed to implement these sugges-
tions |Se«» Appendix II, annexure 
No 2 |

Shri Ram Krishan Gupta: May I
knoty whether it is a fait 'uat many 
of the States never follow tnese sug-
gestions and if so the nat’ i-t of action 
taken against them’

Shri B S Murthy: Ms <ir ̂ wer was 
quit(» categoncal, almost all the States 
havp implemented these suggestions.

Shri Ram Krishan Gupta: May I
know whether there is also a condi-
tion that the area for the opening of 
N E s  blocks should be an area where 
consolidation of land holdings has 
takftn place?

Shri B. S. Murthy. That is also a 
condition that will be considered.

Shri Panigmhi: May 1 know whe— 
the*- the Government is aware that the 
District Development Committees art
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not consulted when the blocks are 
selected?

Sfcri B S Murthy: The information 
may be passed on to us

Shri lUflmMr Silud: It has been
found that the villages in the blocks 
have been giouped together without 
any regard to their contiguity, divi-
sion of a pargana or tehsil and this 
irrational basis causes a number of 
inconveniences May I know if any 
instructions have been issued by the 
Government to form these blocks on a 
rational basis and if so, what arc 
they’

Shri B S Mur thy. The blocks are 
formed bv the State Governments and 
I think the hon Member will do 
justice to the State Government* they 
will take all things into consideration 
and then onl\ deride tir  formation 
of the blocks

Shri Tanga,mani: Ma\ I know whe-
ther the Government will request the 
various State Governments to see 
that the new blocks are contiguous to 
the blocks which are alreadv in opera-
tion9

Shri B. S. Murthy. That is again a 
matter that is left to the State Gov-
ernment's dtcision

$w rm  : w t  A jr
fV %*TT^T % Hpis  ̂PTf% 'ffa'

K m  «RT& trsrw
f t w Y *  t o - a o  sirp- 

5HTTRV 7T W  ?  ?

Shri B. S Murthy- I request the
hon Membei to pass on that informa-
tion to us

IM n ia r  of Sarpanche* of Panchayats

r Shri R. C Majhi:
| Shri Snbodh Hansda:

*S4S j  Shri Ram Krishan Gupta:
I Shri Bibbutt Mishra:
|_ Dr Ram Subhag Singh: 

Will the r of Camimmity
Development and Go-tpenrttaa be 
jfleased to state

(* ) whether the schame tar 
traMnv of ttue garyaiauhai «f M l*
chayata and non-official member* Ml 
the Block Development Committees 
has been finalised, and

(b) how many Sarpanch and non- 
afflcial members of the Blocks can 
be trained at a time*

The Deputy Minister of O sn m a itr  
Development and Co-opeMtlan (8M
B S Murthy): (a) and (b) The
scheme for the training of non-official 
members of the Block Development 
Committees has been finalised and 
copies thereof have been sent to the 
Department of Parliamentary Affairs 
for placing on the Table of the Lok 
Sabha The scheme for the training 
of Sarpanches and Up-t>arpanches is 
under consideration Except in 
Rajasthan the actual training of non-
official members of Block Develop-
ment Committees has not yet started 
In each camp about 50 members are 
pioposed to be ti amed

Shri R. C Majhi. What is the main
objc ct o f  training these Sai punches’

Shri B S Murthy 1 hey are mem-
bers of a commitlei and therefore are 
gi >n training in tht rules and re-
gulations piocedure. etc

Shri R C Majhi' Th<’\ had been 
training what are called the village 
i< .Hers How is tht training for Sai- 
panihes difTeient from the training 
gi\m to the village* leaders’

The Minister of Community De- 
\elopment and Co-operation (Shri
S K Dey>- If I mav add bv way of 
explanation the intention is to train 
the rm in hers of the block develop-
ment committees to make them fitter 
foi the implementation of the com-
munity development programme and 
to acquaint them with all the facets 
of the development programme and 
aKo the procedure

Shri Subodh Han&da. A~s the Gov-
ernment is going to give training to 
these Sarpanches as non-official mem-
bers of the block development com-
mittees, may I know whether any
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vatperiment on to ensure
tip  ^JSciept jjae o f powftrs by the 
SfrtyP fcjfo' >n the implementation of 
the' Various programmes? If so, in 
how many blocks have tbese experi- 
stfefats teen  carried on and with what 
flttUlts?

Shri 8. K. Day: The question of ex-
perimentation does not at all arise 
because we have said that all Sar-
panches must be members of the block 
development committee. These are to 
be gradually converted into statutory 
institutions for the implementation of 
the programme. Since these repre-
sentatives are there, they have to be 
trained in the better understanding 
o f the programme so that they can be 
#t<er for the implement at ion of the 
tasks given to them.

Shri Ram Kristian Gupta: May I 
know the number of training cenire' 
to be opened during this year’

Shri S. K. Dey: The approach to
the training of these non-official mem-
bers is quite different. We are trying 
to train all these non-officials predo-
minantly m non-official institutions 
So. the first task that th*.' Ministry 
has undertaken is io run some train-
ing camps m diffeient regions for the 
training of the trainers The first 
training camp for the trainer* has 
already been conducted in Delhi. The 
second lidining camp is intended to 
be started very shortly in Hyderabad 
There will be a third and the fourth 
camps It is expected that lor the 
whole of India, there w ill he 40 —50 
non-official institutions or perhaps 
more for the implementation of these 
training programmes.

*»'t fa sfa  : snrt ^  *
yraw i fa  *r7Tr*f f t  *pr
firwmtftsr i qwrvrt
*f w rt h \ ■& *ttot 
*nw*r fara vr ’Rfhrr t o  fftrr 
t  fa  anr tmmr f r N t i  3  arrciT it eft

1 1 * 3n*mnrcjWTf fantarf*___

*«rarir : sft * rr  * m T
$ t o  to%  T«r S ?ft inmi

$  TOT I

fanfir f*wr: WT 5TTTT qg
•  w *it  it fa  w  t o  »r«wr

ffa r  'W IT  t

Shri S. K. Dey: So far. I have talked 
only of the developmental responsi-
bility of the Sarpanches If it is a 
question of the Nyaya Panchayats, 
that programme is also intended to 
he taken up verv shortly. We inteaff 
to have 3-4 davs camps on the lines of 
the Gram Sahayak camps for the 
training of Sarpanches and Up- 
Sarpanches in order that they may 
discharge all their responsibilities in 
the panchayats

Dr. M S Aney: Aie they made
Sarpanches first and then trained or 
are they trained first and made Sar-
panches afterwards'*

Shri S. K. Dey: The answer is very 
clear. First, they have to be made 
Sarpanches before we know who they 
are

Shri Sonavane: May I know whe-
ther m the curriculum for this train-
ing the removal of untouchability is 
one of the subjects as untouchability 
ic still prevalent in the villages'

Mr Deputy-Speaker: He has ex-
plained the training given.

Shri B S. Murthy: The hon Mem-
ber knows that the whole nation is 
trying to rcmov,. untouchability. not 
onlv tne community development pro-
ject:-

Mr. Deputy-Speaker: Is this also-
one of the subjects in which training 
is given' That is his question

Shri B. S. Murthy: Not directly, but 
indirectly.

Shri Surendranath Dwivedy: May
I know whether this training will be 
a continuing process because the Sar-
panches are elected for a period of" 
time'
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B ill  S. K. Dejr: It will be • re-
petitive process.

Shri Taagamani: May I know whe-
ther for this Rajendranagar training
«amp which is going to be set up
this month, representatives of the
State Advisory Committee of the
Southern States will be invited?

Shri S K. Dey: Not all the mem-
bers of the State Advisory Com-
mittees Naturally, we are training 
in this camp only trainers of all the 
Southern States Some non-offkial 
members of the State Legislature as 
w ell as of Parliament will be request-
ed to participate to the extent thev 
can m this training process

Dr. Sushila Nayar: The success of 
the programme naturally depends 
upon men as also women May I 
know if there is any programme foi 
training women leader* in rural ari*a,> 
for this programme because they 
mostly not even members of the de-
velopment committee* at presen 1”

Shri S. K Dey: W< have been 
struggling to take up the training 
programme for women all over the 
country The difficult is to find 
women trainei- I( is that which is 
just standing in im v»a\ but th*- 
scheme is there

Bhakra Dam

*344. Shri Ajit Singh Sarhadi: Will 
the Minister of Irrigation and Power
be pleased to state

(a) whethei there has been a con-
ference of top expert* pertaining to 
change in the design of Bhakra Dam 
recently foi increased storage of 
water; and

(b) the nature of change contem-
plated and the put pose thereof’

The Deputy Minister of Irrigation 
Power (Shri Hath!): (a) and (b>. 

A  statement giving the information is 
laid on the Table of the House

S iA m a m
On the advice of the Bhakra Board 

of Consultants, the Bhakra Control 
Board decided in September, 1988 to 
raise the reservoir level of the Bhakra 
Dam by 10 ft The height of the Dam 
will remain unchanged, but the radial 
gates controlling the discharge into 
the spillway will be suitably enlarg-
ed to cater for the increased pood 
level The increase in the reservoir 
level will give an additional storage 
of 3'5 lakh acre ft. of water.

Shri Ajit Singh Sarhadi: May I
know what further consideration 
necessitated the raising of the reser-
voir level which was not present at 
the time of the original scheme, and 
what additional expenditure would be 
incurred as a consequence of this 
change’

Shri Hathl* The consideration 
which led to this decision was that 
there would be an additional storage 
of 3 5 lakh acre ft The additional 
expenditure involved would be about 
Rs 9*5 lakhs

Sardar Iqbal Singh: May I know
whether the Government have also 
considered tin Beas Link scheme m 
this’ *

Shri Hathi: Not in connection with 
the Bhakxu Damv

Tungabhadra Project

Shri Kagi Reddy:
\  Shri T B. Vittel Rao:

Will the Minuter of Irrigation and 
Power be pleased to refer the reply 
given to Starred Question No 116 on 
the 11th February, 1959 and state-

(a) whether information has since 
been collected regarding Gadwal 
North and South canals which have 
not yet been constructed under 
Tungabhadra Project,

(b) whethei those canals formed 
part of canal system (yet to be exe-
cuted) prior to the States reorgani-
sation, and
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<ej «oi the reasons for the failure 
to  fu ft f die plan?

U »  I H M  HUlWw of Irrigation 
m 4  P m f  (gfcrl H attt): (•) Yes, Sir.

(b) and (c) A working estimate 
was technically sanctioned by the fo&- 
mer Hyderabad Government for the 
first stage of the Tungabhadra Left 
Bank Canal comprising 127 miles long 
and 14 miles of the South Gadwal 
Branch, which is now under execu-
tion. There is, however, a difference 
o f opinion between the Governments 
o f Andhra Pradesh and Mysore about 
the actual scope of the Left Bank 
Canal Scheme as originally envisag-
ed by the Hyderabad Government 
*7Va» qmsfotm is \o Y* tiaicvasfe& W t- 
ween the two State Governments at 
an Inter-State Conference proposed to 
be held m November, 1959

Shri Nag! Reddy: May I know whe-
ther this plan was included in the 
original plan when the canal system 
was finalised snd accepted, if so, 
where is the present necessity for 
discussion over again to settle this 
question?

Shri Hathi: That is, Sir, actually
the point of difference. As the House 
knows, this project was started before 
the First Five Year Plan It had 
not been technically scrutinised by 
the Central Water and Power Com-
mission It was going on, it was a 
continuing scheme Now, a portion 
has been transferred to Karnatak. 
The Mysore Government maintain 
that the original plan was only to 
irrigate the ftaichur District and noth-
ing further The Andhra Govern-
ment maintain that, well, it was con-
templated that there should also be 
the two other districts of Andhra 
Pradesh which should receive the 
benefit of irrigation The old records 
are now with the Mysore Govern-
ment The matter was discussed by 
the Chief Ministers and it was decid-
ed that they will trace out the old 
XKords, find out the original contem-
plation, whatever it is, because that 
is not in the plan itself as to what

3S7 JLSJD.—2.

Was contemplated, and they win d|». 
a m  the matter in November. That 
is the position now.

Mr. Deputy-Speaker: i f  the hon.
Members are to be precise and short, 
we have to ask the Ministers also to 
be* precise and short

Shri Nagi Reddy: May I know whe-
ther the records of the Tungabhadra 
Pfoject are not available with the 
Central Water and Power Commission 
aiid, if they are available, whether 
they are not able to locate where this 
particular canal system has been with-
in the accepted programme of Oka 
Tungabhadra Project*

Shri HitM: It is, unfortunately, not
vtvfaktA yoi mhje&As 2M 3  V. 
i« there or not

Shri T. B. Vittal Rao: May I know
if any reference was made to the 
Madras State for a copy of these re-
cords because they were the actual 
parties with the Hyderabad Govern-
ment for the construction of this Dam?

Shri Hathi: The whole record 
been transferred to the Mysore Gov-
ernment.

Mr Deputy-Speaker: He wants to
know whether any reference has been 
i^ade to the Madras Government.

Shri Hathi: I am not aware of that.
Shri Nagi Reddy: May I know

whether the Central Government is 
a*”are of the fact that till the plan of 
t l»  States Reorganisation Commission 
was implemented and the States have 
b*en reorganised this plan of the 
Gadwal South and North canals has 
b£en always within the knowledge of 
both the Mysore and the Hyderabad 
Governments and the present trouble 
has arisen simply because the records 
have been transferred to the Mysore 
Government and they are not being 
provided to the Andhra Government?

Shri Hathi: Let us await the meet-
ing of the two States' Chief TVtintif m 
ir» November

Shri T. B. Vittal Rae rose—
Mr. Deputy-Speaker: Let us afftgt

tt»at meeting
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Shri T. B. Vittel Rm : No , Sir; they 
have already discussed and they 
could not come to any decision.

Shri Nagi B«ddy: This is a very 
serious thing.

Mr. Deputy-Speaker: Every matter 
that comes subsequently is more seri-
ous than the one that precedes.

Slut T. B. Vittal Rao: May I know 
whether the Government are aware 
of the fact that the State Ministers 
including the Chief Ministers of My-
sore and Andhra met several times 
and they could not come to an agree> 
ment and, m view of that, whether 
Government propose to take up the 
matter for arbitration without any 

further delay?-

Shri Hathi: If they cannot come to a 
decision, the Government of India 
will use their good offices in this 
behalf.

Shri Mohammed Imam: Is it not a 
fact that there was a definite agree-
ment between the then Governments 
of Hyderabad, Madras and Mysore 
and in that agreement certain areas 
have been specified—those areas are 
not included now—and the training 
o f the water has been definitely laid 
down?

Mr. Deputy-Speaker: Order, order 
Those States have been represented 
now.

North Trunk Road

*347. Shrimatl Maflds Ahmed: Will 
the Minister of Transport and Com-
munications be pleased to state:

(a) whether there is a proposal to 
declare the north trunk road as a 
National Highway; and

(b) if so, when the decision is likely 
to be taken?

The Minister of State in the Minis-
try « f Transport and Communications 
58hrt Bahadur): (a) and (b). Yes, 
between North Salmara and Amin- 
gaon. As a sequence of the construc-
tion of a rail-cum-road bridge acrow 
the Brahmaputra at Pandu, it is neces-

**** to extend National Highway Vo. 
from North Salmara to Antiagam 

or less along the route of 
p^rth Trunk Road in that section. 
F*ecise alignment will be fixed when 
a detailed survey has been carried

$hrl Hem Barua: The hon. Minis- 
just now said that this has been 

•r^de a National Highway up to 
f"Hingaon. In view of the fact that 
*“ <a North Trunk Road beyond Amin- 
**Sn is the only means of transport 
~*tsause there are no rail routes in 

^t part of the country and it gets 
^located systematically every year 

®“ Hng the monsoons, may I know 
•pettier Government are aware of the 
''“ Wneatyssr jv fie n v i h r  p tv p i*  
“  that locality and whether Govern- 
«  **t propose to make the entire 
» ™  Trunk Road, including beyond 

™ingaon, a National Highway*
3hrl Raj Bahadur: We are keeping 

„  , need of that particular area very 
Tei *n We know that from

pur to North Lakhimpur the means 
communication are scarre That 

/W h y  we have already sanctioned 
. *■ or five projects, three river pro-

;s and some road section projects 
>ng about Rs 1.43 crores m all

j C. Borooah: There are two
ent nvers on the North Trunk

I l r —Jiabharali and Dikrong May
* *how what steps have been taken 
lor bridging these rivers’

. Raj Bahadur: We have sanc- 
, -k;ed a project costing Rs. 77:88 
“ “Jm m respect of Jiabharali. So far

ha» 0ng 18 concerr>ed, this bridge 
already been completed.

T R  «TT WTf

* m .  w r f a n f
^  *  

"•rtfiw r v r  % sw r *

( t  ) w  *n<*rni w ftn  $ far 
s»hr ^  t w  ifnr sftiflin f
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Food Product!an

- f

f  Shri S. M. Banerjee:

I Shri Khusbwaqt Rai:
Shri Sadhan Gupta:

•Ml J shri Butth Chandra MMkw.
' Shri Aaib 4*a»:

Shrimati lit  Palchondhnri: 
Seth Achal Singh:
Shri S. C. G odson:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there has been an 
increase in production of foodgrains 
during 1958-59;

(b) if so, to what extent,

(c) whether increased food produc-
tion has resulted in reduction in
focttgr.un puces, and

<di if so to v'hat extent?

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) and (b ). 
There has been an increase of about
11 million tons or 17:6 per cent during
1958-59 over the production in 1957- 
58

(c) and (d) Yes. The All-India 
Index Number of Wholesale Prices of 
cereals declined from the peak figure 
of 115 m 1958 to 99 in April, 1959. 
In July 1959, the Index rose to 107 
but it was lower than in July 1958 
when it was 110. There has been a 
similar fall in the prices of pulses

Shri S M. Banrrjee: May I know
whether our countrv is supposed to 
rfach a stage of self-sufficiency in the 
matter of food during the third Five 
Year Plan”

Shri A. P. Jain: Every effort w ill
be made to n\ake the country self- 
sufficient during the third Five Year 
Plan.



w b  A im m u XTRRS8T I f, fm

m . Deptty'SfMakef: H ie Question 
Hour is over.

8hri 8. M. B tnerjw : Kindly allow 
on* gitestiOn.

Some Hon. M tinbcti rose—
Mr. Deputy-Speaker: When the 

Question Hour i* over, I have to close 
There are 60 minutes for it. Yes; 
Shri S. M Baqprjee.

MW 8. M. The hon. Minis-
ter said that there has been an 
increase in the food production. May 
I know whether rice production has 
also increased and, if so, may I know 
the reason why in all the States the 
price o f rice has gone up’

Shri A P Jain: Yes, Sir The 
production of nee has also increased 
by about 4:8 million tons It is not a 
*“ct that prices are high m all parts 
of the country As compared to the 
prices m 1958, they are higher in some 
parts of the country: in other parts of 
the country they are lower than the 
prices obtaining in 1958

8hrl S. M. Banerjee: it is a mis-
statement

Several Hon Members rose— ’
Mr. Deputy-Speaker: That has to 

be discussed separately That would 
be discussed

Short  Notic e  Ques ti on  ™

Wild Cattle in Delhi
+

2 f  Shri Radha Raman:
\  Shri Shree Narayaa Das:

Will the Minister o f Food and Agri-
culture be pleased to state*

(a) whether it is a fact that a squad 
of cattle catchers of the Ministry of 
Food and Agriculture, which went to 
a village some 20 miles outside Delhi 
to catch wild cows there, had been 
chased out from that village without 
allowing them to perform the job;

(b ) whether it is a fact that some 
o f the villagers attacked the party 
with lathis,

(c) if so, the circumstances in which 
this took place, and

(d ) the sfcfts taken ao 1m* such 
iaoMent* do not m tnt to fwtore.

The Miatotef e f Feed md A fr is * -
to n  (Shri A. P. Jata): (a) ffo. Tfee 
cattle catching operations in tte  
village o f Sanoth, 22 miles from Delhi, 
have been suspended a* some non- 
cultivators objected to their befeg 
carried on and assured that they 
would themselves have the cattle 
caught within a fortnight.

(b ) and fc) No Hot words were 
exchanged between non-culttvaton, 
who wanted the discontinuance o f the 
operations and the farmers who instat-
ed on their being carried on

(d) The incident was the flpg o f its 
kind Suitable steps w ill be taken to 
control the obscurantist elements bent 
on impeding the operations.

Shri Radha Raman: What was the 
information that was received by the 
Government on the basis o f which 
this squad went to that village, and 
whether the hon. Deputy Minister who 
had accompanied this squad went 
there purposely for this cattle catch-
ing or it was only on a casual visit 
that he was there’

Shri A  P Jain: The villagers made 
a request to the Ministry of Food and 
Agriculture that these wild cattle may 
be caught, and the Deputy Minister 
together with some Members o f Parlia-
ment had gone to see how the oper-
ation proceeded

Shri Radha Raman: May I know
whether the Government have made 
any assessment with regard to the 
number o f these wild cattle and earn 
living in and around Delhi and whe-
ther any assessment is also made with 
regard to the loss that they cause 
to the village crops near about Delhi*

Shri A. P. Jain: No census or ic- 
gular assessment of the losses has 
been made. However, the number of 
such wild cattle appears to be quite 
large

Shri Surendranath Dwivedy: I want
to know whether they were wild 
cows or stray cattle.



1»99 BN* AW MV SRAVANA 21, 1881 i$AKA) Written Antwtrt igoo

Start i .  P  Jala: Stray cattle, when 
th«y are let loose tor a long time, be-
came wiM

mi wmWfc vrr tw  I  fa  'W
f «  stort % w f t  v t

fw fw  fam  *rtr
ftmT % *ft inw ^  w  t

W*TT ^  STTrT fa^T 7

« »  v  f (  ^r*rft 9ft *n 
I sfUPOT ST faHHt

t ,  sftfa *rt w c t h t

* , g s w rft *r «u, * lfa  sn  n
WRT *  Tfr t  I

Shri Subbiah Ambaiam: May 1
know the number of cattle that was 
caught in the wild chase and what 
is being done with that cattle’

Mr. Deputy-Speaker. Was the chase 
iv lid or were the cattle wild’

Shri A P lain. I think some six or 
•even heads of cattle have been 
caught

Sbn Tyafi Were they released 
later’

Shri A P Jain: They were forcibly 
rek i i I bj tue shop-keepers But 
these cattle are generally sent either 
to the trosakur or to other parts of the 
country for rearing purposes where 
they are greatly in demand

*'r ftnjm fare *  * h *tt 
£ fa  3% fopeft 3  flT'FTT % *rc*
1% $  f^JWH % *fK
fa«TH> vt irm rt «nft t o **
3  «§r fifprnr

« | l o  } o « K  T f aft $
w* | ** t  t o  jjt «%*tt

iw  ^ r r  i

Shri Tyagi: Thu a matter on which 
a clarification of policy of the Gov-

ernment in this regard must be made 
in the House The hon .Minister has 
just now said that wild cows were 
caught

Mr Deputy-Speaker: If it is a
clarification of policy, then we should 
find some other occasion

Shri Tyagi* Cattle were caught and 
they were forcibly released Do Gov-
ernment agree to such types of re-
leases to become the fashion of the 
day—for the cattle to get forcibly re-
leased from the hands of Government 
servants when stray cattle are caught 
anywhere m the country’

Shri A P Jain Sure)} it was a 
leprehensible action on the part of 
those who cut out the ropes and let 
the cattle go away But we did not 
want to create any very awkward 
situation or a situation which might 
have created a law and order problem

WRITTEN ANSWERS TO 
QUESTIONS

Plantation of Timber alongside 
Railway Track

*34C Star! Goray Will the Minister 
of Railways be pleased to state

(a) whether the Railway Board 
have issued a circular directing that 
on both sides of the Railway track, 
wherever space permits, plantation of 
suitable timber should be undertaken, 
and

<b) what concrete step* have been 
taken to implement this directive’

The Deputy Minister of Railways 
(Shri S V. Ramaswamy) (a) In-
structions have been issued to Railway 
Administrations for planting trees 
alongside the railway track

(b) The Railway Administrations on 
iheir pari, have issued necessary 
instructions to their subordinate 
offices to undertake immediately 
planting of trees along the railway 
line For this purpose, the Railways
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are also raising their own nurseries 
at suitable places. In the meantime, 
arrangements are being made by 
them to obtain necessary seeds and 
seedlings from local nurseries as well 
as forest officials. Apart from plant-
ing of trees by the Railways them, 
selves, forest departments of the 
State Governments have also been or 
are being addressed to take over 
spare railway land for purposes of 
afforestation.

Seizure of Rice in Manipnr

*348. Shri L. Achaw Singh: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
dealers in rice and paddy in Manipur 
have not been registered with the 
Deputy Commissioner and the Mani-
pur Administration has issued a 
notice for general seizure of stock of 
paddy and rice lying with them in 
view of their failure to comply with 
the Government order;

(b) if so. whether such seizure has 
1 ij-rted: and

:t< amount of stock seized and 
the number of godowns sealed by the 
enforcement section?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A large
number of dealers, particularly in the 
moffusil areas of Msnipur. had not 
obtained licences from the licensing 
authority, and the Manipur Adminis-
tration, therefore, issued a warning 
through its notification dated the 25th 
April, 1959. calling upon such dealers 
to obtain licences within seven days 
of the issue of the notification failing 
which legal action would be taken 
against the defaulters which might 
include seizure of their stocks and 
their disposal at rates fixed by the 
Administration.

(b) and (c). The Manipur Adminis-
tration intimated in its letter of 10th 
July, 1959 that no seizures of stocks 
of foodgrains had taken place.

Wtter-lAKflBtf la Delhi
*350. Shri Keshavs: Will the Minis-

ter of Irrigation and Power be pleased
to state:

(a) how many villages in Delhi 
territory have suffered on account ot 
water-logging of their cultivable land 
during the latter half of 1958;

(b) whether such sufferers have 
been given any relief; and

(c) if so, the amount given as 
relief till December 81st, 1958?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
Delhi Administration has reported 
that 169 villages were affected.

(b) Yes, Sir.

(c) A statement showing the details 
of relief measures undertaken by the 
Delhi Administration is placed on the 
Table of the House, fSee Appendix 
II. annexure No. 3],

Perumbai Bridge on Bombay- 
Kanyakamari Road

*152 5 Shri Tangamani:
\  Shri A. K. Gopalan:

Will the Minister of Transport and 
Communications be pleased to

(a) whether Jt is a fact i.’un Ihe 
Perumbai bridge on Bombay-K;mva- 
kumari National Highway even after 
completion is not fit for use;

(b) if so, what are the defects; and

(c) whether a new contract has 
been given?

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) an& (b).
1 'bridge with its approaches is not 

completed, for although the bridge 
proper has been completed, the land 
span on the Payyonur approach is not 
vef constructed.

The defects which appeared on the 
completion of the bridge proper were 
the subsidence of the Payyanur
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approach and the tilting of the abut-
ment on that aide. A  land span is 
being added as a remedial measure

(c) No Sir, but tenders are being 
invited by the State Public Works 
Department for the construction of 
the land span

urmfta tw

fcs «nr5T ftr? ■ w t  f m  
w n  wfa ^
%

( v )  s r t  fcsfr ijfa  *?r w fa* 
*t^t t  spr it  w  & sfftrr
qrtf * h t  ”aft aF*r star fr

(*r) ufc gT, eft w t  w  3  v t f
f%*n n*n | «fh : «r*$ * t 

*nfa&4>r< ferr  *nrr ^

(*t ) »prrt: t o t  t  ’

•rar ?* r  *WV («f> wo vo
«nr) ( * )  sf 1

( » )  5*, |t 1

(*t) ŝfV fw  n Pr«T *prr mrr 
*ro % -

( 0  3FTffir*T WrtHTO ^JTTffc strt- 
rmr *nR ^  f  1

(^ )  *WT?T *fl7  1J5T ("V.arc
and bod\ ) ^*11

f% 3>4̂  *T I

( 3 ) frft srrc % fcm «hpt ^
*F?TT PMii) ( mould-board ̂
W  f r  t

Export of Rice and Paddy from 
Orissa

tM 4  j Shri B. C Mnlllck.
\  Shri Panigrahi:

Will the Minister of Food and 
A fikattnre be pleased to state

(a) whether it is a fact that Orisca

Government have exported about 2 
lakh tons of rice and paddy to the 
Centre,

(b) whether more quantity will be 
taken by the Centre,

(c) which are the other Ststea 
which have exported paddy and nee 
to the Centre, and

(d) the State-wise quantity of nca 
and paddy exported so far to the 
Centre*

Hie Minister o f Food and Agricul-
ture (Shri A. P. Jain): (a) Up to July 
31, 1959 about 1,11,000 tons of nee and
57,000 tons of paddy were purchased 
this year by the Onssa Government 
on behalf of the Centre

(b) Yes, Sir

(c) Rice is being purchased also 
by or on behalf of the Centre In the 
States of Madhya Pradesh Punjab 
and Andhra Pradesh

(d) The quantities of nee and paddy 
purchased, State-wise, by or on be-
half of the Centre up to 31-7-1959 are 
a<; follows —

Rice Paddy
(tons'' ftona)

Orissa r ,u ,i2^ <6,844
Madina Pradesh 3.83,744 • •
Puniah 84,144 ,
\p.V Pr 1 h 95>^6 ••

w nrffe* sftafirrT

*3**. «ft fcr WT
»rft cr* sr if t  **rr ^  •

( * )  TOT 3T*FK 
v m m  VR'T *r 5T9 vnrarfsv t fa fa it  
wmrfr ?T f c r f f  ;

( * )  tot x v n r  v t 1ft «t«t | 
ft? % firfro «*5ratff *

Pnrf®r flfafcr flftjwr anif ;
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(w ) « f t ^ ,e r t 3 'rcfor9 fe£r<rar 
v m r  w fr w  *nr jrtrnr f t *  f t  
wtot |  ?

w i p j W  ( * f t v * n w t )  : («f) 
$ 3  w r it  3  w^Ffifv tftqfinrt 
imrpft ^  firatft f  i

(w ) aft ^  »

(*r) *nr m  z s m  1

Ad hoc Railway Tribunal

fS hH  Kunhan:
•IK. J Shri T. B. Vittel Rao:

\_Shrl Vajpayee:
W ill the Minister of Hallways be 

pleased to refer to the reply given to 
Starred Question No. 2181 on the 1st 
May, 1959 and state:

(a) whether the examination o f the 
report submitted by the ‘Ad-hoc* 
Tribunal which went into the griev-
ances of Railwaymen has since been 
concluded;

(b ) if so, the nature of decision 
arrived at; and

(c ) when the same will be given 
effect to?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): <a) to (c) 
The Press Communique issued in this 
connection is laid on the Table o f the 
House. [See Appendix II, annexure 
No. 4].

Air Mall Service

•357 Shri Rami Reddy: W ill the
Minister o f Transport and Communi-
cations be pleased to state:

(a) whether Government have laid 
down any policy for carrying air mail 
to the District Headquarters where 
there are aerodromes;

(b ) whether there is any proposal 
to carry mall by air to Kiishnapuram 
after the completion of the aerodrome 
there; and

(c ) if so, the details of the proposal?

The Minister o f Transport a a i. 
C— MMtrtnrtiMW (Shri S. K. VMDr
(a ) No. 'ftie policy o f the Govern-
ment it  to despatch a ll first d u t  a id  
surcharged second class mails gene-
rally by the air services o f the Indian 
Airlines Corporation wherever expedi-
tion is gained by such despatch.

(b ) No such proposal is under 
consideration. In case an Indian A ir-
lines Corporation air service w ill 
operate to Krishnapuram, this service 
w ill be utilised for conveyance o f 
mails, if it is found to be advantage-
ous.

(c) Does not arise for the present.

Death o f Fish at Okhla
*S5S. Shri Muhammad Elias: W ill 

the Minister o f Health be pleased to 
state:

(a) whether it is a fact that thou-
sands o f fish are dying in the Yamuna 
at Okhla o f suffocation from  sewage 
flowing into the river from the 
Nizamuddin drain;

(b ) whether it is a fact that the 
worst victims are some species for 
whom this is the egg-laying season; 
and

(c) if so, the steps taken to prevent 
this?

The Minister o f Health (Shri 
Karmarfcar): (a ) About 15 maunds 
o f fish died in Yamuna at Okhla due 
to pollution of water caused by the 
sewage discharge into the river from 
Nizamuddin Nallah on the 20th May, 
1959.

(b ) Yes, Sir. There are some 
species o f fish namely, Mystus, 
Seenghala and Eutroplichthya wacha 
and Chillas which have suffered moat 
from  the discharge o f the Nallah. 
These species breed at the advent o f 
monsoon.

(c ) (i) Water was got flushed from  
Okhla reservoir and this averted 
further mortality.

(ii) Necessary works to prevent 
overflow of sewage Into the river are
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being executed by the Delhi Munici-
pal Corporation and are expected to 
be cooppJeted within one year,

* m .  w { *  f«*  H flfon : «RT
H w  inft ^  ^  f«n  ft? :

( v )  w r  ir *sw t an% m ft 
wctt «mfV m rt *  t ^ r r f , u m  ^  

% j p m  tftr trrfvsr *?r* 
tj*r» f̂k^nr mOjmt % w *  

< m rn r f w  *tot ; trtr

( * )  nftr *t, ?fr w  3  w t  
w hm $t s f  | ’

OT«nf> («ft wTg w m  «rt) •
( * )  fw t f  M V  | fa  w w k  
f w  *ntfT, ^ ftR  %
m  f * £  3  w bt
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Railway Line from Roarfcela t« 
Banna

*JM. Shri Supakar: Will the Minu-
ter of Railways be pleased to refer to 
the reply given to Starred Question 
No 1042 on the 9th March, 1959 and 
state*

(a) the progress since made in the 
construction o f the railway line from 
Hourkela to Barsua iron mines, and

(b) when the line is expected to be 
completed?

D m  P ep rty MlwWw ef Railways 
<Shsl 8. V . H n i iw i iy ) ; (a ) An

overall progress of 80 per cent has 
been made to the end of July, 1M».

(b) By the end of December this 
year

Underground Coaxial Cable Scheme

*961. Shri N. R. Mnainramy: Will 
the Minister o f Transport and C on - 
rannicationa be pleased to state-

(a) whether it is a fact that a 
scheme to link the cities of East and 
West Coasts of India by an under-
ground coaxial cable has been held up 
owing to the shortage of foreign ex-
change,

(b) how far the scheme has been 
implemented, and

(c) whether Bombay and Delhi link 
will be completed before 1961*

The Minister o f Transport and Com-
munications (Shri S. K. Patti): (a)
No, the scheme is m progress

(b) So far Delhi and Agra have 
been connected and work m the 
section Agra-Kanpur-Lucknow is in 
progress

ic) No

Bridge over River Krishna near 
Rangapnr

*362 Shri T. B Vtttal Rao: Will the 
Minister of Transport and Conumml- 
catkms be pleased to refer to the 
leply given to Starred Question 
No 586 on the 4th December, 1958 and. 
state

(a) at what stage is the construction 
work of the bridge across the River 
Krishna near Rangapur; and

(b) whether any step* are being 
taken to accelerate the pace of work’

The MinlWer o f State in the Minis-
try of Transport ang Com m m faitiw s 
(Shri Raj Babadar): (a) B ie work o f 
excavation of foundations has been 
started on 8 Piers out of a total at 
52 Piers

(b) The progress w satisfactory aa£ 
the bridge will be completed ilk 
scheduled time.



2909 Written Anttotrs AVGUST 12, im Written Answers 1910

Marter Ptan h r  Flood Control In

•MS Shri Mohan Swamp. Will the 
Minister o f Irrigation and Power be 
pleased to refer to the reply given to 
Unstarred Question No 1610 on the 9th 
March, 1959 and state

(a) whether the Central Water and 
Power Commission has since examined
the Master Plan for Flood Control 
in Kashmir, and

(b ) if so, the decisions taken theic- 
©n’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The pre-
liminary examination has been com-
pleted

(b) In general, the proposals m the 
Master Plan are considered to be 
satisfactory Cetrain modifications 
have, however, been suggested to the 
State Engineers

Inferior Grade of Coal

f  Shri P C. Rorooah 
'  i. j  Shri P. G Deb.

[_ Shrimati Parvathi Krishnan*

Will the Minister of Railways be 
pleased to state

(a) whether it is a fact that the 
Railway Board has made a protest to 
the Coal Controller and the National 
Coal Development Corporation against 
the inferior grade of coal supplied to 
Railways and

(b) if so the losses caused on this 
account’

The Deputy Minister of Railways 
Shri (Shahnawas Khan): (a) and
(b) Attention of the Coal Controller 
and National Coaj Development Cor-
poration has been drawn towards cer-
tain instances of the supply of inferior 
grade of coal to Railways which 
affects the performances of engines It 
is very difficult to have any precise 
assessment of the loss on this account.

Najaigarh Drainage, Delhi

'  Shri Run Krishan Gopta: 
Shri D C. Shanna:

*S66.J Shri Kesfcava.
Pandit Mnnishwar Datt 
Upadhyay:

Shri M. L. Dwivedl:

Will the Minister o f Irrigation 
Power be pleased to refer to the 
reply given to Starred Question No 
1021 on the 9th March, 1959 and state:

(a) whether the surveys and pro-
ject reports regarding Najafgarh drain 
in Delhi have since been completed; 
and

(b) if so, the action proposed to be 
token in the matter9

The Deputy Minister o f Irrigation 
and Power (Shri Hathi): (a) and
(b) A statement containing the re-
quisite information is laid on the Ifeble 
of the House TSee Appendix II, an- 
nexure No 51

Dam on River Beas

f  Shri D. C. Sharma
) Shri Ram Krishan Gopta*
| Shri Raghonath Singh:

VSN ■{ Shri Nardeo Snatak*
Shri Hem Raj:
Dr Ram Subhag Singh'
Shri Hem Barna*

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No 1667 on 
the 6th April, 1959 and state*

(a) whether the Punjab Govern* 
ment have since submitted the scheme 
for the construction of Dam on the 
River Beas and

(b) if so the action taken thereon’

The Deputy Minister o f Irrigation 
and Power (Shri Hathi): (a) and (b) 
The Punjab Government have not yet 
formally submitted a scheme for the 
construction of a dam on the nver 
Beas to the Government of India 
Advance copies o f the Project Report 
have, however, been received from the
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State Government. The achame is at 
present under technical examination 
in the Central Water and Power Com-
mission.

Transport Cooperative Societies

•m i  /  8hri Sabodh Hansda:
\  Shri S C Samanta:

Will the Minister of Transport and 
Communications be pleased to state.

(a> w he'her the scheme for setting 
up of transport co-operative societies 
in Static has been finalised;

(b) if so, the number of co-opera- 
tiv* societies formed upto-date; and

(cj the mam 
sot !oties,>

functions of thev*

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) Yes

il>) No co-operative societies have 
far been formed The details in 

regard to the financial assistance etc 
required by the State Governments, 
who have agreed to implement the 
scheme, are being finalised and the 
training of personnel to man these 
societies in expected to >tart very 
soon

(c ) The main function of these so- 
neties will be to operate selected m- 
ter-uty good1- transport services 0*1 
iooporative basis

World Bank Team Visit

f  Shri Harish Chandra Mathur: 
Shri Radha Raman:
'<iri Shree Narayan Das:
Shri Ram Krishan Gupta:
Shri D C. Sharma:
Shri AJit Singh Sarhadi. 

•SeS.^ Shri Jaganatha Rao:
Shri Raghonath Singh:
Shri N R Munisarav:
Shri Vajpayee:
Shri Sarjn Pandey:
Shri Sanganna:
Shri P. G. Deb:
Shri Vlswanatha Reddy:

Will the Minister of Railways l c  
pleased to state:

(a) whether International Bank for 
Reconstruction and Development sent 
a team which visited various Rail-
way centres in India and met Rail-
way Board during May, 1959;

(bj what was the purpose of the 
visit, and

(c) what is the result of negotia-
tions -with this team?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes,
Sir

(b) and (c) The Team was sent to 
n ke an on the spot study of the pro- 
gi ess of the Railways’ part o f the 
Second Five Year Plan and to study 
the operation of the Railways. No 
negotiations were held with the Team.

World Health Assembly in Genera

*369.

'  Shri Radha Raman:
Shri Shree Narayan Das: 
Shri Vajpayee:
Shri Raghonath Singh: 
Shri P. G. Deb:

Will the Minister of Health be 
pleased to state-

(a) whether a copy of the decisions 
taken and recomendations made by 
the 12th World Health Assembly held 
m Geneva will be laid on the Table;

(b'l whether it is proposed to hold 
the Session of the World Health As-
sembly m India in 1961; and

(c) if so the approximate expendi-
ture likely to be incurred in this 
connection"

The Minister of Health (Shri Kar- 
marfcar): (a) A copy of the decisions 
taken and recommendations made by 
the 12th World Health Assembly held 
in Geneva in May 1959 is laid on the 
Table of the Sabha [Placed m 
Library. See No LT-15S0/59]

fb) Ye*

(c> The approximate expenditure 
will be about Rs 10 lakhs besides pro-
viding facilities such as office accom-
modation. transport, equipment, tele-
phones, telegrams, etc as the host 
country-
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Itofeetbre rwMtruottan of W fi at 
B liito d n  SMpjravd

fS hrt N ad Reddy:
Shri A. X . Gopalaa:

**70. ̂  SUM Vasudevaa N itr:
Shri E w ta n :
Shri Morarka:

W ill the Minister o f Transport and 
Ceaamaalcattons be pleased to refer 
to the reply given to Starred Question 
No. 755 on the 27th February, 1959 and 
state:

(a) whether any progress has since 
been made to recover the money from 
Messrs A.C.L. for defective design 
and construction o f ships at the 
Hindustan Shipyard, and

lb ) whether any legal steps are 
proposed to be taken m this matter’

The Minister o f State 1b  the Minis-
try o f Transport and Coamuateatlons 
(Shri IU ] Bahadur): (a ) and (b ) The 
matter is still under discussion with 
the A C.L

Printergram Service

**71. Shri Keshava: W ill the Minis-
ter o f Transport and Common!cations
be pleased to state:

(a) whether it is proposed to extend 
pnntergrara service to Delhi; and

(b) how is this service 
from phonogram’

different

The 
iaaon

fa) Yes.

o f Transport -tad 
(Shri S K. Patil):

(b ) In phonogram service telephone 
subscribers are given the facility of 
booking telegrams to the local Tele-
graph Office by telephone. In Printer- 
gram service the subscribers connect-
ed to the service are provided with 
teleprinters at their premises and are 
given the facility o f booking tele-
gram* to and o f receiving telegrams 
from the Local Telegraph Office over 
these teleprinters.

{Shri
Shri Sabodh Hanada:

Skri S. C. Samanta:

W ill the Minister o f Food and Agri-
culture be pleased to stater

(a) whether the production o f sugar 
has increased in our country in pro-
portion to the number of new sugar 
mills established and expansion o f ex-
isting sugar mills during the Second 
Five Year Plan period;

(b ) if so, the percentage of increase;

(c) whether there is any difference 
o f production in Co-operative Sugar 
Mills and Private Sugar Mills; and

*
(d) if so, the reasons therefor’

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) and (b ). 
No, Sir Production depends not only 
on the number o f mills in operation or 
their capacity but also on availability 
and quality o f cane A statement giv-
ing the number o f mills worked, their 
installed capacity and actual produc-
tion o f sugar during the past tour 
seasons is laid on the Table o f the 
Sabha

(c) No. Sir

fd ) Does not arise
St a t k ms n t

Totsi Installed Actual

Season
No. of
factories
wocked

capacity production 
fLakn of sugar 

tons) fLakn 
tons')

1955-5* 16 0 1* 62

1956*57 • »■*? 17 3 30-29
1957-5* 15* 18-7 19 7«
195*-59 • 1*4 30 0 19-SI 

(Estimated)
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MM M U M :
^Shft S. A MeWtt:

Will the Munster of Railways be 
pleated to state:

(a) whether it is a fact that the 
Railway Board has recently sent a 
directive to the General Managers of 
all Indian Railways to put down firm-
ly hooliganism of students on the rail-
ways, specially towards women 
travellers and in connection with pul-
ling of alarm chains,

<b) if so the details thereof, and
(c) the nature and extent of suc-

cess attained >n checking hooliganism 
since the new directive was enforced’

The Deputy Minister of Railways 
(Shri Shahnawas Khan)* (a) Yes
Such instructions have been issued 
dunng Jun<* this year

<b) Tht instructions require that 
hooliganism by students is to be dealt 
with firmly by organising drives on 
affected sections by a team of rail-
way staff, G R P  and R P T  and Rail-
way Magistrate who would be able 
to deal with such cases on the spot 
Control once obtained by such dnves 
i* to be followed up to avoid recur-
rence

Railways have a lu  been told to ar- 
rang? necessary support to the staff 
against false complaints and acts or 
threats of violence and to request the 
Universities and other educational in-
stitutions to impress upon students 
the need to behave properly and »f 
students still persist m creating 
trouble the concessional travel faci-
lities being otherwise extended to that 
institution would be stopped 

<c) It is too early to assess results
Steal Bridges in Andhra Pradesh 
*J74. Shri Rami Baddy: Will the 

Minister of Transport and Common! - 
♦aliens be pleased to state

(a) the quantity of steel allotted to 
Andhra Pradesh for the construction

of bridges on National Highways dur-
ing lSBS-St;

(b) the quantity actually supplied 
during the year;

(c) whether the construction of any 
bridge has been held up on account of 
short supply of steel,

(d) if so, the names of the bridges 
held up,

(e) whether Andhra Pradesh Gov-
ernment have made representations in 
the matter, and

(f) if so, the action taken thereon*
The Minister o f State in the Minis-

try o f Transport and Commanieatloas 
(Shri Raj Bahadur): (a) 953 tons

(b) 144 tons
(c) and (d) The progress of the 

bridges over the Gautarm nver and 
the Bandar Canal slowed down for a 
short time

(e) and (f) The Government of 
Andhra Pradesh recently proposed the 
creation of reserved stocks o f steel 
The proposal cannot be accepted 'n 
view of the present demand and sup-
ply position of steel

Cabins on Northern Railway

*375 Shri Mohan Swamp Will the 
Minister of Railways be pleased to 
state

(a) whether it is a fact that large 
number of cabins were constructed on 
Northern Railwav during the past 
six years

(b) whether it is also a tact that 
some of them are being demolished 
and some have already been demolish - 
ed or replaced by new ones, and

(c) if so the reasons for such de-
molition’

The Deputy Minister o f Railway* 
(Shri shahnawas Khan): (a) Yes

(b) Yes One o f theae cabins has 
been demolished
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(e) Demolition of this cabin became 
necessary, as it* site did not suit the 
doubling o f the section, which work 
was not contemplated when the cabin 
was flr t built on the section

Shortage o f Wagons for Collieries

•J74 Shri Muhammed Elias; Will 
the Minister of Railways be pleased to 
state*

(a) whether it is a fact that due to 
want o f wagons, 120 collieries have 
been hard hit in Jhana coalfield and 
coal is being piled up, and

(b) if so, what is the reason for the 
shortage of the wagons’

The Deputy Minister of Railways 
(Shri Shahnawam Khan): (a) No

(b) Does not arise

Street Lights on Safdarjang-Qutab 
Minar Road

•*77. Shri D. C. Sharma: Will the 
Minister of Health be pleased to refer 
to the reply given to Starred Question 
No. 1321 on the 7th March, 1959, and 
state the further progress since made 
in providing street lights on the road 
leading to Qutab Minar from 
Safdarjang aerodrome in New Delhi9

The Minister o f Health <Shri Kar- 
m arkar): A  statement is laid on the 
Table of the Sabha [See Appendix 
II, annexure No 6]

Regional and State Water Sewage 
Boards

/ Shri Ram Krishan Gupta 
Shri D. C. Sharma:

I  Shri Pangarkar:

Will the Minister of Health be 
pleased to refer to the reply given to 
Starred Question No 1931 on the 20th 
Apnl, 1959 and state

(a) whether the Government have 
since received replies from the State 
Governments regarding the setting up 
of Regional and State Water Sewage 
Boards,

(b ) if  to, the nature of the replia* 
received; and

(c ) the nature o f the ettps take** 
or proposed to be taken to  set u ^  
these Boards?

The Minister o f Health (Shri Kar- 
markar): (a ) Replies have not been* 
received so far.

(b ) and (c) Do not arise

Doubling o f Bina-Bhopal and 
Annupur-Katni Sections

*379. Shri Keshava: W ill the Minis-
ter of Railways be pleased to refer t©'
the reply given to Starred Question 
No 1659 on the 27th September, 1958 
and state*

(a) the progress since made in the 
doubling of the Bina-Bhopal section of 
the Central Railway and the Annupur 
Katni section of the SE Railway,

(b) how many miles of the track 
are proposed to be doubled on each 
of these sections, and

<c) when the work is expected to 
be completed*

The Deputy Minister o f Railway* 
(Shri S. V. Ramaswamy)* (a) Nearly 
half of the work on the Bina-Bhopal 
doubling has been completed The 
progress on the Annupur-Katni 
Section is 20 per m u

(b) and (i> JS a miles oi Bina 
Bhopal and 65 mil* s of Annupur
Katni SLtlions < bi if doubled T he
former is expe( rl ' be completed 
by June I960 and '*i *tter by Jmp 
1961

Provision for Flood Control
*380. Shrimati lla Pji.houdhnri: 

Will the Minister of Irrigation and 
Power be pleased to state

(a) whether it is a fa it that the 
States of West Bengal, Assam, Uttar 
Pradesh. Punjab and Andhra Pradesh 
and some other States have protested 
to the Government o f India against
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the reduction of the provision from 
Rs. 40 crores to Rs. 49 crores in the 
current Plan provision for flood con-
trol «nd water-logging;

(b) whether they have demanded 
the restoration of the cut to avoid 
abandoning of some of their important 
flood protection schemes; and

(c) if so, the reaction of the Gov-
ernment of India to these protests?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c). 
A  statement containing the requisite 
information is placed on the Table of 
the House

S t a t e m k n t  

The position of funds for flood con-
trol measures in the Second Plan 
period was reviewed by the Central 
Flood Control Board which met at 
New Delhi on the 22nd December, 
1988. During the discussion on this 
subject, the representatives of State 
Governments urged that the provision 
for flood control which then stood at 
Rs 49 crores should be substantially 
increased as any reduction in the 
allocation of loan assistance to State 
Governments would adversely affect 
their flood control programme The 
question was examined again in con-
sultation with the Planning Commis-
sion and it has since been possible to 
raise the provision from Rs. 49 crores 
to Rs. 56 crores, so as to enable the 
State Governments to take up some 
more urgent flood control measures

Telegram and Telephone Facilities in
Hlsnr and Mohindergarh Districts
W . Shri Ran Krishan Gupta: Will 

the Minister of Transport and Com- 
■ranieatlens be pleased to state:

(a) the number of villages and 
towns having a population of three 
thousand and more which are not pro-
vided with telegrams and telephone 
facilities in Hissar and Mohmdergarh 
Districts of Punjab State so far; and

(b) the time by which such facili-
ties will be provided there?

The Minister e f Transport and Com- 
munleatioas (Shri S. K. Patfl): (a>
and (b). A j a general rule telegraph 
and telephone facilities are provided 
where they pay their way. However, 
to develop these facilities a loss of 
Rs. 1,000 per annum for provision o f 
telegraph facilities in places of more 
than 5,000 is permissible So far as 
telephone facilities are concerned, no 
loss is permissible except in Tehsil 
Headquarters or places with more than
20,000 population where only telephone 
facilities are provided on loss basis. 
Information about number of places 
having a population of 3,000 and 
more m Hissar and Mohindergarh 
Districts is not available. There are 
6 places having more than 5,000' 
population m Hissar District and 3 
such places m Mohindergarh District 
Telephone and Telegraph facilities 
exist at all these places Places having 
a population of less than 5,000 are 
considered if they pay their way or 
someone is prepared to make good the 
loss

Railway Service Commission, 
Allahabad

601. Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleased
to state

(a) the number of applications 
received by the Railway Service Com- 
m<«ion. Allahabad foi n.cr>iiittii>nl if 
Class III staff during 1958-59; and

<b) the number of candidates 
selected during the same period?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) 86,798

(b> 5.835

Covering of Platforms in Bikaner 
Division

602. Shri Ram Krishan Gupta: Will 
the Mimstei of Railways be pleased 
to state

(a) the number and names o f sta-
tions in Bikaner Division o f Northern 
Railway, the platforms of which hav^ 
b«cn covered so far; and
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(b ) the number end nAxfiea of 
.stations the platiorms o f which will 
-be covered during 1858-60’

Ik e  Deputy Minister e f Railways 
(Shri Shahnawas Khan): (a) Eight 

Stations
(1) Delhi Mam Station (M G 

Platforms No 13 & 14)
(2) Delhi Cantt
(3) Palam
(4) Rewan
(5) Hissar
( 6) Sadulpur
(7) Hataumangarh and
(8) Bikaner 

<b) Four Stations
(1) Sri Ganga Nagar
(2) Bikaner (Island platform)
(3) Delhi Serai Rohilla and
(4) Delhi Main Station (M G

platforms No 11 & 12)
Subject to availabilit} of funds 
and materials

Utilisation of Water for Irrigation 
M3. Shri Ram Krishan Gopta- Will 

the Minister o f Irrigation and Tower 
be pleased to state

(a) the total quantity of watei 
provided so fai during the Second 
Five Year Plan period by the various 
Major and Medium irrigation schemes 
(State-wise) for irrigation purposes 
and

(b) the total quantity of water 
actually utilized so far for irrigation 
purpose* (State-wise) 9

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b) 
A statement showing the potential 
'created and the actual utilisation at 
the end of March 1057 and March 
1958 is laid on the Table [See 
Appendix II, atmexure No 7 ] The 
term potential has been defined as the 
quantity of water provided at the out-
lets
Casual Workers on Northern Railway 

«M. Shri D. C. Shanna: W ill the 
Minister of Railways be pleased to

state:
(a ) what was the total number 

casual workers on the Northern Hail- 
way in 1986, 1987 and 1968,

(b ) how many o f such workers 
have put in more than a year o f 
continuous work,

(c ) what steps have been taken to 
bring them on the regular service; and

(d ) the results thereof*
H ie Deputy Minister of Railway* 

(Shri Shahnawat Khan) (a)

1956 1,14,981
1957 1,27.706
1958 1,03,361

(b) 1956 321
1957 188
1958 252

(c) and (d) Casual labourers are 
considered for appointment to regular 
Class IV service by the Seleotaon 
Boards along with other candidates 
As a result, the number absorbed on 
the Northern Railway is as follows

1956 418
1957 563
1958 633

New Buses for D.T.II

605 Shri D C Shanna: W ill the 
Minister of Transport and Communi-
cations be pleased to state

(a) the number of new buses added 
to the active fleet of the Delhi Trans 
port Undertaking during 1959-60 so 
far and

(b ) the number to be added during 
the remaining period of lMS-SO*

The Minister of State In the M b *  
try o f Transport and CewiiuunfauWww 
(Shri Baj Bahadur): (a) 28

(b) 57
Electrification o f Stations mm 

Northern Baflway
606. Shri D. C. Shanna: Will the 

Minister o f Railways be pleased «° 
state the progress made so fsr m 
electrification of Railway Station*
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AttttttMr Mid Ptthiokot on 
the. Northern ;R*Uwv?

~m» Beptfgr H M k  ef Baitways 
<IW  flhahaswia Khaa): A. statement 
is laid on the Ttble.

St a t k mzk t  
The position of electrification of 

Railway Stations between Amntsai 
end Pathankot is as under:—

Name of Statton
Amritsar I
Vetka 1
Bstala Jn. .
Dhariwal 1
Gnrdaspnr >
Sans '

Position

Already electrified

Pathankot 
Dina Nagar 
Jainripura 
Chhina 
Sohai
KathunangalJakolari
Psrmanad

1

/ Programmed for elec- 
tnfiauion during 

"J t9«9-6o.
I Programmed for elec- 
[ tnfication during 
J 1960-61.

Not yet programmed 
for electrifica-
tion, as electric 
power is not avail-
able nearby as 
yet

Poultry Development in Bombay State

697. Shri Pangarkar: W ill the Minis-
ter of Pood aad Agriculture be pleased 
to state the amount allotted to the 
Bombay State for the establishment of 
extension-cum-development centres 
under the A ll India Poultry Develop-
ment Scheme during the Second Five 
Year Plan so far’

The Minister of Food and Agricul-
ture (Shri A. P. Jain): 1956-57—Nil.

1667-58—Rs. 3-64 lakhs (Rs. 2*78 
lakhs as grant and Rs 0:88 lakhs as 
loan).

1908-59—Rs 1*53 lakhs (Rs. 0 26 
lakhs as grant and Rs. 1*27 lakhs as 
loan)

1959-80—Central assistance amount-
ing to Rs. 7:72 lakhs (Rs. 5:97 lakhs as 
grant and Rs. 1-75 lakhs as loan) has 
been agreed to in respect at poultry 
187 LSD—3.

research end poultry development 
schemes. This amount includes pre-
vision for the establishment o f Poultry 
Extenston-cum-Development Centres. 
The exact amount to be allotted for 
the purpose is left to the discretion of 
the State Government.

Irrigation Schemes In Bombay Stele

<98. Shri Pangarkar: W ill the Minis-
ter o f Irrigation aad Power be pleased
to state*

(a) the amount allotted for imple-
menting irrigation schemes in Bom-
bay State during 1959-60; and

(b ) the major irrigation works in 
the State for which the amount will 
be spent?

The Deputy Minister o f Irrigattea 
and Power (Shri H athi): (a ) The
amount allotted for implementing 
irrigation schemes during 1959-80 is 
Rs 21*10 crores

(b ) Among others, the follow ing are 
the major irrigation schemes (costing 
more than Rs. 5 crores) on which the 
amount will be spent:

1 Mahi (Kadana Stage II).
2. Narmada
3. Banas
4 Mula
5. Gima.
6 Mahi Right Bank Canal.
7. Kakrapar.

Cooperative Marketing
Tripara

Societies fee

699. Shri Dasaratha Deb: W ill the 
Minister o f Com inanity Development 
and Co-operation be pleased to state:

(a) the names of the Cooperative 
Marketing Societies in Tnpura who 
were granted loans by Government 
during the years 1956 to 1959 so far;

(b ) the amount o f loans granted to 
each of them;

(c) the names o f the Cooperative 
Marketing Societies who have not 1 
paid any loan; and
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(d) the reason tor not paring them 
any loan?

The Deputy Minister of Community 
Development and Cooperation (Shri 
B. S. Murthy): (a) The following three 
societies were granted loons by Gov-
ernment for construction ot godowns

(i) Jirania Cooperative Market-
ing Society Limited,

(II) Kailashahar Primary Mar-
keting Cooperative Society Limit-
ed,

(III) Belonia Primary Marketing 
Cooperative Society Limited

(b) Rs. 18,750 in each case

/■&) Csepee»&>«*» JMankf&tg' SarAfAtOF 
other than the three societies mention-
ed at (a) have not been given any 
loan so far

(d) The loan assistance from the 
Government of India to Cooperative 
Marketing Societies for construction of 
godowns is a part of the programme 
of the Second Five Year Plan This 
assistance is being made available 
according to ft phased programme 
drawn up every year. So far the three 
societies referred to at (a) have been 
covered by this programme As and 
when other societies are included in 
the approved programme they will 
receive loan assistance

Effects of Excess Intake of Salt

« 1«. Shri P. G. Deb: Will the Minis-
ter of Health be pleased to state-

(a) whether any research has been 
conducted about the theory that excess 
intake of salt leads to hypertension 
and high blood pressure; and

(b) if so, the nature of the result 
leached?

The Minister of Health (Shri Kar-
markar): (a) Epidemiological studies 
throughout the world do not show any 
correlation between salt intake and 
;rcidence of hypertension in normal 
people In people with hypertension, 
an increase in the salt intake leada to 
an increase in hypertension and viee-

v*rta. The Indian Council o f Madleai 
R<teearch Is conducting epidemiological 
8tUdies at various centres in the coun-
t y  to determine the incidence ot high 
hlood pressure. This study includes 

consumption of salt in individuals.
(b) As the work is still in progress, 
is not possible to arrive at any 

^finite conclusions.

blues raised by Port Unions referred 
for Arbitration

611. Shri Anthony PUlal: Win the 
Minister o f Transport and Communies-
ti<tas be pleased to state:

(a) how many of the local issues 
**md by the Port Unions when 
teuncfimg the strike m June, 1956 dave 
heen referred to arbitration at each o f 
th& major ports, as per assurances 
£‘Ven to the workers,

(b) what aie the issues so referred,
?nd

(c) what are the issues which have 
not been s-> referred7

The Minister of State In the Ministry 
°f Transport and Communications 
<shri Raj Bahadur): (a) to (c). The 
Government assurance contained in the 
-Qt*-ike settlement covers only those 
!°*al and sectional demands which 
w*re outstanding immediately prior to 
the receipt of the strike notice front 
the Port Unions

2. At the Ports o f Cochin, Vizagapa- 
,aVn and Kandla there were no such 
lo*al issues to be referred to arbitra-
t e

i  At Calcutta, two o f  the pending 
ls*ues were referred for adjudication. 
M*st of the remaining issues were 
^Hled by negotiations with the Unions 
concerned The Calcutta Port Shra-
n k  Union are reported to prefer 
,eUiement by negotiations to settle-
ment by arbitration or adjudication 

issue is therefore to be referred to 
arbitration at this port

4. At the ports o f Bombay and 
Madras, the Port Administrations have 
conducted negotiations with the res-
pective Unions, but no agreement has
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to far been signed under Section 10 A  
of the Industrial Disputes Act, 1947 by 
the parties regardtag reference to 
arbitration. The position with regard 
to reference to arbitration will become 
elear only after the receipt of the 
joint agreement. Broadly speaking, a 
reference to arbitration will not be 
made if the issues

(a) are not really local in character,

(b) had not been pending before 
the labour unions served the notice of 
strike, or

(c) relate to demands which have 
been settled by Government Resolu-
tion of the 20th July 1058, or by 
Awards of Industrial Tribunals in 
force or relate to points already cover-
ed by law or arc sub-judice, or

(d) do not come within the scope 
of the definition of the “Industrial dis-
pute" in terms of the Industrial Dis-
putes Act, 1947 and unless a joint 
ngiwment has been signed by the 
parties for referring them for volun-
tary arbitration in terms of Section 
10A of that Act

Kathnuuidu-Calcutta Air Service by 
Nepal

«lt. 8hri P. G. Deb: Will the Mins-
ter of Transport and Communications 
be pleased to state:

(l ; whether Nepal has approached 
India to run a Kathmandu-Calcutta Air 
Service in the plan of civil aviation 
launched by her in the international 
field; and

(b) if so. the reaction of the Govern-
ment in the matter?

The Deputy Minister ot  Ctril Avia-
tion (Shri MeUuddin): (a) and (b). A 
request was received for grant of per-
mission to the Royal Nepal Airlines 
for the operation of an air service 
between Kathmandu and Calcutta. As 
th# matter is under discussion between 
tie two Governments, it will not be m 
the public interest to discuss it on the 
floor o f the House, at this stage

Delhi Milk Supply Scheme

«1S. Shri P. G. Deb: Will the Minis-
ter of Food and Agriculture be pleased
+o state what is the total flnancal 
assistance given by New Zealand Gov-
ernment for Delhi Milk Supply Scheme 
til1 July 1959?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The Govern-
ment of New Zealand had promised to 
give financial assistance amounting to 
£800,000 (or Rs. 160 lakhs) under 
ihe Colombo Plan for the Delhi Milk 
Schcme. The entire amount has been 
received

Salt for Cattle

614. Shri P. K. Deo: Will the Minis-
ter of Food and Agriculture be pleased
to state*

(e) whether it is a fact that salt is 
essential to be given to the cattle along 
with fodder;

(b) the quantity of salt consumed 
annually by cattle; and

(c) what steps are taken by Govern-
ment to popularise the use of salt as 
a part of cattle fodder?

Ihe Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes; in 
crder to prevent loss of appetite, salt
hunger, rough hair coat and rapid 
decline in the general condition and 
the milk yield

(b) The information of the quantity 
of salt consumed annually is not avail* 
able. Growing calves and gazing cat-
tle require  ̂ o*. to 2 <#• P®* day de-
pending upon body weight.

(c) Salt forms an essential part o f 
concentrate mixtures Besides, the 
field staff of the Animal Husbandry, 
Agriculture and Dairy Departments of 
State Governments and the Block 
staff advise owners to use salt in 
cattle feed.
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CIS. Blurt 8 . A. Mehdi: WiU the 
Minister o f Transpaet n d  Oouasaniea- 
ttons be pleased to state*

(a) how many persons applied for 
s telephone connection in Rampur dis-
trict o f U P from 1957 till July, 1959,

(b ) how many telephone connections 
have been given so far; and

ic ) how many applications are still 
pending’

The Minister o f Transport and Cora- 
nurafoatkms (Shri S. K. Patil): (a)
Sixty-nine

(b ) Fifty

(c) None, other demands have been 
cancelled

Indo-Tibet National Highway

SIS Shri Hem Raj: W ill the Minis-
ter o f Transport and Communications 
be pleased to state

(a) whether it is a fact that some 
twenty miles o f Indo-Tibet National 
Highway has been washed away and 
twenty more miles of it severely 
damaged by the rains this year and

<b) if so, the probable loss caused 
and the probable cost likely to be 
incurred on its reconstruction’

The Minister o f State In the Minis 
try o f Transport and Communications 
<8iirt Kaj Bahadur): (a ) No Sir, A 
number o f landslides have, however 
been reported between Matiana and 
Rampur These are small bits tolallirg 
up to 6 miles approximately m length

fb ) As the rain«s are continuing, 
landslides keep occurring Estimates 
of the probable loss and the cost of 
restoration are under preparation ard 
w ill be finalised after the rams

Utilisation o f ftm ds for Irrigation and 
Power

C ll. Shri Bam Krishna Gapta: W ill 
the Minuter o f Irrigation and Power 
be pleased to state the percentage of 
the allocated amount for irrigation and

power during Hi* Saeond fiv e  Year 
Plan which has bsen tttiUsal  so t o  tor 
the Centra and Slates with paittetter 
reference to Punjab?

The Deputy Minister o f Irrigattsa 
and Power (Shri Hathi): The re-
appraised plan provision for irrigation 
and power for the Second Five Year 
Plan is about Rs 785a19 crores of 
which the allocation for Punjab is 
about Rs 69 49 crores The actual ex-
penditure during the years 1966-87, 
1057-58 and the revised estimates for 
J £>58-59 work out to about 58'85 per 
cent of the total allocation. The 
Punjab Government utilised about 
69 4 per cent o f their allocation during 
these years

Scholarships for School-going Children 
of Ballway Employees

618. Shrimati Ila Palchradhorl: WiU
the Minister of Railways be pleased
to state

(a) whether it is a fact that Scholar-
ships are awarded to the school-going 
children of Railway employees as 
incentives to promote operational 
efficiency, and

(b ) if so the details thereof7

The Deputy Minister o f Railways 
(Shri Shahnawas Khan): (a ) and (b) 
Rewards to employees for useful sug-
gestions or inventions or for outstand-
ing service such as timely action in 
averting accidents etc, are given in 
one of the following forms —

] Cash Rewards

2 Record in service sheet o f the 
employee

3 Advance increments

4 Preference for grant o f study 
leave

’i Extra set o f Railway passes

6 Scholarships to school-going 
children o f Railway employees
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7. Collective award■ ■ the amount 
to be utilised for the common 
feed  o f the employees.

During the year ending 31-3-1959 
altogether 4 scholarships ot the total 
value ot Re. 1,080 were awarded to 
children o f employees for their meri-
torious service.

lrdependent ot the incentive aspect 
and as a welfare measure for staff on 
tiie Railways there is a scheme under 
which 1,000 scholarships, ranging from 
Rs. IS to Rs. SO p.m., are awarded 
every year, to the children of Rail-
way employees going in for technical 
education. This scheme was introduc-
ed in 1956-97, and during that year 
998 scholarships, involving an expendi-
ture o f Rs. 2*95 lakhs, were awarded 
In 1957*58, 912 fresh scholarships were 
granted besides carrying forward 828 
scholarships continuing from the pre-
ceding year. The gross expenditure 
war slightly over Rs. 4 lakhs

Credit through Cooperatives

/  Shri Ra|endra Singh:
\  Shri D, C. Shanna:

Will the Minister o f Community 
Development and Co-operation be
pleased to refer to the reply given to 
Unstarred Question No. 2890 on the 
9th April, 1959 and state what decisions 
have been taken on the recommenda-
tions made in the report on coopera-
tive credit by the various Ministries, 
Reserve Bank, the State Bank and 
Planning Commission?

The Deputy Minister of Community 
Development and Cooperation (Shri B.
S. M urthy): A  copy of the Government 
of India letter No. F. 1-12/59-Coop. I, 
dated the 11th May, 1959, communicat- 
injr the broad decisions o f the Govern-
ment on the recommendations o f the 
Report ot the Working Group on Co-
operative policy is laid on the Xfcble. 
I See Appendix II, annexure No. 8].

Water BmMr *» Calcatta

gaa. /  Shri 8. C. in p u t* :
IS h rl Snbodh Ittwrta:

Will the Minister o f «<»»%  be
s i!8**? £  refer to toe "P i*  given to Starred Question No. 270 on the 10th 
February, 1959 and state:

(a) whether any interim measures 
are being taken for the improvement 
of water supply in Greater Calcutta 
Pending the W.H.O. Team's formula-
tion of Plans; and

(b) if so, the details thereof’

The Minister o f Health (Shri Car. 
marker): (a ) Yes

(b ) A statement is laid on the Table 
I See Appendix II, annexure No. 9J.

Revision o f Minimum Wages o f D.T.U.
Employees

621. Shri D. C. Shanna: W ill the 
Minister of Transport and C em m - 
nlcations be pleased to refer to the 
reply given to Unstarred Question No. 
3447 on 23rd April, 1959 and state the 
further progress made in the work of 
the six-man inquiry committee ap-
pointed to go into the revision o f the 
minimum rates o f wages o f the emplo-
yees o f the Delhi Transport Under-
taking*

The Minister o f State in the Ministry 
o f Transport and Cemmanicatlaae 
(Shri Raj Bahadur): A  statement
giving the information required is laid 
on the Table. (See Appendix II, an-
nexure No. 10]

Purchase o f Railway Stores

fS h ri D. C. Shanna:
*** \  Shri Kediava:

Will the Minister o f Railways he 
pleased to lay on {he TaWe a state-
ment showing:

(a) the value o f stores purchased 
abroad and in India separately tor
Railways during 1958-89; and
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(to) how do these figures compare 
with those tor 1957-88?

The Deputy Minister of Railways 
(Shii B hdounm  Khan): (a ) and (b ).

Category of 1957-38 *938-39*
Store* Value Per- Value Per-

centage centage

(1) Imported 
material:
(i) Purcha-
sed abroad
direct • 2,71.017 5.80,459
(it) Purchas-
ed through 
Agents m
India 3>ft5»23B 3.38.QQQ
T ota l  6,36.250 28 5 9.i8>459 40 1

(2) Indigene-
ous ma-
terial 15,88,560 71 5 13,56.985 59 7

G r a n d  ----------—  -----------------
T o t a l  22,24.810 2 2 ,7 5 ,4 4 4

*The figures are purely provisional and
subject to revision.

Note —The increase in the percentage of 
imported material to the total purchased m 
I9S8-S9 as against the corresponding figure 
for 1957-58 is due to heavier imports of Steel 
and Permanent Wav Material

Alarm Chain Polling

/  Shri D. C. Sharma:
\  Shri Raghonath Singh:

W ill the Minister o f Railways be 
pleased to state*

(a) the number o f instances o f pull-
ing o f alarm chain on the Indian Rail-
ways, Zone-wise and month-wise 
during 1959 so far;

(b ) the number out of them found 
unjustified, (Zone-wise and month- 
wise),

(c ) the number o f cases where 
offenders have been prosecuted and 
convicted during the same period;

(d ) whether the number o f alarm 
chain pulling cases is on the increase

as compared to the corresponding 
perftd o f 1958; and

(e ) if  so, the reasons therefor?
The Deputy Minister o f Railways 

(Shri Shahnawax Khan): (a) to (c ). A  
statement furnishing the information 
desired is laid on the Table. [See Ap-
pendix II, annexure No. 11].

(d ) Yes

(e) The main reason for the increase 
is the want of cooperation on the part 
o f the travelling public in pointing out 
the offenders to enable the railway 
staff to prosecute them, which has em-
boldened the offenders to indulge more 
and more in such activities. The in-
adequacy o f the existing provisions o f 
law to deter the offenders from resort-
ing to this evil was also another 
reason; but the law has since been 
amended and the amendment brought 
into force from 2-5-1959, and it is ex-
pected that this will, in due course, 
prove helpful in reducing the number 
o f such instances

Target o f Co-operative Development

TShri Shree Narayan Das:
I Shri Radha Raman:

624. J Pandit Monfshwar 
] Datt Upadhyay:
(^Shri M. L Dwivedi:

Will the Minister o f Community 
Development and Co-operation be
pleased to state*

(a) whether plans to implement the 
enhanced targets of co-operative 
development for the current vear have 
been received from the States,

(b ) whether they have been Exa-
mined and approved,

(c ) what are the important features 
of such plans.

(d ) what are the measures suggest-
ed to revitalise the existing societies; 
and

(e) amount sanctioned to various 
States for various aspects o f co-
operative development?
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19* Depot? JHfeaMer a f OomhwHif 
Develsprnem and Co spwrstlon (Shri 
B- 8 . Mnrthy): (a) to (d). Supple-
mentary Plans for implementing the 
enhanced targets of co-operative 
development for the remaining part o f 
195#-60 have been received from all 
State Governments except Bombay, 
Madras, Mysore, Kerala and Jammu 
and Kashmir. It is proposed to dis-
cuss these plans with the represen-
tatives of the State Governments and 
finalise them by the end of August, 
1959. The important features o f these 
plans, broadly, are:

(a) organisation of new service co-
operatives;

(b) reorganisation/revitalisation of 
existing co-operatives as service 
co-operatives;

<c) organisation of additional pri-
mary marketing societies and 
strengthening the capital struc-
ture o f existing district and 
apex marketing societies,

(d) undertaking the construction of 
additional godowns for market-
ing societies;

(e) increasing the facilities for 
training of Departmental and 
institutional staff;

<f) expanding the number of train-
ing units for member-education 
m the principles and practice of 
Co-operation; and

<g) appointment of additional
Departmental and institutional 
staff for implementing the new 
policy

The measures suggested to revitalise 
existing societies may, dependmg
upon local conditions, generally 
include a collection drive, scaling 
down o f over-dues tor cash payment, 
creation of member-interest, increased 
drive for membership etc. The
amount required for implementing the 
supplementary plans will be worked 
out a« soon as the plans are finalised

O hadfctdoB  aad Categories tt—  of 
Dock Workers Paata

— J  Shri Radha Raman:
\  Shri Skuree Narayaa Daa:

Will the Minister of Transport aad 
Communications be pleased to refer 
to the reply given to Unstarred Ques-
tion Mo. 2575 on 23rd September, 195S 
and state:

(a) whether the report of the Com-
mittee appointed to report on classi-
fication and categorisation of post* of 
dock workers has since been submit-
ted; and

(b) if so, the important features of 
the report7

The Minister o f State in the Minis-
try of Transport and Communicatloag 
(Shri Raj Bahadur): (a) No, sir.

(b) Does not arise

Himachal Pradesh State Co-operative 
Bank

626 Shri Ram Krishan Gnpta: Will 
the Minister of Community Develop-
ment and Co-operation be pleased to 
state:

(a) whether it is a fact that huge 
amounts are outstanding from indi-
viduals which are payable to the 
Himachal Pradesh State Co-operative 
Bank,

(b) if so, the total amount of out-
standing dues; and

(c) the nature of the steps taken or 
proposed to be taken to recover the 
outstanding dues7

The Deputy Minister of Comwaaity 
Development and Co-operation (Shri 
B  S. Murthy): (a) Yes

(b ) Rs 13,89,750.03 nP as on 31st 
December, 1958

ic) The Administration has issued 
instructions to the Bank to accelerate 
recovery o f the dues. Legal proceed-
ings are being instituted against 
defaulters, wherever necessary.
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8W, Shri Rasa Krishan O ipto: W ill 
the Minister o f Comaantty S v n ltp - 
■ w t  and Co-operation be pleased to 
state:
m (a ) whether it is a fact that there 
are many co-operative societies in 
Himachal Pradesh which are not 
economically sound: and

(b) if so, the nature of steps taken 
or proposed to be taken to amalga-
mate these societies into larger units9

H ie Deputy Minister of Communi-
ty Development and Co-operation 
(Shri B. S. M urthy): (a) There are
82 Co-operative Societies (roughly 
about 10 percent) which have been 
adjudged by the Administration as 
economically weak

(b) Some of the Societies are de-
funct and steps are being taken to 
liquidate them early The Adminis-
tration is taking necessary action to 
revitalise the weak societies wherever 
possible. Amalgamation into larger 
units is not considered feasible

Irrigation Survey in Himachal 
Pradesh

888. Shri Ram Krishan Gupta: Will 
the Minister of Irrigation and Power 
be pleased to state*

(a) whether the scheme for survey 
of Paonta valley (in Himachal Pra-
desh) to assess the irrigation require-
ments of the fertile land has been 
finalised; and

(b) if so, the main features thereof7

The Deputy Minister o f Irrigation 
and Power (Shri Hathi): (a ) No
scheme for survey of Paonta Valley 
(in Himachal Pradesh) is in hand or 
contemplated

(b) Does not arise

World Health Organisation Regional 
O Sce Building in Delhi

888. Shri R an Krishan Gupta: W ill 
the Minister of Health be pleased to

»W i the progress made ao fer J* 4h*
construction o f building in fe e  
Usdraprastha Estate to house W.H.O. 
Regional Office for South East Agktf

The Minister o f Health ( M  
Rjuruarkar): Preliminary plans and 
estimates have been prapared and
administrative approval to the esti-
mate amounting to Rs. 30,32,800 has 
been accorded. The estimate is being 
re-examined, with a view to reducing 
the cost o f the building, before expen-
diture sanction is accorded

Sugar Factories

630. Shri Ram Kriahan Gupta: Will 
the Minister of Food and Agriculture 
be pleased to state:

(a) whether it is a fact that Central 
Qovernment have taken over manage-
ment of Sugar Factones under the 
Industries (Development and Regula-
tion) Act, 1951 and Essential Com-
modities Act, 1955, and

(b) if so, the number and names of 
factories taken over so far (State- 
wise)’

Hie Minister o f Food and Agri-
culture (Shri A P Jain): (a) Yes,
Sir

(b) A statement is laid on the Table 
of the House (See Appendix II, 
annexure No 12 ]

Norwegian Assistance

M1 /  Shri Ram Krishan Gapta:
\  Shri Raghonath Singh:

Will the Minister of Food and Agri-
culture be pleased to refer to the 
reply given to Starred Question 
No 1409 on the 20th March, 1959 and 
state*

(a) whether the Norwegian Parlia-
ment hag since considered the matter 
o f giving assistance for the Fishing 
Community Development Project in 
Kerala during the remaining period 
of the Second Five Year Plan; and

(b) if so, the result thereof?



W m *h  BRAVAWA 81, vm  (STAKA) Written A m m a  194O

«r  « m i h «  Agrteui- 
trnm m ad A. r . JaW : (a ) Yes, S r.

(b ) The Norwegian Parliament ha* 
voted s million Kroner (about 
Hi. 1 M » lakhs) during 1999 to the 
Vtamdstlon for Economic Assistance to 
Btadtr-developed Countries. It is 
reported that the Foundation intends 
to v e n d  this amount on the Indo- 
Norwegian Project for Fisheries in 
Kerala.

Bulbar Grain Discharging Plant
632. Shri Bam Kriahaa Gopta: W ill 

the Minister o f Food and Agriculture
be pleased to refer to the reply given 
to Starred Question No 1592 on the 
1st April, 1959 and state at what stage 
is the question of shifting the Bulhar 
grain discharging plant from Bombay 
to some other port*

The Minister of Food and Agricul-
ture (Shri A. P Jain): It has been 
decided to shift the plant to Kandla 
Port and arrangements for the shifting 
are in progress

Family Planning

6*3. Shri Bam Krishan Gupta: -Will 
the Minister of Health be pleased to 
refer to the reply given to Unstarred 
Question No 1865 on 12th March.
1959 and state at what stage is the 
proposal to train surgeons m Vasecto-
my operation*

The Minister of Health (Shri
Karmarkar): Sanction to open a pilot 
centre for vasectomy operations and 
training o f doctors in the technique of 
such operation at Sadarjang Hospital. 
New Delhi, is under issue

D.V.C. Navigational Canal

(Shri Bam Krishan Gupta: 
Shri Subodh H and*: 
l^Shri S. G Samanta:

W ill the Minister o f Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No 1609 on 
the 1st April, 1959 and state:

(a ) whether the Navigational Canal 
connecting Durgapur with river

Hooghly in West Bengal has been 
completed;

(b ) If so, whether navigation traffic 
along thia canal has been opened; and-

(c ) how many private organisations- 
are now using this canal for naviga-
tional purpose?

The Deputy Minister o f krigiH a i 
and Power (Shri Hathi): (a ) The
Navigation Carnal is practically com-
plete except for the fixation o f Lock 
gates at tail lock and tail excavation 
at Kunti

(b ) Not yet

(c) None, at present

TB Demonstration and Training 
Centres

635. Shri Bam Krishan Gopta: W ill 
the Minister o f Health be pleased to- 
refer to the reply given to Starred 
Question No. 2242 on the 6th May, 
1959, and state

(a) whether Government have since
collected information in respect o f the 
number of Doctors available at
present for T B. work,

(b ) if so, what is their number; and

(c) the names of the places where- 
the additional T B . Demonstration and1 
Training Centres will be located*

The Minister o f Health (Shrf 
Karmarkar): (a) and (b ). The re-
quired information is being collected* 
and w ill, when available, be laid on* 
the Table of the Sabha.

(c) The location o f the three addi-
tional T.B Demonstration Centres has 
not yet been finalised.

Head Accidents in Delhi 
696 Shri Bam Krishan Gapta: W ill 

the Minister of Transport and Com-
munications be pleased to refer to the* 
reply given to Starred Question No. 
2243 on the 6th May, 1959 and state:

(a ) whether the special squad set 
up to carry out investigation o f na<f 
accidents m a scientific manner iu r  
submitted any report;
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(b ) if so, the details thereof; aad
(c) whether the rules under the 

Bombay Police Act as extended to 
.Delhi have since been finalised*

The Minister o f State in the Minis-
try o f Transport and Communications 
(Shri BaJ Bahadur): (a) and (b) An 
-extract from a factual review of the 
work of this Squad for one year from 
■the 16th June, 1958 to 15th June, 1959 
in respect of motor vehicle-accidents 
is laid on the Table [See Appendix 
11, annexure No 13 ]

(c) No. These are still under consi-
deration.

Ganga Barrage Scheme

r  Shri Ram Kristian Gupta: 
637. J Shri Sadban Gupta:

^ Shri S. M. Banerjee:

Will the Minister of Irrigation and
'Power be pleased to refer to the reply 
given to Starred Question No 2240 on 
■the 6th May, 1959 and state

(a) whether the Ganga Barrage 
Scheme has since been finalised and 
prepared, and

(b) if so, the main features thereof"
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) The 
•Ganga Barrage Scheme has been pre-
pared but has not yet been finalised

(b) The main features of the schem< 
.are as follows-—

(1) A Barrage across the rivei 
Ganga at Farakka

(2) A feeder Canal on the right 
bank outfallmg into the river 
Bhagirathi at Jangipur, and

( 3) A Barrage at Jangipur across the 
Bhagirathi above the Feeder 
Canal outfall

“Kharif Campaign” 
f  Shri AJit Singh Sarhadi: 

^ S hri Harish Chandra Mathur:
Will the Minister of Food aad Agri-

culture be pleased to state the total 
* id  that has been given to different

States during the year UWMO 
“Kharif drive”  for increased ptt>dnfr* 
tion in foodgtains?

The Minister of Food and Agrtenl* 
ture (Shri A. P. Jain): A  statement 
outlining the aid given to the States 
in connection with the currant Kharif 
Production Campaign is laid on the 
Table. [See Appendix II. annexure 
No 14]

Reclamation Work at Chhaleskwar 
near Agra

5S9 Shri Shlvananjappa: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
Government of India have undertaken 
reclamation work on experimental 
basis at Chhaleshwar near Agra; and

(b) if so, the results thereof?
The Minister of Food and Agricul-

ture (Shri A P. Jain): (a) and (b). 
A statement is laid on the Table 
fSee Appendix II, annexure No 15]

Doubling of Poona-Dhond Line
640 Shri Pangarkar: Will the Minis-

ter of Railways be pleased to state:

(a) whether Government are consi-
dering any scheme for doubling 
Poona-Dhond line on the Central Rail-
way, and

(b) if so, the time by which this 
scheme is likely to be implemented*

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No,
Sir, this Schcme is not under consi-
deration at present

(b) Does not arise

Jalna-Bir-Osmanabad-Sholapnr 
Railway Line

M l Shri Pangarkar: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that repeat-
ed representations are made by the 
public o f Marathwada region cf
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Bombay for the construction o f Jalna- 
«Bir-Osmanabad-Sholapur Railway

line; and

(b) ii so, with what result?

The Deputy Minister of Hallways 
(Shri S. V. Ramaswamy): (a) Yes
Sir, some representations have been 
received.

(b) This line does not find a place 
in the Railways' new construction 
programme approved by the Planning 
Commission during the Second Five 
Year Plan
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ML S M  PMtffmkl: WiH the M a s -
ter o f rood  and Agrioaltar* be pleaa- 
«d  to state:

(a ) whether it is a fact that the 
Orissa Government have failed to pro-
cure the target quantity o f riee and 
paddy in the State in the 1959 pro-
curement period; and

(b ) if  so, to what extent?

Ih e  Minister o f Food and Agri-
culture (Shri A . P. Jain): (a) and (b)
At the beginning o f the last Khanf 
season, Orissa Government had anti-
cipated that it would be possible to 
procure about 4 lakh tons, but later 
they came to the conclusion that the 
exportable surplus would not be 
more than 3 lakhs tons. So far about
1,21,000 tons o f rice and 57,000 tons of 
paddy have been purchased. The pur-
chase operations are still continuing.

City Booking Office in Cuttack

/  Shri PanigraM:
644 \  Shri B. C Mullick:

W ill the Minister of Railways be 
pleased to state

(a) whether the question of opening 
a city booking office in Cuttack has 
been finally decided; and

(b ) if so, when this city booking 
office is going to be opened7

The Deputy Minister o f Railways 
(Shri Shahnawas Khan): (a) and (b ). 
A  City Booking Office has been opened 
at Cuttack on 10-6-1959

Lady Harding* Medical College and 
Hospital

<45. Shri Ram Krishan Gopta: Will
the Minister o f Health be pleased to 
state:

(a) whether it is a fact that over-
crowding in the maternity wards in 
the Lady Hardinge Medical College 
and Hospital, New Delhi, has resulted

in p lad n f at pallet s  -on 1b* Soar, 
without any space in betwaoii 1b*
patients; and

(b ) if so, nature o f the steps taken 
or proposed to be taken to relieve 
overcrowding?

The Minister o f Health (Shri Kar-
markar): (a ) It is true there i* a great 
rush of patients in the maternity 
wards of the Lady Hardinge Medical 
College and Hospital Orders have, 
however, been issued that as far as 
possible no patients should be put On 
the floor

(b) Steps are being taken to, in-
crease the number o f beds as early as 
possible. Recently thirty beds have 
been added to this ward and another 
forty-eight beds are to be added by 
the end of this year

Mental Health Services

646. Shri Ram Krishan Gopta: W ill 
the Minister of Health be pleased to 
state at what stage is the proposal to 
establish a Central Council o f Mental 
Health with a view to develop mental 
health education in the country and for 
co-ordination of various activities o f 
the State Governments in the Arid o f 
Mental health services’

The Minister o f Health (Shri Kar-
markar): The proposal w ill be placed 
before the next meeting o f the Cen-
tral Council o f Health

All India Institute o f Medical Sciences

647 Shri Ram Krishan Gopta: Will 
the Minister of Health be pleased to 
state

(a) whether it is a fact that the 
progress o f both Under-Grauate and 
Post-Graduate teaching in the All 
India Institute o f Medical Sciences 
has been hampered due to insufficient 
hospital facilities; and

(b ) if so, nature o f the steps taken 
or proposed to be taken to provide 
these facilities?
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W *  MMHaar at BMltti (Shri Kau>- 
« H M :  (» )  and (b). A  statement is 
laid on the Table {See Appendix H, 
M M 9RB» No 16}

h jm w t  o f Skip F id fk t ia  Kapees
•4*. Shri Raghonath Singh: Will the 

Minister of Transport and Commaal- 
eatioM be pleased to state how many 
liner conferences have agreed to ac-
cept payment of freight m rupees 
tram India*

Ik e  Minister o f State in the Minis-
try Of Transport and Communications 
(Shri Hti Bahadur): According to the 
information available so far, the 
shipping Conferences/shipping com-
panies operating m the following 
trades have agreed to accept payment 
of freight m rupees m India

(1) Japan/India trade
(2) Persian Gulf/India trade
(3) Australia/India trade
(4) West Afnca/India trade
(5) U K  & Continent/Bombay 

trade
(6) Persian Gulf/Bombay
(7) East & South Afnca/India
( 8) U K & Continent/Calcutta 

trade
(9) U S A —Atlantic, Gulf ports/ 

India trade
(10) Black sea ports, Levant, Bul-

garia and Rumania/India 
trade

<1 1 ) U K /Continent/Cochin trade
<12) East Coast of Canada/India 

trade
<13) Red Sea/IndiB trade
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T i H )  («& !?«• **•  tw -  
wr^lr) : ( v )  ( f r ) .  * *  v

spft T*# at 3 *
fr tt  ^  #  firrrc ftflrr *nrr*•
| * i  faejr 5 ^ 5  tf\x *ht4
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*r*n?nr w  w ^ f i H R t f t r n r T m  
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urerrcrT «f i ’ ft
WTW TOT 3TRTT 5  ,

(*r) 4t r f t

(w ) W> r<Tf tTT̂ JT Tnm * f  
mwrft 7  <rr*rc ^  w w ft srtft

Development of Cattle Breeds

661. Shri Bibhuti Mishra: Will the 
Minuter of Food and Apiculture be 
pleased to state.

(a) whether it is a fact that Central 
Government have given financial as-
sistance to the various State Govern-
ments for the developments of cattle 
breeds during the year 1959-60; and

(b) if so, the amount given so far7

The Minister of Food and Agricul-
ture (Shri A. P. la in ): (a) and (b) 
A  total amount of Rs. 113*59 lakhs 
(Rs. 6*45 lakhs loans and Rs. 107*14 
lakhs grants) has been approved as 
Central assistance to the States for 
Animal Husbandry development in
1959-60. This amount includes Central 
assistance for schemes for cattle 
breeding. The exact amount to be 
utilised for cattle breeding is left to 
the discretion of the State Govern-
ments

Class IV Peats In the LAJKX

6B . Shri Tangamani: Will the
Minister of Food and Agriculture be 
pleased to state:

(a) the total number ot  class IV 
poets created in the regular establish-

ment in the Indian Agricultural B e- 
search Institute in the month ot A pril, 
1967;

(b ) the number of monthly-man, 
who have been brought on to the re-
gular establishment against these 
posts;

(c) the number of class IV posts 
created after April, 1957;

(d) whether the monthly-men have 
been considered for these vacancies; 
and

(e) if not, the reasons therefor?

The Minister o f Food and Agrtad- 
ture (Shri A  P. Jain): (a ) 4.

(b) Nil
(c) 193

(d) Yes, all those who fulfilled the 
qualifications and experience laid 
down for the posts in question

(e) Does not arise

Class IV Posts In the LA.RL

653. Shri S M. Bsnerjee: Will the 
Minister o f Food and Agriculture be
pleased to state*

fa) the rategorie<i of class IV Posts 
in the Indian Agricultural Research 
Institute in various Divisions accord-
ing to each station;

(b) the number of workers employ-
ed in each category o f posts; and

(c) the number of permanent posts 
in each category?

The Minister o f Food and Agricul-
ture (Shri A. P. Jain): (a ) to (c). A 
statement is laid on the Table. \See 
Appendix II, annexure No 17.1

Land settlement Advisory Committee.
Manlpnr

654. Shri L. Achaw Singh: W ill Ui? 
Minister o f Food and Agriculture be 
pleased to state:

(a) whether the Land Settlement 
Advisory Committee tor Manipur i« 
constituted o f non-offlcials.
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<b) (he strength o f the Committee 
and the number o f member* o f the 
Congress Party in that Committee; 
and

(c) the number o f meetings of the 
Committee held in 1957-58 and
1958-59?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, ex-
cepting the Deputy Commissioner, 
who »  the Chairman

(b) The strength o f the Committee 
is eight and number o f members of 
the Congress Party is five

(c) One in 1957-58 and two m 
1888-59.

Land Settlement Advisory Committee

885. Shri L Achaw Singh: Will the 
Minister of Food and Agriculture be 
pleased to state:

(a) whether a part ot the Leitang 
Gras Mahal near elephant grazing 
ground at Samusang in Manxpur to 
the extent of 35 paris of land ha6 
been de-reserved for settlement from 
forest land; and

(b) if so, whether the Land Settle-
ment Advisory Committee has been 
consulted with regard to the settle-
ment?

The Minister o f Food and Agricul-
ture (Shri A. P. Jain): (a) Yes

(b) No

Drinking in Betels

886. Shri Danuud: Will the Minister 
of Transport and Communications be 
pleased to state:

W  whether Government are consi-
dering a proposal to relax laws re-
lating to drinking in hotels;

(b ) if so, the details thereof; and

<c) whether there had been nume-
rous representations from the hotel 
industry in the matter?

The Minister o f State In the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b) Since' 
prohibition is a State subject, the Gov-
ernment of India, cannot, on their 
own, consider relaxing the drink laws 
pertaining to hotels. However, State 
Governments concerned have been re-
quested from time to time to afford, 
m so far as foreign tounsts are con-
cerned, as much relaxation as possible 
in the prohibition rules within the 
framework of the Law

(b) Yes, Sir

vft t t * t  mn
JTTH =Ft ?PTT ^  fir

( t )  TOT *13 i  f% fc p fH F f f  
sfttt Trm nrfWt f t  5  ^
sr ^  m m  *  qfanrc* 
OTTtl, «frr

(»r) *rf:T st, *  w r
*FT >Tf 5  fjp? 

fcpsrpr & '

tw f  w i i t  rn invf*  «rr) :
( * )  Xftr («T)
tT r̂y>r ^ aft ^3 few  fsfarar

*pt $  1 t o  | r r s  f t t t  n * * *
‘T'T 3TRn I

Overbridge at B a n in  Railway H hthn

688. Shri Daaar: Will the Minister  
of Railways be pleased to state:

(a) whether it Is proposed to son - 
itRKt an overbridge at Bamnia S ail- 
way Station; and

(b) if so, when it is likely to b e  
completed*
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n *  D w tjr  Minister a f l i f iv t jf i  
< ttrf &  V, Kamaswaaay): (a ) A  foot 

•overbridge at Bamnut Railway Sta-
tion connecting Tip’ and ‘Down’ pas-
senger platforms is already under 
•construction

(b) The work is expected to be 
completed within a copule of months

M m  in Price* e f Peas, Gnun and 
Pulses

•W. Shri Keahava: Will the Minister 
« f  fo od  aad Agriculture be pleased 
lo  state:

(a) whether any measures have 
been taken to check the rise in prices 
and hoarding of peas, gram, dal and 
such grains, and

(b ) whether any steps have been 
taken to control pnees of these com-
modities*

The Minister o f Food and Agricul-
ture (Shri A. P. Jain): (a) and (b) 
Prices o f pulses and gram, which rose 
■°0 account o f failure of the 1957-58 
crop, have already declined, following 
■a good 1958-59 crop However, with a 
•view to preventing hoarding and spe-
culative nse in prices, restrictions 
1»ave been imposed on bank advances 
against stocks of gram and pulses A 
ban has also been imposed on forward 
trading in gram and other pulses

P. *  T Building, Burdwan
« • . Shri Snbiman Gbose: Will the 

Minister of Transport and Conununi- 
■catloos be pleased to state*

(a) whether there was any proposal 
to shift the Burdwan (West Bengal) 
R.MS Office to Burdwan Railway 
Station platform due to shortage of 
accommodation;

(b) whether it is a fact that a build-
ing was constructed by the Railway 
for the purpose the plan of which had 
been rejected by the Post Master 
General, West Bengal,

(c) what was the amount spent for 
the construction of the building; and

» (4 ) fey what time, the Buntaan 
RM.B. Office is likely to be sfctf*d *> 
this building or to sooa* snnn— n 
dious buildings?

The Minister el Transport and Oem- 
numjeatteu (Shri S. K. Patti): (a)
Yes

(b) The Postmaster-General, West 
Bengal Circle, after personal inspec-
tion of the remodelled accommodation 
in March 1959, found that it was net 
adequate or secure enough fbr a mall 
office and desired certain further ad-
ditions and alterations to be carried 
out to render it suitable

(c) The estimated amount spent ior 
additions and alterations as intimated 
by the Railway authorities is Rs 
59,770

(d) The Railway authorities pro-
posed to take up the modifications hi 
1961-62 They are being urged to 
complete the same this year

racilitfes for Training in Government 
Laboratories

861. Shri TrMlb Kumar Chudksri:
Will the Minister o f Health be pleased 
to state*

(a) whether it is a fact that Gov-
ernment have decided to provide 
facilities for training scientific workers 
employed in private laboratories own-
ed by trade or private drug and medi-
cines manufacturers in Government 
owned laboratories,

(b) if so, since when this scheme has 
come into operation,

(C) the number of private manufac-
turers who have decided to avail of 
this opportunity, and

(d) the broad features of the 
st heme’

The Minister of Health (Shri Kar- 
markar): (a) Yes;

(b) This scheme came into opera-
tion in 1958

(c) Seven candidates from five 
manufacturing firms
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(4 } A  statement is laid on the Table. 
(See Appendix n , annexure No 18]

A Jaeri Gate Slum Clearance Scheme

•tt. Shri Vajpayee: Will the Minis-
ter of Health be pleased to state'

<a) whether the Ajmen Gate Slum 
Clearance Scheme, Delhi has since 
been revised;

(b) if so, the new factors necessitat-
ing the revision of thp scheme,

(c) whether construction of new 
buildings has been withheld in the 
area; and

(d) the broad features of the revis-
ed Scheme’

The Minister of Health <Shri Kar 
markar): <a) The Scheme is being 
revised bv the Town Planning Or-
ganisation

(b) The necessity of revision has 
arisen from the rhanged social and 
physical conditions m the area The 
original scheme' prepared by the erst-
while Delhi Improvement Trust 
envisaged the demolition of bad struc-
tures and structures coming m the 
way of engineering works Certain 
properties were abandoned on better-
ment fee and the area acquired was 
proposed to be sold on competitive 
rates The possibility of rehabilitating 
the persons to be dehoused did not 
form part of the original scheme The 
scheme under preparation would pro-
vide for the rehabilitation of dehoused 
population in th* very same area as 
far as possible and would also be based 
on the up-to-date data which are being 
collected

(O  The control of building construc-
tion in the area vests in the Municipal 
Corporation, Delhi and constructions 
air being controlled by them pending 
the preparation of the revised scheme

(d) The features of the revised 
scheme can be indicated only after the 
scheme has been prepared 
157 L.S.D —4.

Sttarampor Junction

W . Shri Babiaoan Ghoae: Will the 
Minister of Railways be pleased to
state

(a) whether it is a fact that the lines 
Nos 3 to 8 are not visible from Cen-
tral Cabin, Sitarampur Junction Sta- 
tioi (Eastern Railway) due to thu 
curvature of this line there,

(bj whether it is a fact that there 
is no track system in the said Cabin;

(c) whether it is also a fact that 
there have been many representations 
to remedy the dcfects as it is most 
dangerous for the passengers and the 
Cabin staff working there; and

fd> if so whai steps Government 
propose to take in the matter*

The Depnty Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes A
pait of the lines No 3 to 8 is not visible 
from the Central Cabin

< b) No Track circuiting is provided 
in this cabm for lines No 1 and 2, 
but no track circuiting has been pro-
vided for lines No 3 to 8

(c) No

<dj Adequate safeguards for ensur-
ing safety have been provided in the 
Station Working Rules

Late Running of Trains on Bombay - 
Poona Section

664. Shri Assar: Will the Minister 
of Railways be pleased to state:

(a) whether it is a fact that all main 
trams running between Bombay and 
Poona were late by four to five hours 
on the 17th May, 1959,

(b) if so, the reasons therefor;

(c) whether it is a fact that this 
happens often on this line; and

<d) if so, what steps Government 
propose to take in the matter*

The Deputy Minister at Railways 
<Shri Shahnawas Khan): (a) and (b ) . 
On 17-5-1959, the overhead power bet-
ween Kalyan and Poona had failed doe
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to heavy storm and rain resulting in 
dis-organisation o f train services on 
the Bombay-Poona section. The fol-
lowing trains suffered detention:

(1) No. 360 Up Poona-Bombay Ex-
press had a late start o f 2 hours 20 
minutes from Poona

(2) No. 11 Dn. Madras-Borabay Ex-
press was held up for 4 hours 40 
minutes between Takurwadi and 
Khandala

(3) No. 303 Down Bombay-Poona 
Mail left 4 hours 17 minutes late from 
Karjat.

(4) No 309 Down Bombay-Poona 
Janata Express left 5 hours and 29 
minutes late from Karjat

(5) No 301 Down Deccan Queen 
from Bombay left 1 hour 24 minutes 
late from Karjat.

(c) No
(d) Does not arise

U.N.LC.E.F.
665. Shri ttibhuti Mishra: Will the 

Minister of Health be pleased to state

(a) the amount of contribution made 
by India to UNICEF from January, 
1958 to July 1959, and

(b) the amount o f aid received in 
various forms during the same period ’

The Minister of Health (Shri Kar- 
markar): (a) Dunng 1958 India paid 
a contribution of Rs 18,00,000 to the 
UNICEF General Funds Besides, the 
Government o f India also paid on 
grant-m-aid of Rs 3,00,000 towards the 
expenditure on the Area Office During 
1959, a budget provision o f Rs 16,00,000 
has been made for contribution to the 
UNICEF General Funds and this con-
tribution has not yet been paid Be-
sides, a contribution of Rs 2 5 lakhs 
has been paid to the UNICEF towards 
the expenditure on its area office upto 
July, 1959, and further amount of 
Rs. 2’5 lakhs will be paid dunng the 
remaining part of 1959

(b) The amount of aid received 
during the period is not known The

total allocations during th* period is, 
however, $6,103,200. A  statement 
giving the details is laid on theTfebl*. 
[See Appendix II, annexure No. 19].

Postal Staff at Kourkela

‘ 666. Shri B. C. Mollick: WiU the 
Minister of Transport and Conunonta*- 
lions be pleased to state:

(a) whether it is a fact that the 
postal staff at Rourkela in Orissa Cir-
cle are facing inconvenience due to 
lack of housing accommodation there;

(b) whether it is also a fact that 
the building where the Post Office is 
functioning at present is a small one;

(c) whether the Director of Posts 
and Telegraphs o f Orissa Circle visit-
ed this place dunng 1958-59;

(d) whether the above inconveni-
ences were brought to his notice; and

(e ) if so, what action has been 
taken to remove the same7

Hie Minister of Transport and Com-
munications (Shri S K. Patll): (a) Yes

(b) The building is congested

(c) Yes

(d) Yes

(e) Negotiations are going on with 
the Hindustan Steel Plant Ltd for (he 
speedy construction of sufficient num-
ber of quarters in their land and rent-
ing out the same to the staff of the 
Posts and Telegraphs Department

w f f *  $  w p n r

3T? qft f^T fir :

( * )  *TT T O F  Vt JfRT ?f f*F 
%'Khr % inNrfrift 3ft XTTJJ-
sfftv ftrfaWT *PHT

*rr*rpr ?r efarfaft *r  sn* ^  f w n  
srafa tifriW q *  vk fsrarr *nrr

f*TT m<TT I ,
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( * )  fr, i f t * *  * * * * *  Ot 
p  vt^ ♦  fW  <twtt firr **rr 
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Water Supply in New Pefri

MS. Shri Haider: Will the M ^ t e r  
o f Health be pleased to state:

(a) whether the attention of G^vern. 
ment has> been drawn to a pre^ re_ 
port in the ‘Statesman* o f th^ j ltli 
June 1959 regarding supply of dirt> 
water from taps m New Delhi

(b) if so, whether Government have 
verified the facts, and

(c) the details thereof7

The Minister o f Health (Shri g . ,  
markar): (a) Yes

(b) and (c) The enquiries m^,]e in 
thia regard revealed that one ^f the 
valves of the water main on Curzon 
Road was not m order Repairs were 
carried out and the water got dirty for 
a few minutes as it got mixed up W]th 
earth

rgMwm  n  yfir ift

«ft <w*r *w wt trnr w
*r? «rtth vt wu vT»r fv 

( v )  fimrsH srl*r v  
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vr vrn u v c  *  ftpn *wt pt
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VKt7
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Parbhani-Latur Ball Link 
f  Shri Knnhaii:

*10' \  Shri T. B. Vittal Rao:
Will the Minister o f Railways be 

pleased to state:
(a) whether there is any proposal 

*j conduct Traffic and Engineering 
Survey between Parbhani and Latur, 
Central Railway for a metre gauge 
rail link, and

(b) if so, when it will be under-
taken?

The Deputy Minister of Railway*
(Shri S. V. Ramaswamy): (a) and (b). 
Parbhani to Purh-Vaijnath is already 
connected by M G railway line The 
question of its further extension upto 
Latur is being investigated m connec-
tion with the conversion of Kurdu- 
wadi-Miraj-Latur N G section to B.G. 
or MG

Sultanpur Project 
f  Pandit Munishwar Datt

. . .  I Upadhyay:
b71, ""l Shri M. L. Dwivedi:

I^Shri S. A. Mehdi:

Will the Minister of Food and Agri-
culture be pleased to state*

(a) what is the progress of tank- 
cum-well scheme known as Sultanpur
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Project m Delhi State which is under 
construction;

(b ) what will be the cost of this 
project and what area will it irrigate,

(c) whether there has been any 
successful experiment of this scheme 
in our or any foreign country; and

(d) what is the shramdan contribu 
tion to this scheme’

The Minister for Food Agricul-
ture (Shri A. P. Jain): (a) The
Honourable Members are probably 
referring to the construction o f the 
large-sized kacha irrigation well which 
has been taken up on an experimental 
basis by the Delhi Administration in 
Sultanpur The progress o f work is 
that earth work to the extent of
1,91,000 cu ft at an estimated cost 
o f Rs 4,200 has so far been completed

(b) The estimated cost of the project 
is Rs 40,000 and it is claimed that 
about 200 acres of land will be irrigat 
ed

(c) Experiment was carried out .n 
Bankura District o f West Bengal on 
two wells of sinulai design as m Delhi 
last year The result o f the expert 
ment was not satisfactory This Mims 
try have no information of any ex 
periment earned out on wells of this 
design in any foreign countr-v

(d) The shramdan contribution 
received so far for this scheme 
amounts to about Rs 205

Krishnapuram Aerodrome

672. Shri Rami Reddy: Will the 
Minister of Transport and Communica-
tions be pleased to state

(a) whether the construction of 
Krishnapuram aerodrome (Cuddapah)

as been completed, and

(b) if so, the total cost of the con-
struction’

D m Deputy Minister o f Civil Avia-
tion (Shri Mohlnddln): (a) and (b)
A fair-weather kutcha strip already 
exists at Krishnapuram (Cuddapah)

aerodrome, and it is being developed 
by providing a pueca runway, a small 
terminal building and the mains elec-
tric supply at a total estimated cost o f 
Rs 4 9 lakhs Of these, the first two 
works are nearing completion and the 
third one has already been completed

Post Offices opened in Punjab

67S. Shri Daljlt Singh: Will the 
Minister of Transport and Communica-
tions be pleased to state

(a) the number o f new post Offices 
opened in rural areas of Punjab State 
<District-wise) during 1959 so far, and

(b) the number proposed to be open-
ed during the rest o f the Second Five 
Year Plan period’

The Minister of Transport and Com-
munications (Shri S. K. Patil): (a) 
and (b) A  statement is laid on the 
Table of the Lok Sabha [See Ap-
pendix II, annexure No 20]

Ticketless Travel on N.E. Railway

674. Shri Anlrudh Sinha: Will the 
Minister of Railways be pleased to 
state

<a) whether it is a fact that tickct- 
less tr i veiling is on the increase m the 
former O T R  Section of the North- 
Eistern Railway,

(b) if so the nature of steps pro-
posed to be taken to check ticketless 
travelling,

(c) the number of persons found 
travelling without tickets during the 
period from 1st January 1959 to the 
30th June 1959, and

(d) the total amount recovered from 
them during the same period’

The Deputy Minister o f Railway* 
(Shri Shahnawas Khan): (a) No

(b) The question of taking special 
steps to combat the increase does not 
arise But the normal checks are 
being contmued and intensified

(c) 3 64,515

(d) Rs 7,40,756
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N u id t n m ia r  ( M n l  Beard
CIS. Shri B aal Reddy: Will the 

Minister of Irrigation n d  Power be 
pleased to state:

(a) whether the Development Com-
mittee o f the Nagarjunasagar Control 
Board has sent any proposals for the 
development of the Project area;

(b) if so, the details thereof, and

(c) whether Government have given 
any financial assistance to the ryots for 
the development o f the ayacut’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c) A 
statement is laid on the Table of the 
House [See Appendix II, annexure 
No 21]

Conversion of Metre Gaufe Line into 
Broad Gauge

676. Shri Blshwanath Roy. Will the 
Minister of Railways be pleased to 
state whether, m view of the construc-
tion of the bndge over the Ganges at 
Mokameh Ghat, any proposal is under 
consideration for converting the metre 
gauge line mto the broad gauge line 
from that place upto Lucknow’

The Deputy Minister of Railways 
(Shri 8 . V. Baaswam y): No such pro-
posal is under consideration

TWfff* VT

w»> sttjt «nt w r m n-
wrm  fwvm iwrr w *

fTTT fo
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m  3  ^  j t s t f - nfn fr rr
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(«r) ar, f t  w i
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m  (41 *• mo t]fj)  (v ) ifrjfT 1
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f t  wm q?r«r t r n ft
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Miner Irrigation in Tripura

*7% Shri Dagamtha Deb: Will the 
Minister of Food and Agriculture be 
pleased to state

(a) the minor irrigation schemes at 
present under examination of the 
Tnpura Administration m different 
Divisions of Tnpura,

(b) the leasons for the delay in 
taking up construction of bunds as 
minoi irrigation measures, and

(c) the steps taken to expedite exe-
cution ot minor irrigation schemes’

The Minister for Food and Agricul-
ture (Shri A. P la in ): (a) The follow* 
mg Minor Irrigation Schemes in the 
different Sub Divisions of Tnpura arc 
at Present under examination

1 Sadar Sub-Dwision

(1) The scheme for construction of 
a Pick up-weir at 'Karma- 
chara

t u ) Construction of Pick up-weir 
across Debdachara

•i Kailashahar Sub-Division 
Construction of Pick-up-weir at 

Satara Mia Haor

3 Khowat Sub~DiviSion

(t) Construction of Pick-up-weir 
across Ichaichara, Sarban*
ihara and Gougaonchara

(111 Construction of bund by the 
side of Uddob Das Baishnab’s 
House

4 Kamalpur Sub-Dttnston 
Construction of Pick-up-weir at

Lutmochara and Kulaichara 
t ’daipur Sub Division

Construction of Sluice gate over 
Smgarichara and Kamranga- 
tali

(b) The dela> is due to lack at ex -
perienced technical staff

<c) A proposal for the creation o f a 
minor irngation division in Tripura, 
with suitable technical personnel, ia 
under consideration
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State C o mparative Beak, Trepan
«7*. Shri D m n lh i Deb: W ill the 

Minister o f Community D en topm nt 
u d  Co-oper&tion be pleased to state

(a) what was the basis adopted by 
the State Co-operative Bank of Tri-
pura dunng the years 1956, 1957 and
1958 in granting crop ldan to the agri-
cultural shareholders of co-operative 
societies,

(b) whether any discriminatory 
practice was pointed out, and

(c) if so, what were the reasons for 
adopting discriminatory practice*

The Deputy Minister o f Community 
Development and Co-operation (Shri 
D S Murthy)* (a) The State Co-
operative Bank of Tripura sanctions 
loans to societies on the basis of the 
normal Credit Statements drawn up 
by them In preparing normal Credit 
Statements the requirements of mem-
bers for agncultural operations and 
their repaying capacity are taken into 
account The loans to individual 
members are subject to a maximum of
10 times of their paid-up share capital 
with the society

(b) No Sir

(c) Does not anse

P. A  T Building Jammu and Kashmir

689. Shri A  M. Tariq. Will the 
Minister of Transport and Communi- 
eatieas be pleased to state

(a) whether it is a fact that the 
Government propose to construct a 
multi-storeyed building for the Posts 
and Telegraphs Department and Auto-
matic Telephone Exchange m Jammu 
and Kashmir State and

(b) if so, when?

The Minister o f Transport and Com 
mantcattons (Shri 8 K Patii): (a)
and (b) The proposal for construc-
tion of an Automatic Telephone Ex 
change building at Srinagar has been 
sanctioned at a cost of Rs 7 25 lakhs 
This work is included in the works 
programme during the current year

and the construction o f tbs 
is expected to start during this yaaar. 
There is no other proposal at preient 
under consideration

KadJo Licence Fees do* fraat 
Rajasthan Government

<81 Shri Haider: Will the Minister 
of Transport and Commnnicatioas
be pleased to state

(a) whether it is a fact that the 
Postal Department approached (jhe 
Rajasthan State Government for the 
payment of the licencing fees for radio 
receiving sets purchased by the 
Rajasthan Development Commissioiier 
sometime in February.March, 1959;

(b) if so, whether the licensing fee 
for all these sets has been received 
by the Postal Department and

(c) if not the reasons thereof9

The Minister o f Transport and Com- 
manlcations (Shri 8 K Fatil): (a)
Dunng 1959 the Development Com-
missioner, Rajasthan State Govern-
ment did not purchase any community 
receiving sets and as such the question 
of approaching the State authorities 
for the payment of licensing fee fen 
the radio sets did not arise

(b) and fi )  Tht question*, rio not 
arise

Labourers Employed in Porte

682. Shri Kalika Singh. Will the 
Minister of Transport and Communi-
cations be pleased to state

(a) the system of employment of 
labourers for loading and un-loading 
of shipping commodities and stocks in 
Bombay, Calcutta and Madras ports;

(b) whether Government have any 
proposal to prescribe a standard uni 
form for the labourers on work in 
different ports, and

(c) whether there is any recognised 
Union o f these labourers in Madras 
Port’
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Sftt Minister «C fltat* in the Minis-
ter « f  I ta u p ir t  u 4  Qomnnnieatloag 
(Shri Raj Bafcadnr): (a ) In the ports 
o f Bombay, Calcutta and Madras, the 
work of loading and unloading o f 
cargo on board the ships is done by 
stevedore labour Their employment 
is regulated under the respective 
statutory Dock Workers (Regulation 
o f Employment) Schemes framed 
under the Dock Workers (Regulation 
o f Employment) Act, 1958.

The work of handling of cargo on 
shore is generally done by the short 
labour employed directly by the three 
Port Authorities. But at Madras and 
Bombay certain bulk cargoes are 
handled through contractors while at 
Madras the handling of export cargo 
is also done by contractors The 
Madras Port Trust have already 
decided to take over the handling of 
export cargo other than bulk cargo 
and the decision is likely to be im-
plemented shortly.

(b) No, Sir.
(c) The Madras Port Trust Em-

ployees’ Union is recognised by the 
Madras Port Trust

Suspension Bridges in Maaipvr

«tt. Shri L. Aehaw Stafh: Will the 
Minister of Transport and Ootmnnni- 
eationa be pleased to state:

(a) whether it is a fact that the sus-
pension bridges on the Liematak and 
Jrang rivers on the old Cachar Road 
in Manipur have been swept away by 
flood waters during June 1959; and

(b) if so, the steps taken to restore 
the transport and communications 
system7

H ie Minister o f State In the Minis-
try o f  Transport and Communications 
(Shri Raj Bahadur): (a) and (b) An
old suspension bridge over the 
Liematak river was destroyed during 
the war With the salvaged wire 
ropes, a temporary suspension bridge 
with a bamboo decking was erected 
In June 1958, the wire ropes got 
buried in a land slide. Bamboo rafts 
are at present used to take vehicles 
and pedestrians across the river

Efforts to construct a temporary foot 
bridge are also being made.

There is a suspension bridge «v«r 
Jrang river which survived the floods 
of June, 1959
Recruitment o f Scheduled Castea and 

Scheduled Tribes as Postmen
<84. Shri P. L Banqaal: Will the

Minister of Transport and Commonl- 
cations be pleased to state*

(a) when the result of examination 
held by the Director, Postal Services, 
Delhi area in 1958 for the recruitment 
of Postmen is expected and the 
reasons for the delay,

(b) how many candidates belonging 
to Scheduled Castes and Scheduled 
Tribes took this examination and the 
number of vacancies actually to be 
filled up,

(c) whether any special Quota has 
been reserved for Scheduled Castes 
and Scheduled Tribes in order to fill 
up the existing gap of reserved quota; 
and

(d) how many candidates from 
among these Scheduled Castes and 
Scheduled Tribes are expected to be 
recruited on the basis of this exami-
nation1*

The Minister of Transport and Om b - 
mualcations (8hrt 8. K . Patti): (a)
The result of the examination was 
announced m Apnl, 1959 Over 4,500 
candidates appeared at the examina-
tion and hence there was some delay 
m the declaration o f the results.

(b) 590 candidates belonging to 
Scheduled Castes and Scheduled 
Tribes appeared at the examination 
held to fill up 105 vacancies m alL

(c) 42 vacancies (including unfilled 
reserved vacancies carried forward 
for earlier years) were reserved for 
them

(d) 38 candidates belonging to Sche-
duled Castes and Scheduled Tribes 
have been selected

Gangtok Read

885. Shri Dinesh Singh: WiU the 
Minister of Transport and CawM M f- 
oattaas be pleased to state:
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(a) whether it is a fact that heavy 
trucks cannot pass over the Gangtok 
road {between Siligun and Rongpo) 
while they can do so between Rongpo 
and Gangtok; and

(b) if so, the reasons thereof7

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes, Sir

(b) There are some old bridges and 
culverts in this section, which are 
weak

Floods in Tripura

686. Shri Bangshl Thakur: Will the 
Minister of Irrigation and Power be
pleased to state

(a) whether it is a fact that prior 
to 1946 the floods in Tripura State 
were rare,

(b) whether it is also a fact that 
occurrence of flood in Tripura has be-
come a regular feature since then' 
and

(c) if so, whether Government have 
enquired into the mattor and have 
adopted any preventive measure37

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and
The reply is in the negative

(c) Does not ariso

Hybrid Maise

687 Shri K S. Ramaswamy. Will 
the Minister of Food and Agriculture 
be pleased to state

(a) the steps taken by Government 
to introduce hybnd maize to increase 
production,

<b) the States that aie producing 
this gram, and

fc) the progress made so far7

The Minister of Food and Agrieal- 
tare (Shri A. P. Jain): (a) to (c) A 
statement is laid on the Table [See 
Appendix II, annexure No ??.]
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Chawleal Fertilisers

6S9. Shri Bern Bat: WiU the Minis-
ter o f  Food and Agrlcuttnre be pleas- 
ed to lay a statement showing:

(a) the quantity of chemical ferti-
lizers imported into India during the 
first half of 1959;

(b) the quantity that was produced 
in the country during this period and 
its cost price;

(c) the price of the imported ferti-
lisers; and

(d) the price at which it was sold 
to the cultivators?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (d). A 
statement is laid on the Table. [Scr 
Appendix II, annexure No. 23].

Increase in Postal Rates for Foreign 
Coon tries

690. Shri A char: Will the Minister 
of Transport and Communications be
pleased to state:

(at whether the postal rate3 on 
letters and parcels to foreign countries 
have been increased considerably from 
1st April, 1959 in accordance with 
International Postal Convention; and

<b) tf so. whether foreign countries 
such as the United Kingdom and th*» 
United States of America have also 
increased their rates?

The Minister o f Transport and Com-
munications (Shri 8 . K. Patil): la)
It was obligatory on our part to in-
crease the postage rates on articles of 
the letter mail, that is. letters, post-
cards and printed papers, etc., as those 
rates had fallen below the minimum 
rates admissible under the Universal 
Postal Convention as revised in the 
Universal Postal Union Ottawa Con-
ference. 1957. A statement (State-
ment ‘A’ ) showing the foreign postage 
rates for these articles obtaining in 
India before and after the revision is 
laid on the Table. rSee Appendix II. 
annexure Na. 24].

(b) As regards parcel postage rates, 
they vary from country to country 
being regulated under the Parcel Post 
Convention and respective bi-lateral 
agreements in the case of certain 
countries who are not signatories to 
that Convention. These rates have 
not been increased in the case of all 
foreign countries. A  statement 
(Statement B) showing the revision of 
rates for certain countries is placed 
on the Table. fSee Appendix II, 
annexure 24].

(c) Some cv.inines have increased 
their rates of postage on articles of 
letter mail while others have retain-
ed their previous rates apparently be-
cause those rates did n<;t fall below 
the minimum rates permissible under 
the revised Convention. A statement 
(Statement C) indicating the rates o f 
postage on articles of the letter 
mail obtaining in certain foreign 
countries before and after revision on
1-4-1959 is laid on the Table. [See 
Appendix II, annexure 24]. As re-
gards the parcel postage rates it may 
be stated that the United Kingdom 
which is a signatory to the Parcel 
Post Agreement has increased its 
parcel postage rates. The United 
States of America, which is not a 
signatory to it. hBS not increased its 
rates.

Delay in Payment by Shipowners to- 
Hindustan Shipyard

691. Shri Morarfca: Will the Minister 
of Transport and Communications be
pleased to state:

<a) whether it is a fact that the 
shipowners often delayed the payment 
of instalments, causing financial diffi-
culties to the Hindustan Shipyard;

i'b) what is the total amount due- 
from the shipowners at present; and

<c) what steps are being taken to 
remedy the situation?

The Minister o f State in tha M inis, 
try of Transport and Ceeuannieatiowt 
(Shri Raj Bahadur): (a ) Yes; some o f
the shipowners could perhaps hava>
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been m ore prompt in th* payment of 
instalments due to the Shipyard

(b) Rs 820 lakhs

(c) The Shipyard has been vigorous-
ly pursuing the question of delayed pay-
ments with the owners concerned m 
each case and have often sought the 
aid of the Director-General of Ship-
ping and the Ministry of Transport to 
ensure minimum delay m the payment 
of instalments This has worked 
satisfactorily in most cases

Breakdown o f a Travelling Crane in 
Hindustan Shipyard

892 jUwi Morarka: Will the Minis-
ter of Transport and Conununicatiens 
be pleased to state

(a) whether it is a fact that the 
breakdown of the new 45-ton travel 
ling crane erected between berths I 
and II, seriously affected the pi cduc- 
tion of the Hindustan Shipyard,

(b) whether an enquiry has been 
instituted to find out the cause of this 
breakdown, and

(c) if so, with what results7

The Minister o f State in the Minis-
try  o f Transport and Communications 
(Shri Raj Bahadur), (a) Yes

(b) and (c) Yes The breakdown 
of the crane was mainly due to the 
breaking of the Pivot bearing 1 oilers 
The broken parts have since been re-
placed by the suppliers at their own 
cost including the cost of air-freight 
ior  their transport from Holland, end 
the cost of the Erector sent out tor the 
purpose of repairing and recommis- 
siomng the crane

Hindustan Shipyard
693. Shri M onrkft: Will the Minis 

ter of Transport and Communications 
be pleased to state

(a) whether a sum of Rs 96,62,386 
has been claimed by Hindustan Ship-
yard as subsidy from Government for 
the construction of V C  120, V C  121 
and V C 135 and

(b ) what is the basis o f calculating 
this subsidy9

The Minister o f State in the Minis-
try o f Transport and Commnniestiaas 
(Shri Raj Bahadur): (a) Y e s .

(b) The present practice of the 
Shipyard is to sell ships constructed 
in the Yard to Shipowners at a price, 
which the latter would have to pay 
for similar ships built m a U K  Ship-
yard This price is known as the 
‘U K  Panty price’ The difference 
between the actual cost incurred fcy 
the Shipyard on the construction of 
ships and the ‘U K  Panty price’, is 
paid by Government as subsidy

Hindi Telegraph Service

694 Shri S. M. Banerjee. Will the 
Minister of Transport and CommMri- 
cations be pleased to state

(a) whether any unit for the deve-
lopment of Hindi Telegraph Service 
has been set up in the country, and

(b) if so, its composition9

The Minister o f Transport and Com-
munications (Shri S K Patli) (a) 
No separate unit has been set up for 
the purpose, but a Hindi Telegraph 
knowing official is working m the 
P & T Directorate

fb) Does not arise

New Primary Schools for Children 
of Railway Employees

695. Shri Mnhantmed Ellas: Will the 
Minister of Railways be pleased to
state how many primary schools will 
be opened by the Railway Ministry 
for the children of Railway employees 
and workers during the year 1999*

Th« Deputy Minister o f Railways 
(8hri Shahnawas Khan): 510 new
single teacher austerity type primary 
schools are intended to be opened at 
different places on the Railways dur-
ing the current year A large num-
ber out o f these have already been 
opened and are functioning
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Dtdrl D M riM u jr

CM. Shri R m  Krfadun Gupta: Will 
the Minister ot Irrigation tad  Power 
be pleased to state1

(a) whether Government have re 
•ceived revised estimates for comple-
tion of Dadri Distributary of Western 
Jumna Canal in Punjab from Punjab 
Government for approval and sanc-
tion; and

(b) if so the nature of the action 
taken in this regard9

The Deputy Minister of Irrigation 
and Pourr (Shri Hathi) (a) and (b)
The ri vised estimates for the Dadri 
Distributary have been received very 
recently m the Central Water and 
Power Commission and are under 
examination

Advanced Post-Graduate Medical 
Courses

*97 Shri Ram Krishan Gupta: Will 
the Minister of Health be pleased to 
state

(al whether the scheme of starting 
advanced post graduate medical cours 
es has been finalised, and

(b) if so the details thereof

The Minister of Health (8hri 
Karmarkar): (a) and (b) Post-
graduate medical courses nave al-
ready been started at the All India 
Institute of Medical Sciences and at 
the following upgraded medical insti-
tutions —

1 Institute of Obstetrics and
Gynaecology Government 
Hospital for Women and 
Children Madras

2 Institute of Venereology, Gov-
ernment General Hospital, 
Madras

3 Institute of Anatomy, Stanlev
Medical College, Madras

4 Barnard Institute ot Radiology,
Government General Hospital, 
Madras

5 Upgraded Department of Pae-
diatrics, Madras Medical Col-
lege, Madras

6 Upgraded Department of Patho-
logy, Andhra Medical College, 
Visakhapatnam

7 Upgraded Department of Plas-
tic and Maxlllo-Facial Surgery 
at the Medical College, 
Nagpur

8 All India Institute of Mental 
Health, Bangalore

9 Indian Cancer Research Centre,
Bombay

10 Vallabhbhai Patel Cnest Insti-
tute, Delhi

11 Thoracic Surgery Unit, C M
College, Vellore

In addition there are 32 medical 
institutions under the control of State 
Governments which are providing 
post-graduate training in medical 
subjects

Nursing Colleges

699. Shri Ram Krishan Gupta: Will 
the Minister of Health be pleased to 
state the number of Nursing Colleges 
to be opened dunng the remaining 
period of the Second Five Year Plan 
(State-wise)*’

The Minister ot Health (Shri 
Karmarkar): The Government of
Madhya Pradesh propose to establish 
a College of Nursing at Indore

Medical Colleges

699. Shri S. A Mehdl: Will the 
Minister of Health be pleased to state

(a) the number of medical colleges 
functioning m 1948.

(b) the number of students in these 
colleges in 1948 and number of stu-
dents who .passed, and

(c) the number o f colleges estab-
lished in India till 1958 and the num-
ber of students reading in
1 olleges*

The Minister o f Health (Shri 
Karmarkar): (a) 28

(b) The total number of students on 
roll in 1948 was 11,011 and 1,170 stu-
dents passed out in 1948
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(c) 23 new medical college* were 
established after 1948 upto the end of 
1958. Information about tne exact 
number of atudents on roll in 1998 is 
aot available, but it is estimated that 
about 20,000 students were on roll 
that year.

Repair of Railway Bridge on 
Godavari

7M Shri F. C Borooah: Will the 
Minister of Railways be pleased to 
state:

(a) whether there is any proposal 
to repair the railway bridge on the 
river Godavari near Ragahmundry in 
view of the recent heavy rams m the 
coastal area of Andhra Pradrsh bet-
ween Vijayavada and Waltair; *nd

(b) if so. the details of the propos-
ed scheme’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No, Sir. 
there is no such proposal, as no 
damage has been caused to the bridge 
by the recent floods

(b) Does not arise 

Community Development Conference

701.

f  Shri P. G Deb: 
Shri S A. Mebdi: 
Shri Assar:
Shri Siddiah:
Shri Hem Raj:

Will the Minister of Community 
Development and Co-operation be
pleased to state*

(a) whether any Conference of 
Development Commissioners of differ-
ent States was held at Mysoie in the 
last week of July, 1959; and

(b) whether a copy of the decisions 
taken will be laid on the Table7

The Deputy Minister of Community 
Development aad Co-opeiatiea (Shri 
B. S. M urthy): (a) Yes.

(b) The “Main conclusion and Re-
commendations" of this Conference

will be available in the 
Library shortly.

Parliament

Integral Coach Factory, P a a a ta r
, ft_ /  Shri Tangamani:
™ \  Shri T. B. VHtai Rao:

Will the Minister of Railways 
pleased to state:

be

(a) what steps have been taken to 
increase the manufacture of coaches 
m Perambur Integral Coach Factory;

(b) how many coaches are schedul-
ed to be manufactured during 1959- 
60;

(c) whether there will be inciease 
in the number of employees dunng
1959-60, and

(d) if so, how manv in each cate- 
Rory’

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) (i) In-
troduction of second shift

(u) Introduction of system of pay-
ment by results

(b) About 440

(c ) Yes

id) A total of about 086 staff, ap-
proximate number in each categorv 
being as under -

Superv isor> 
Skilled artisans 
Semi-ikilkd 
Un-jkilled 
Miscellaneous

T ot a l

39
249
tci
50
97

Train Derailment ea Southern 
Railway

7M
{

Shri Tanga maai:
Shri T. B Vlttal Bae:

b»Will the Minister of Railway* 
pleased to state*

(a) whether it is a fact that a food* 
tram derailed on the 3rd July. I®59
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between Thuvannaroahu and Villu- 
purasa on the Southern Hallway re-
sulting in tiie capsize of 11 wagons,

(b) how long was the passenger 
traffic dislocated,

(c) whether it is also a fact that 
derailment is very common m this 
sector,

(d) whether there was such a derail-
ment in June also, and

(e) what steps Government propose
1o take to avoid recurrence of surh 
derailments in this area9

The Deputy Minister of Railway* 
(Shri 8  V  Ramaswamy): (a) On 1st
July 1959 at about 23 23 hours (not on 
3rd July 1959) while Train No 2123 
Goods was on run between Adhich- 
chanur and Tirukoilur stations on the 
Villupuram-Tiruvannamalai section of 
the Southern Railway 11 vehicles 
iap*07(d nil *> other \rhirk derail-
ed

<b) Through running of trains was 
interrupted for about 18 hours

<c) No
id ) No

<e) N01m.1l appropriate preventive 
measures continue to be taken to 
avoid a recurrence of accidents

Train Derailment at Madurai

,| i J Shri Tangamanl*
\  Shri T  B Vittal Rao

Will the Minister of Railways be 
pleased to state

(a) whether a goods engine and 
five wagons got derailed at Madurai 
Junction on the Southern Railway on 
the 26th July. 1959

(b) whether the engine was com-
pletely derailed and consequently 
damaged,

<c) how many wagons were damag- 
ed as a result of the jerk

(d) what is the cause of the acci-
dent.

(e) whether it is a fact that a 
pointsman and three Railway ser-
vants were injured, and

(f) what steps Government propose 
to take to stop recurrence o f such 
incidents inside the Railway Junc-
tion7

The Deputy Minister of Railways 
(Shri S V Ramaswamy) (a) and (b>
On 28th July, 1959, while tram No 
2605 Down Daily Road Van Goods 
<\r-Dmdigul to Madurai was entering 
Goods Yard at Madurai Junction, the 
engine and the next six vehicles de-
railed There was a slight damage to 
the engine

(c) Fivt loaded wagons and a 
Brake van

<d) The cause of the accident is 
under enquiry

(e) Five Railwa\ employees sustain-
ed slight injuries

< f > Nec« ssarv steps if anv will be 
taken on receipt of the report of the 
rnquirv committee

Recovery of Centre’s Loan to States 
for Major Irrigation Projects

705 Shri S. A Mehdi: Will the Min-
ister of Irrigation and Power be
pleased to state

(a) the progress m the recovery of 
loans given bv Centre to States for 
Major Irrigation projects,

(b) the amount of loan recovered 
(State-wise),

(c) whether any State has asked 
for remission or reduction m the 
interest or the loan itself, and

<dl if &o, the projects involved*

The Deputy Minister of Irrigation 
and Power (Shri Hathi) (a) The
loans are not yet due for recovery A  
statement explaining the position is 
placed on the Table [See Appendix
2 annexure No 25 1

(b) Does not arise

(c) and (d) The Governments of 
Rajasthan and Madhya Pradesh have
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suggested modification of the interest 
charges in respect o f loans advanced 
for the Chambal project. Their re-
quest is under examination.

Production o f Food from  Sea Weeds

706. Shri P. K. Deo; W ill the Min-
ister of Food and Agriculture be 
pleased to state:

(a) whether any step has been 
taken for the production of food from 
the ‘ALG AE’ sea weeds;

(b ) if not, whether Government
have any proposal to undertake any 
research w ork in this regard; and

(c) what will be the protein, car-
bohydrate and vitamin contents of 
this food?

The Minister o f Food and A gricul-
ture (Shri A. P. Jain ): (a) and (b ). 
Yes, Sir. Preliminary w ork has been 
carried out at Central Marine Fisheries 
Research Station, Mandapam and fur-
ther research is in progress.

(c) Sea weeds generally are inade-
quate sources of protein as it rarely 
exceeds 15 per cent, o f total weight 
even on dry basis. Carbohydrates 
constitute 50 to 60 per cent. Most of 
the vitamins are present in sea-weeds. 
Percentage of B 12 & C Vitamins in 
some of the sea-weeds is very high.

Dry fruit Research Station in Lahaul 
Valley

•707 . Shri Daljit Singh: W ill the
Minister o f Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
horticulture section o f the A gricul-
ture Department has set up a dry 
fruit research station at KBylong in 
Lahaul Valley o f Punjab to study the 
possibility of growing dry fruits;

(b ) whether it is also a fact that 
there is practically very little rain 
owing to the elevation of Lahaul 
Valley over 10,000 feet and the irri-
gation water is available only in sum-
mer from  the melting snows;

(c) if so, the amount sanctioned by
the Central Government for the de-
velopment o f dry fruits industry in 
this region and for irrigation pur-
poses; and

(d) the results achieved so far in
this regard?

The Minister o f Food and Agricul-
ture (Shri A . P. Jain): (a) A  progeny 
orchard has been set up at Keylong 
in Lahaul Valley o f Punjab where a 
collection o f dry fruit plant material 
is being raised for further trials.

(b ) Yes. There is very little rain-
fall in Lahaul Valley but irrigation 
water is available from  ‘koohls’ which 
are fed from  the melting o f snow 
during summer.

(c ) There is a scheme for  the es-
tablishment of a dry fruit research 
station at Keylong to be entirely 
financed by the Indian Council of 
Agricultural Research. The scheme 
has been sanctioned by the I.C.A.R. 
for a period of five years at a total 
cost o f Rs. 84,180 and a sum of 
Rs. 19,810 has been provided to start 
this scheme during 1959-60.

(d ) Since the research Scheme is
being started this year, it is too 
early to report any results.

12.06 hrs.

MOTIONS FOR ADJOURNMENT' 

P r i c e  or R i c e  i n  W e s t  B e n g a l

Mr. Deputy-Speaker: I have receiv-
ed several notices of adjournment 
motions. The first one is from Shri- 
mati Renu Chakravartty, about the 
“ soaring prices of rice and the non-
availability of rice on three to four 
days a week in most of the ration 
shops in West Bengal and the conse-
quent misery and hardship caused to 
the people” .

I learn that some discussion is go-
ing to be held in the House, before 
long.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Yes; we have 
agreed to discuss the food situation in 
general, with particular reference to-
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Bengal, on • notie* given uy 
I f  or 14 Members o f the House, 

including the hon. lady Member who 
hat given notice of thia adjournment 
motion, and we have agreed to dis-
cuss the question on the 2 let.

8hrl Mohammed Eliaa (Howrah)' 
21st is too late.

Starimatl Rena Chakravartty 
(Baairhat): One of the reasons why I 
have given notice of this adjourn-
ment motion is that every day the 
prices are soaring and the figures 
which have been given to us by the 
Government do not reflect the actual 
state of affairs. We have received 
telegrams from Midnapore saying that 
the price of rice is Rs. 32. The state-
ment of Government is that the price 
of Midnapore is about Rs. 25 Every 
day it is soaring. Also, the fact 
which he has stated on the floor of 
the House that now the ration shops 
are giving rice m good quantities, is 
not correct It is not a fact People 
are not able to get rice I have got 
reports from Midnapore, Karnahari 
m Burdwan. from Hooghly and from 
the 24 Parganas In all these areas the 
ration shops for C and D holders are 
not giving rico at all to them, and 
even those who are getting rice are 
not getting it during the last three 
or four days of the week The posi-
tion is desperate Therefore we want 
an early discussion

Somt) Hon Members rose—

Mr. Deputy-Speaker: So far as this 
motion is concerned, I have heard 
Shnmati Renu Chakravartty I have 
yet to decide whether I should give 
my consent or not. If it were a dis-
cussion, certainly I would allow other 
Members to speak

Shri Mohammed Elias: I want to 
make clear only one or two things

Mr. Deputy-Speaker: If any clari-
fications are needed, I am sorry they 
are not to be had just now

Shri Mqhamnned Elias: This is the 
information which I have received.

Mr. Deputy-Speaker: Order, order. 
We have been told that a regular dis-
cussion is going to take place on the 
21st. The only objection raised is 
that that date is far off; that it is a 
distant date The hon. Lady Member 
said that because the prices are going 
up every day, therefore there should 
be an early discussion in the House 
But I think her object would be serv-
ed when it is brought to the notice 
of the Government that prices are 
rising and they will t8ke care of it as 
much as possible The prices wit! 
not be brought down simply by dis-
cussion Therefore, I do not tiunk I 
am called upon to give my consent to 
this adjournment motion

Shrimati Renu Chakravartty: The
Government knows about it It is a 
question of policy, a question of de-
control of prices Could we have 
an assurance from the hon. Minister 
that it would be taken up earlier than 
the 21st*’ 21st is vqry far off; today 
is only the 12th Could we have it 
within the next three ot four days?

Mr. Depnty-Speaker: That would
be difficult 15th and 16th are holi-
days and on 17th and 19th, we have 
got the discussion on Kerala already 
fixed. Therefore, it would not be 
possible So far as this adjournment 
motion is concerned, I am sorry X 
cannot give my consent

Ba t o n -cha rgin g  b y  Ceylone se  Po l ic y  

Mr. Deputy-Speaker:

There ts another adjournment 
motion by Shn Hem Barua:

“The seriou.-, situation arising 
out of the Ceylonese Policy 
baton-charging a group of 
Malayalees demonstrating against 
tho President’s Proclamation on 
Kerala on the 10th of August,
1959 within the Indian High Com-
mission’s precincts at Colombo, 
resulting in 14 injured, 6 of whom 
are in a serious condition."

I would request the hon. Member just 
to inform me whether this is the
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[Mr Deputy-Speaker ] 
primary responsibility of the Central 
Government, which they have failed 
to perform

Shri Bern Barua (Gauhati) I shall 
"be very brief

Mr. Deputy-Speaker That is 
separate altogether I am not com-
plaining just now that he is much too 
long Only I am asking whether he 
can show that this was the primary 
responsibility of this Government and 
they have failed to discharge it

Shri Hem Barua. It is the primary 
responsibility of this Government in 
the sense that the Ceylonese polict 
caine and baton-charged the demons-
trators there I want to say that this 
a matter that concerns entirely India 
and the demonstrators are also 
Indians, they are Malayalees I just 
want to know in this connection whe-
ther our High Commission there in 
Colombo requisitioned the services of 
the Ceylonese polict or not What-
ever the reason for this demonstra-
tion might be, it is in this particular 
aspect of the thing that the responsi-
bility of the Central Government 
comes in That is all I want to know 
because the demonstration was within 
the precincts of the High Commission 
and the baton-charge was also within 
th« precincts of the High Commission 
If the High Commission did not re-
quisition the services of the Ceylonese 
police, then I want to know on what 
authority the Cevlonese police came 
in there inside the precincts of the 
High Commission, and if they came 
in, not being requisitioned by our 
High Commission is it not an 
infringement of the diplomatic rights 
and privileges that a country is to 
enjoy in a foreign country That i« 
one thing

Then, if the police came and baton 
charged our demonstrators there 
without being requisitioned by the 
Indian High Commission in Colomba 
I want to know whether it is part of 
the broad policy pursued by the

Ceylonese Government against ottr 
people, people of Indian origin there. 
At the same time

Mr Deputy-Speaker: He should
conclude now

Shri Hem Barua I shall be as bnef
as possible

Mr Deputy-Speaker* I only wanted 
to cltar whether he asserted that 
there was the responsibility of the 
Central Government That he has 
said, now he is going to the facts If 
I give my consent afterwards, it can 
be considered, not now

There drt notices of other adjourn-
ment motions also by Shri Sadhan 
Gupta Shri A  K Gopalan, Shri 
Narayanankutty Menon, Shri Pun- 
noose, Shnmati Parvathi Knshan and 
Shri Easuara Iyer on the same sub 
ject I have heard Shri Hem Barua 
Shri Sadhan Gupta ma\ say a few 
words onlv on the point I have just 
mdicattd whether there is the prim-
ary responsibility of this Govern-
ment m order to help me to decide 
uhothei I can give mv consent

Shri Thirumala Rao (Kakinada) I 
would like to know whether there is 
an\ more authentic information on 
the subject apart from the news that 
has appeared in the papers

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru) Quite apart from these
adjournment motions of which you 
are the best judge in view of the 
fact that something has happened 
there, which must necessarily interest 
hon Members, I am prepared to give 
all the facts which I have received 
from the High Commission

Mr Deputy-Speaker- Then we can
have tho facts

Shri Sadhan Gupta (Calcutta-
East) I think if we make our state
ment in the light of that, the Pirme
Minister may mike his statement

Mr Deputy-Speaker: The Prime
Minister is in possession c t  c e r t a in
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facts which h* is going to give us 
If something else is wanted, Jet us 
«ee subsequently First let us hvrt 
the facts

Shri h w ih ir la l N ehn: The High
Commissioner in Ceylon has inform-
ed ug as follows

On the evening of the 9th August, 
our High Commission in Colombo 
received private information that 
theie was going to be a demonstration 
before their Chancery the next morn-
ing Our High Commissioner inform 
ed the Minister of External Affa rs of 
the Ceylon Government about this 
and said that he has no details as to 
what shape this demonstration might 
take Probably they would present 
some memorandum of protest which 
he would receive and forward to his 
Government

Later, the Deputy Inspector General 
of Police telephoned to our High 
Commissioner to enquire into this 
matter The High Commissioner re-
peated what he had previously said 
and added that he had no reason to 
expect anv serious trouble and he did 
not think that it would be worthwhile 
having a counter show of force by 
the police The DIG of Police said 
that he would have the Embassy and 
the Chancery duly watched

At about 10 30 a m  on the 10th 
August, about two hundred demons-
trators carrying placards and shout-
ing slogans suddenly entered the 
chancery compound from one gate 
As previously arranged, the Deputy 
High Commissioner and other officers 
went down to the entrance of the 
Chancery building and met them and 
tried to calm down some rowdies 
among the demonstrators. The 
Deputy High Commissioner offered to 
take five or six representatives to the 
H'gh Commissioner to discuss matters 
and to hear their grievances At this 
stage, half a dozen demonstrators 
rushed the building entrance When 
demonstrators rushed the building 
entrance, the police suddenly entered 
item  the otter gate o f the Chancefy 
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compound and began belabouring the 
demonstrators with wooden batons 
The crowd began to disperse from 
the other compound gate from which 
they had entered. In the melee, one 
man received e  head injury and four 
or five others received very minor 
injur es within the limit o f our 
Chancery The High Commissioner 
was surprised at the sudden and un-
called for attack by the police and 
rushed down and joined his other 
officers who were attempting to stop 
thn police from beating up the crowd 
within the Chancery compound The 
injured persons were immediately 
taken to hospital accompan ed by the 
Third Secretary

Later, the High Commissioner 
persuaded seven of the remaining 
demonstrators, who were still in the 
Chancery compound, to come up and 
talk to him They said they first 
wanted to lodge a protest against the 
High Commissioner’s conduct in 
calling m the police to beat up their 
peaceful demonstrators The High 
Commissioner told them that it was 
most unfortunate that this incident 
should have occurred in our Chan* 
eery and assured them that he had 
not called in the police because he 
proposed to get their representatives 
to come and talk to them The fact 
was that when some demonstrators 
rushed the entrance steps, the police 
came >n from the other gate and dis-
persed the crowd

The High Commissioner repeated 
that it was completely wrong for any-
one to imagine that the police had 
been called m by him or his officers 
and that this was a pre-arranged plan 
Thereafter, a memorandum was given 
to the High Commissioner by those 
representatives This is being for-
warded by post to the External 
Affa rs Ministry here

Immediately after this incident, the 
High Commissioner rang up the 
Permanent Secretary o f the Ceylon 
Government and gave him the faets 
stating that it was unfortunate that 
the police should have rushed ia  and
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[Shri Jawaharlal Nehru,] 
intervened when thi* was not neces-
sary. The Permanent Secretary said 
that this episode was unfortunate and 
he w u  sorry that this should have 
happened in our Embassy.

The High Commissioner adds in his 
message to us that it is quite definite 
that no one on his behalf asked for 
police intervention at any stage. 
Apparently, a young police Inspector 
an seeing some people rushing the 
Chancery building entrance took the 
steps he did to protect the Chancery 
premises.

Shri Sadhan Gupta: I want to say 
this. You will notice that my adjourn-
ment motion rebates to failure to wake 
U P  to a very serious breach of diplo-
matic privilege, failure to protest 
•gainst this incident. And apparently 
this is borne out by the Prime Minis-
ter’s statement that no formal protest 
has been made to the Ceylon Govern-
ment in respect of this matter. Now, 
it becomes very difficult to think that 
all this was by way of mere bona 
fide exercise of protective power. 
You know that under international 
)aw the Ceylon High Commission 
office of ours is our territory and the 
police had no business to enter it 
without permission from our High 
Commissioner. Apparently, the posi-
tion is this. The Ceylon Government 
is going one way in its political think-
ing and we know that it is an anti- 
communist government.

Mr. Deputy-Speaker: That is a
different thing. We are considering 
the admissibility of this adjournment 
motion, we should confine ourselves 
to that.

Shri Sadhan Gupta: I am explain, 
ing this matter. There can be no 
question o f bona fides. What the 
Ceylon police apparently did was to 
teach the Indian communist a lesson 
and for that purpose they entered our 
High Commissioner'* office and with 
excessive brutality, lathi-charged 
them. There can be no bona fide 
purpoee behind the Ceylon police

action. Now, in this drcumstaaeet 
apart from the fact that there is very 
serious breach of diplomatic privilege 
committed by the police in our 
mission by entering it without par* 
mission, there is the added fact that 
they were bringing their domestic 
policies into play into our High Com-
mission office by trying to beat up 
our nationals.

Mr. Deputy-Speaker: I am afraid
the hon. Member is trying to put 
forward his own view and other 
things on this adjournment motion.

Shri Sadhan Gupta: That is m y 
view. The Ceylon police cannot 
enter our High Commission. It should 
not be taken in a very minor light. 
A  strong protest should have been 
made and if any injury has been done 
to our nationals compensation should 
have been asked for from the Ceylon 
Government.

Mr. Deputy-Speaker: is that alK?

Shri Sadhan Gupta: I want to know 
whether this has been done. Second-
ly, I want to know whether when the 
police were intervening any attempts 
were made by us to contact the Ceylon 
authorities to get the police moved at 
that time These are the two things.

Shri Narayanankutty Menon:
(Makandapuram): May I say . . .

Mr. Deputy-Speaker: I had selected 
one of the signatories to this adjourn-
ment motion for presenting the case.

Shri Narayanankutty Menon: One
more point.

Mr. Depnty-Sipeaker: We cannot
have any discussion now.

Shri Narayanankutty Menon: We
did not submit an adjournment 
motion but we submitted a Short 
Notice Question.

Mr. Deputy Speaker; That should! 
be taken up differently.
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flkvt W toym nkrtty M W ; Now
In view of ihe fact that the Prune 
Minister baa given «  statement, that 
Short Notice Question may not be 
allowed

Mr Deputy- Speaker: He should not 
anticipate that

Shri Tyafi rose—

Mr Deputy-Speaker; Does he want 
to say something’

Shri Tyagi (Dehra Dun) Now that 
thia adjournment motion has been 
moved

Mr Deputy- Speaker: It has not
been moved

Shri Tyagi: At least it has been
talked out in the House The Prime 
Minister has also given the facts 
The public at large might perhaps go 
with that idea Because this matter 
has been 'brought to the notice of the 
House, it must also be brought to the 
notice of the country that the be-
haviour of any Indian nationals in a 
foreign country who demonstrate 
against their own Government’s 
policy is not only despicable but also 
is a matter of disgrace and they are 
unpatriotic to have behaved like that 
in a foreign country

Shri Sadhan Gupta: That is not thp
opinion of the House

Mr Deputy-Speaker: Order, order
So far as this adjournment motion is 
concerned, Shri Sadhan Gupta has 
worded it thus

"Failure to protest against the 
brutal lathi-charge on Keralite 
demonstrators ”  Now the facts 
have been given The episode is cer-
tainly unfortunate But, however 
much we may regret jt, it is clear 
that the Government could not do 
anything which it has failed to do 
there In the wording of the adjourn-
ment motion itself I And a little con-
tradiction The words used are 
“failure to protest". I f some time has 
elapsed and the Government has fail-
ed then there is no cause tor adjourn-
ment motion. St no time has elapsed

then there cannot be any failure 
Government must have some time if 
they are to make any protest now. 
Either some time hag elapsed and the 
Government has failed, in which case 
there is no cause for any adjournment 
motion and I cannot admit it, or really 
no time has elapsed m which case 
there could not be any failure There-
fore, m that respect in itself this ad-
journment motion, as it stands, con-
tradicts itself and I see no reason 
why 1 should give my consent to it 
Similarly, other adjournment motions 
on the same subject are ruled out

Shri Narayaaankntty Menon: You
allowed the hon Member, Shn 
Tyagi, to say something

Mr. Deputy-Speaker: 1 rather stop-
ped him from saying as soon aa I 
learnt what he wanted to say

Shri Narayanankutty Menon: About 
the conduct o f those people who 
entered the High Cotnmiss, oner’s 
office, he failed to understand the 
whole purport of it (Interruptions).

Mr Deputy-Speaker; We should not 
go into that question just at this 
moment Now this subject should be 
treated as closed (Interruptions)

Shri Punnoose (Ambalapuzha) It is 
surprising to see S in  Thomas laugh-
ing when we say some Malayalees 
are beaten up

Shri Kottukapally rose—

Mr Deputy-Speaker. Order, order. 
I would request the hon Member to 
resume his seat Now we will take up 
the next item (Interruptions) When 
I am standing will hon Members con-
tinue speaking like this*

Shri Jawaharlal Nehru: As a foreign 
country has been mentioned, if you 
would permit me I would like to say 
a few sentences to clear up any doabts 
that may be there I have given all 
the facts In conclusion I  said that 
our High Commissioner immediately 
got in touch with the Ceylon Gov-
ernment and drew their attention, to 
this and pointed out "it is most regret-
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table that this thing has happened.” 
The representative of {he Ceylon Gov-
ernment expressed his regret. It is 
clear, as~far as the facts go, that thu 
was not an organised affair Some 
petty policeman seeing some people 
rushing into the Chancery building, 
may be, lost his head He thought he 
ought to protect it It is not a ques 
tion of invading Indian territory in 
Ceylon against our wishes I think he 
really lost his head He ought not 
to have done so But the fact is, as 
far as one can say, with the good 
intention of protecting the building 
the policeman entered the building 
As hon Mmember asked ‘did we pro 
test at the time while it was going 

JQip  .whol«» .ihjiiP .lasted .ahnnt 
two minutes or less

Shri Tyagi- Does he approve of 
such demonstrations in foreign coun-
tries by Indian nationals*

Shri Jawaharlal Nehru: The whole 
thing lasted about a minute or twe 
It was sudden and immediately the 
place was cleared And, as I pointed 
out, people went up and presented 
their memorandum to the High Com-
missioner, who expressed his regret 
to them I do not see what more he 
could have done in the circumstances 
Or we can do now It will be unfair 
to drag in the Ceylon Government 
for what some petty police official has 
done, with good intention I believe

Mr Deputy-Speaker- I withhold 
consent. Let us take the next item

Shri Kottnkapally (Moovatapuzha)
It appears to me it is Just retribution 
They are getting m other countries 
what they gave the people of Kerala

Mr. Deputy-Speaker: Order, order
1 ask him to resume his seat I am 
sure the hon Members ot this House 
are mature and they would not lose 
their head as the Sub-inspector did 
Now papers to be laid on the Table

1UV hi*.

PAPERS LAID ON TBS TABLEW
NOTOTCATION ISSUED UNDER DELHI

Development Ac t

The Minister off Health (Shri Kar- 
**iarkar>; I beg to lay on the Table, 
Hnder section 58 of the Delhi Deve-
lopment Act, 1957, a copy of Notifica-
tion No SO  1709 dated the 1st 
August, 1959 [Placed in Library, 
^ee No LT-1709/59]

A n n u a l  Re po rt  of  In di a n  Co u n c il  or 
A g r ic ul tu r a l  Res ear ch

Shri Karmarkar* On behalf of Shri 
M V Kr shnappa I beg to lay on the 
•''able a copy of the Annual Report of 
*He Indian Council of Agricultural
*vesearaf  dbc (Ac year MSG-Sf
f^Ioccd m library, See No LT-1514/ 
5^

No t i f i c a t io n s  iss u ed  un d er  Es s e n t ia l  
Co mmo d it ie s  A ct

The Deputy Minister of Pood and 
Agriculture (Shri A. M Thomas): I
^eg to lav on thp Table, under sub- 
^ t io n  (6) of Section 3 of the Essen- 
tlal Commodities Act, 1955, a copy of 
e^ch of the following Notifications —

(I) GSR No 837, dated the 16th 
July, 1959

(II) GSR No 874, dated the 23rd 
July, 1959

( III) GSR No 877, dated the 27th 
July. 1950; containing the 
Sugar (Movement Control) 
Order, 1959

( i v ) GSR No 893, dated the 1st 
August, 1959 making certain 
further amendments to the 
Rice and Paddy (Andhrs 
Pradesh), Second Price Con-
trol Order, 1959

(v) GSR No 925, dated the 8th 
August. 1959 making certain 
further amendment to the 
Inter-Zonal Wheat Movement 
Control, Order, 1957. [Plac-
ed to Library, S «r  No. LT- 
1516/59].
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R an* TO Ms mo b a ms v m o n  Dcma nd s  
ton Gh a h t s  (Ra i l w a y s )

Ik *  Deputy M a tter  o f B illw iy i 
(Shrt S. V. l u n n w ia y ) :  I beg to
lay on the Table copy of «  state-
ment containing reply to a memo-
randum received from a Mem* 
ber in connection with Demands for 
Grants. (Railways) 1959-60 [Plac-
ed tn Library, See No LT.1517/59].

ANDHRA PRADESH AND MADRAS 
(ALTERATION OF BOUNDARIES) 
BILL*

The Minister o f State in the Minis-
try of Home Affairs (Shri Datar): 1
beg to move:

“to introduce a Bill to provide 
for the alteration of boundaries 
of the States of Andhra Pra- 
deBh and Madras and for matters 
eoruiccUd therewith”
Mr Deputy-Speaker: The question

is
‘That leave be granted to 

introduce a Bill to provide for the 
alteration of boundaries of the 
States of Andhra Pradesh and 
Madras and for matters connected 
therewith *’

The motion was adopted.

Shri Datar: I introducet the Bill

The Deputy Minister o f Food and 
Agriculture (Shri A M Thomas): Sir, 
Item No 2 has not been laid on the 
Table.

The Minister o f Revenue and Civil 
Expenditure (Dr. B Gopala Reddi):
It has been done by Shri Karmarkar 
on behalf of Shri Krishnappa

1&S9 hrs.
STATE BANK OF INDIA (SUBSID-

IARY BANKS) BILL—contd 
Mr. Depvty-Spoaker: The House

will now take up further considera-

'Pobttahed in the Gazette o f India 
dated 1S-840.

by Dr. B. Gopala Reddi on the 11th 
August, 1959:

‘That the Bill to provide for 
the formation o f certain Govern-
ment or Government-associated 
banks as subsidiaries of the State 
Bank of India and for the consti-
tution, management and control 
of the subsidiary banks so form-
ed, and for matters connected 
therewith, or incidental thereto, 
as reported by the Joint Com-
mittee, be taken into considera-
tion M
Perhaps now that the debate js 

dosed, the hon Minister would like 
to say something We have only one 
hour left.

The Minister o f Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
Su, the Bill was generally welcomed 
b> all sections of the House. The 
Joint Committee also went into the 
provisions of the Bill in great detail. 
The only objection that was raised 
was Why not straightaway merge 
with the State Bank instead of creat-
ing thebe subsidiary banks’  That sub-
ject has been discussed at length in 
the Joint Committee and here again 
yesterday that was the point to which 
great attention was paid by speakers, 
who spoke yesterday

The matter is very simple It is a 
fact that the Rural Credit Survey re-
commended straightaway merger 
some time ago. but the Government 
thought that instead of acquiring 
these banks or forcing them into a 
merger we could open negotiations 
with them and persuade them to 
come into the scheme of things. W e 
are glad to say that these five banks, 
more especially, leaving Saurashtra. 
Patiala and Hyderabad out, their 
directors and shareholders have i l l  
agreed to come into the scheme on 
the terms of compensation to bo 
negotiated. Therefore, we have 
achieved a great objective by  nego-

II—Section
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tiating an3  by persuading instead of 
fay compelling or coercing then into 
submission. So, It has its own good 
point, namely that we have been able 
to carry the shareholders and direc-
tors m this scheme of creating sub- 
s dianea

In the beginning some of the State 
Governments wanted that instead of 
our acquiring the entire thing they 
should also cotinue to be participants 
in the scheme of things I told the 
House last tune also that it was the 
Kerala Government that started the 
thing, namely, that they may be allow-
ed to continue to have the share capi-
tal in some of these subsidiaries in-
stead of giving them cash compensa 
tion and the other States Govern 
ments also wanted—Punjab Govern-
ment and all o* them—that they may 
continue to have continuing interest 
in the subsidiary bank which will not 
be possible if it was straightaway 
merger We also thought that the 
banks were functioning for some time 
there and were familiar with the local 
conditions They know who is who 
there The association of local people 
also as directors and non-official 
directors etc will be great advantage 
to the subsidiary banks and all that 
would be lost if there was a straight-
away merger with the State Bank 
Being an all-India institution the 
State Bank would be busy with all- 
India matters instead o f familiarising 
itself with the local conditions by 
taking local interest etc

Then, the management also would 
be cheap That is a consideration 
which we should not lose sight of 
More especially we are allowing 45 
per cent of the shareholders to con-
tinue They also have a legitimate 
claim on the profits of the bank being 
shareholders and suddenly if the , 
management becomes very costly what 
they are likely to gain by way of 
dividends will be reduced to a con-
siderable extent We know that there 
are about 7,000 employees o f these 
subsidiary banka Last year they paid

about Rs ISO lakhs as salaries. After 
paying that they have declared profits 
of Rs 85 lakhs or so last year, that is, 
1958 accounts If suddenly they a n  
to be given the State Bank salaries, 
perhaps it will be another Rs SO lakhs 
or Rs 40 lakhs and to that extent their 
profits will be reduced The profits 
will come down and it will not be 
an incentive for these 45 per cent 
share-holders to continue as share-
holders of the subsidiary banks So, 
all told there will be cheap manage-
ment

Further, with regard to the policy 
of advances the State Bank has many 
restrictions Being an all-India bank, 
being a State bank, as it were, it can-
not grant advances in many caes It 
is restricted by its own rules and re-
gulations While a commercial bank 
or a subsidiary bank can operate or 
can give advances in a particular 
situation, the State Bank is precluded 
under its own rules from granting ad 
vances Therefore this is an advan-
tage in that they will have more 
elbow room for giving advances 
Therefore considering all these mat-
ters it is much better to create the 
subsidiary banks instead of merging 
them

Then the question of general mana-
ger’s salaries, managing directors and 
things like that also were raised They 
are paid very high salaries and it was 
said that by creating the subsidiary 
banks we wfll continue to pay the high 
salaries that they are enjoying today 
Under the provisions of this Act on the 
appointed day all of them cease to 
exist General managers do not con-
tinue to be General managers unless 
the State Bank offers to continue them 
on such terms as it think fit They 
may continue or their services may 
be terminated They may be com-
pensated or they may come under the 
new rules or new scales o f pay. There-
fore the question o f high scales of 
pay for the General managers does 
not arise because all of than cease 
to exist on the appointed day.
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A  point was raised whether when 
these subsidiary banks are created 
there will be duplication where some 
o f  these banks may be having branches 
and the State Bank branches also may 
be operating in that particular area 
These matters have to be looked into 
by the State Bank after these institu-
tions are taken over As far as we 
can see, all these banks are operat-
ing m Part B States, generally in un-
der-developed States so far as bank-
ing institutions are concerned Th 
policy is that m one or two important 
places if there are State Bank branches 
already existing, they may continue, 
but otherwise we would try to see 
that there is no duplication If the 
State Bank has to withdraw a branch 
office it may withdraw and allow the 
subsidiary banks to open up new 
branches It is a matter of detail 
about which I am sure the State Bank 
together with the directors of the 
subsidiary banks will be able to for-
mulate a policy and try to avoid all 
duplication with regard to branch 
offices

There was also the point raised 
whether Rajasthan Bank will continue 
to enjoy its present position They 
cannot in course of time TOat means 
that when new branches begin to func-
tion in the area where the Rajasthan 
Bank is operating, Rajasthan Bank 
will be asked to shed its treasury work 
It will not be a State-associated bank 
But it mav take a little time because 
wherever it is operating now new 
branches either of Jaipur Bank or 
o f Bikaner Bank have to come up 
When that is done Rajasthan Bank will 
be asked to shed its treasury work

The Maharaja Sahib said that some-
time in the local bodies due to some 
faction some people are removed from 
service He wanted to know whether 
it will be a disqualification from being 
a director of the State Bank That 
was the point raised Thig point was 
also raised in the Joint Committee and 
we thought that if a man is not fit 
enough to be an employee of the Pan- 
chayat Board, a municipality or a dis-
trict board, he need not occupy the 
exalted position o f a director o f a sub-

< Subsidiary Banks) Bill
sidiary bank. After all if  he is not 
fit even to be an employee on Rs 200 
or Rs 300 in a Panchayat Board or a 
municipality, and certainly there is 
no need to have such people as direc-
tors There is no dearth of person-
nel m the country After all, these 
subsidiary banks are going to be 
very important links for the banking 
institutions and we need not invite 
people with shady characters If 
somebody some time ago was removed 
because of corruption or mismanage-
ment such people need not occupy the 
directorship of these subsidiary banks 
Therefore whether he was in Govern-
ment service or in local authorities’ 
service, if he has been removed for 
corruption or for some such thing, 
certainly the disqualification will ope-
rate against him

Again, about the question of tribunal 
it was said, “You appoint some High 
Court j u d g e s  or Supreme Court Judges 
for tribunal work and then you do not 
allow them to ask for all the docu-
ments The general managers and the 
managing directors can always claim 
certain documents as privileged docu-
ments and the tribunals cannot compel 
the production of such documents 
before them ’’ The tribunal is appoint-
ed for computing the compensation to 
be paid, and if those people are not 
able to satisfy the tribunal with regard 
to the bona fide* of some of their 
secret funds, or whatever it is, to that 
extent the compensation will be 
lessened It will work as a detriment 
to the shareholders and other direc-
tors It will be in their own interest 
to produce as many documents ag pos-
sible, so that the tribunal may be con-
vinced of the existence of the secret 
funds and compensation may be com-
puted on that basis It is in their own 
interest to show all their documents, 
and (f they do not do so, to that extent 
they will be the losers and they will 
get less compensation

Once a document is produced before 
the tribunal they have to refer to it 
in their findings, and once they dis-
cuss it in their findings It becomaa 
public property. It means the same 
tiling* showing it to the tribunal to
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tantamount to showing it to the pub-
lic Therefore, when they think it is 
not in their interests to show a parti-
cular document and they do not show 
it, they take the consequences of it 
Therefore, we may leave it as it is If 
they want more compensation, they 
will show all the documents and try to 
get more compensation Otherwise, 
they do it at their own risk or at their 
own cost Therefore we need not 
object to this secrecy clausc, because 
it will work against the interests of 
the shareholders themselves If they 
do not show it thej are the sufferers

My good friend Shri Nath warn rais-
ed some constitutional point's that the 
State Bank Act does not provide all 
the principles of compensation and 
that this Act also does not give all the 
principles of compensation etc When 
we are acquiring a thing by force or 
by compulsion the question of com-
pensation and the principles thereof 
will have to be flaborately given 
Here we are persuading and negotiat-
ing with them and we have come to 
a sort of compromise with them The 
directors and shareho’ ders are all 
agreeable So the question of elabo-
rating the principles of compensation 
need not be raised, and there is no con-
stitutional impropriety that we have 
committed when u e  do not lav down 
all the principles

Mr Depoty-Speaker- But whether 
it is by agreement or without agree-
ment if the constitutional provision is 
such that some principle should be laid 
down for the compensation, we ought 
to make it

Shri Nathwani (Sorath) In the 
sub-section itself it is provided that 
twice the award is given, then “not-
withstanding anything contained in 
any law for the time being in force, 
the terms are binding Therefore, 
even though under the Indian Com-
panies Act, the shareholders might 
have refused” the terms are binding 
You know. Sir, that under the Indian 
Companies Act, power to transfer the 
assets at the whole undertaking is 
■vested in the company in the general

(Subsidiary Banks) Bill

meeting That is the provision Even 
if the shareholders oppose, still, once 
the board of directors or the manage-
ment of the company agree thereto, 
then the assets will be transferred. 
Therefore there is compulsion What-
ever you may do—in fact they may 
agree— but as it is worded, as the pro-
vision stands there is compulsion and 
no principles have been fixed That 
was my point

Dr B Gopala Reddi: That is true
Wc have gone into this question and 
we feci there is no need to make any 
elaboiate provision for laying down 
the principles, because, we still main-
tain that we are not acquiring it and 
the question of laying down all the 
pnnciplts of compensation need not 
be elaborated

Shri Ram Krishaa Gupta (Mehen- 
dragarh) Is not the creation of the 
Bank of Patiala against the provisions 
of the Constitution’

Dr B Gopala Reddi It is a depart-
mental bank of the Punjab Govern-
ment and it is a matter between the 
Punjab Government and the State 
Bank of India to fix the compensation, 
and if thty are agreed thej can also 
go to the tribunal There is no sepa-
rate treatment given to the Patiala 
Bank

My hon fnend Shri Morarka also 
laised the question of some useless 
things being mentioned in this Bill— 
that they must have a balance sheet 
at the end of the year and things like 
that After all, the basis is the Bank-
ing Companies Act Wherever this 
Act is silent, the Banking Companies 
Act comes into force, and it is in con-
sonance with the Banking Companies 
Act that some of the provisions have 
been drafted It they are there, cer-
tainly we will have to adopt the same 
thing, and it is not either redundant or 
anything contradictory when we take 
the Banking Companies Act as the 
basis

And likewise Shri Saswara Iyer has 
raised the same point with regard to



there being some contradiction 
between clause 63 and the Third Sche-
dule, etc. We aee no contradiction at 
all, because one (that is the Third 
Schedule) is for providing a machin-
ery for the resolution of disputes, 
while clause 83 is for the promulga-
tion of service rules, whether they are 
under dispute or otherwise Therefore 
we do not feel there is any contradic-
tion, and what we have done, and 
more specially by persuading them to 
come into the scheme of things, is 
really verv good Instead of using the 
big danda as it is call«d, we have per-
suaded them and all the directors and 
shareholders have seen the wisdom 
of the s>chcme, and the State Govern-
ment also will have their share 
capital—the Kerala Government and 
other Governments also And there-
fore, it will serve the interests of the 
local people better when it is a sub-
sidiary bank instead of being merged 
with the State Bank

Even before creating a subsidiary 
bank there were some misapprehen-
sions m Mvsore and other places They 
did not want even the subsidiary 
bank Originally they passed a reso-
lution and after looking into the mat-
ter again they wanted to go back 
But luckily, or fortunately, those peo-
ple who did not like the subsidiary 
banks did not get the support of the 
shareholders themselves, and therefore 
the matter was dropped Therefore, 
all told, the shareholders, the existing 
directors, the State Bank, the Reserve 
Bank, the Government are all satisfied 
that it is the best arrangement under 
the present circumstances and we need 
not unnecessarily give them the State 
Bank salaries

8hrl Shankaraiya (Mysore). There 
ig difference of opinion among the dir-
ectors themselves and the share-
holders But since the majority has 
passed

Dr. B  Gopala Reddi: We feel that 
even among the directors there is a 
majority for the present scheme

Mr. Depot?-Speaker: When the
majority have taken a decision, that 
is the decision of the bank

aocg State Bank SRAVANA 21, 1881 (SARA ) of India 2004
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Shli Achat (Mangalore): At tha- 
recansideration meeting there was no 
quorum even

Dr. B Gopala Reddi; With regard 
to paying State Bank salaries, every 
time they were mentioning “you have 
got the control, but you don’t give the 
salaries of the State Bank" After 
all, they are going to be subsidiary 
banks There is no need for merging 
them as 1 said. And people are happy 
that a'l thebe banks are continuing to 
retain the local character All these 
bank*- are m the *B’ category Previ-
ously tlu Travancore Bank was m *C’ 
tat<?gorv but now it has come in ‘B*
< at^gon All the employees will get 
the ‘B* category scales of pay If 
'&r*}ght*av you want to give them 
‘A’ category scales of pay, the profits 
of these banks will go down and they 
will be hampered in their develop-
mental work And it is not in the 
interest of the local people them- 
celves merely to raise the scales of pay 
without getting any benefit out of the 
enhanced scales of pay For a long 
time they must be managed in a cheap 
manner, so that when they are estab- 
l’shed, when their deposits go up, natu-
rally they will come under category 
‘A ’ and they will get the same scales 
as the State Bank And we hope in 
the coming few vears their reputation, 
their integrity will be so high as to 
attract more deposits, and when neces-
sarily the deposits go up, the scales 
of pay will also go up, and that will 
be the happiest solution instead of 
unnecessarily creating more problems 
by merging them with the State Bank.

Mr. Deputy-Speaker: The question

“That the Bill to provide for the 
formation of certain Government 
or Government-associated banka 
4s subsidiaries of the State Bank 
of India and for the constitution, 
management and control of the 
subsidiary banks so formed, and 
for matters connected therewith, 
or incidental thereto, as reported 
by the Joint Committee, be token 
into consideration ”

The motion was adopted.



Mr. Deputy-Speaker: We will now 
pass on to the clause by clause con-
sideration

The question is
"That clause 2 stand part oI the 

Bill”
The motion was adopted.

Clause 2 was added to the Bill 
Clauses 3 to 10 were added to the Bill
■Clause) 11— (Transfer of services of 

employees of existing banks)

Shri Ram Krishan Gupta: I beg to
move

Pages 6 and 7,—
{or Usves to 42., ssvd V to & respec-

tively, substitute—

"11 (1) Save as otherwise pro-
vided in this Act, every employee 
of an existing bank in the employ-
ment of that bank immediately 
before the appointed day, shall 
on and from that day, become an 
employee of the State Bank and 
his terms and conditions of service 
and rights and privileges to pen- 
sion gratuity and other matters 
shall, thereafter, be the same as 
the terms, conditions, nghts and 
privileges applicable to the em-
ployees o f the State Bank

Provided that nothing contain-
ed m this sub-section shall apply 
to an employee of the Bank of 
Patiala who holds a civil post 
under the State Bank of Punjab 
unless, prior to the appointed 
day, he has intimated his con-
sent to become an employee of 
the State Bank of Patiala by 
notice m writing, given to the 
Government of that State 
through the Bank of Patiala

Provided further that such of 
the employees of the Bank aS 
Patiala who opt out to continue 
as civil servants under the State 
of Punjab, shall be so absorbed 
by the State o f Punjab, and that 
their terms and conditions of 
service shall not be altered to 
their detriment”  (9)
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Mr Deputy-Speaker: Shri Ram
Krtfhan Gupta has moved his amend-
m ent

Shri Ram Krishan Gupta: Am-
endment No 9

Shri Kodiyan (Quilon-Reserved— 
Sch Castes) I beg to move

page 6,—

for lines 28 to 42, substitute—
“ 11 (1) Save as otherwise pro-

vided in this Act, every employee 
of an existing bank m the employ-
ment of that bank immediately 
before the appointed day, shall on 
ajid from that day, becomes an 
einplojee of the corresponding 
n£w bank with continuity of ser-
vice and shall be deemed to be 
an emplojee of the State Bank for 
the purpose of pay scale, dearness 
allowance and other service con-
ditions” (27)

My amendment seeks to provide the 
same status as that of the employees 
of the State Bank to the employees of 
the subsidiary banks The hon Min-
ister has stated yesterday that the 
number of employees now serving in 
the subsidiary banks would come to
7,000 and if their salaries are raised to 
that of the State Bank employees, it 
would involve a huge expenditure 
When these banks are becoming sub-
sidiaries of the State Bank of India, 
according to the provisions o f the Bill, 
practically they art coming under the
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control o f the State Bank and they are 
becoming part and parcel of the State 
Bank of India If the pattern and the 
functions o f these banks are changed 
according to the present Bill and if 
they are controlled by the State Bank,
1 do not understand why the employees 
alone should remain stationary as they 
were before, that is, before this pre-
sent set up Therefore, I feel that 
their claim to be put on par with the 
employees of the State Bank of India 
is a very very just one and that should 
be acceded to

Another point which I want to bring 
to the notice of the hon Minister is 
this He say« that it is not the inten-
tion o f the Government to take away 
any of the existing emoluments of 
these bank employees But, I have to 
bring to his notice that the employees 
of the Indo-Mercantile Bank in 
Kerala, that has now been taken over 
by the Travancore State Bank which is 
to become a subsidiary o f the State 
Bank of India under this Bill, have 
been served with notice of retrench-
ment consequent on the merger of 
that bank with the Travancore State 
Bank Therefore, this question should 
be looked into carefully and sympa-
thetically The Travancore State Bank 
has no branches m certain areas, where 
this Indo-Mercantile Bank has got 
branches I think it is so in three or 
four places In those particular places 
where the Indo-Mercantile Bank has 
got its branches, they can be changed 
into the branchy of the Travancore 
State Bank and the existing employees 
in the Indo-Mercantile Bank can be 
absorbed in those branches o f the 
Travancore State Bank I would re-
quest the hon Minister to look into 
this matter and also I would request * 
him to accept my amendment

Shri Shankaraiya: Before the Min-
ister replies, on this clause, I want 
one clarification Different banks are 
being taken'and the conditions of ser-
vice and emoluments and some of the 
facilities provided in the different 
banks are varying. Ilieir conditions 
are being guaranteed. When they 
come into the subsidiary banks o f the 
State Bank, will the special privileges
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that are allowed m the different banka 
be continued or will they be taken 
away and levelled on a uniform basis. 
I want a clarification

Dr B Gopala Reddi: As far as I
can see, they will be continued till 
they frame new service rules On the 
appointed day they will continue to 
draw their scales of pay and other 
privileges They will be varying They 
are not becoming one amalgamated 
bank They are retaining their local 
character Their service conditions 
will continue the same till, of course, 
the State Bank promulgates new ser-
vice rules To start with, there will 
not be any change

Shri Shankaraiya: For example, it 
is not salary conditions but housing 
facilities, concessions in housing colony 
sites etc are given, bonus facilities are 
given

Mr. Depnty-Speaker: All that is
there shall be continued unless the 
State Bank makes fresh rules so far 
as service conditions are concerned. 
Their local character is also to be re-
tained The amenities that employees 
of a particular bank enjoy which are 
not enjoyed by the employees of other 
banks, they will continue to enjoy 
This is what I have understood.

Shri Shankaraiya: The point is this. 
They are not m the service conditions 
The bank as such has extended faci-
lities for their employees I want to 
have a clarification on this

Dr B. Gopala Beddi: As far as we
can see, this is a matter that the State 
Bank will certainly look into. The 
intention is not to put these employees 
under any handicap Perhaps, a bulk 
of them, if they are not very unreason-
able, will be continued. No misappre-
hension need be entertained on that 
score

With regard to other matters, I do 
not know what retrenchment is 
effected by the Indo-Mercantile Bank.
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Shri V. P. Nayar (Quilon): They 
have sent us telegrams that they fear 
retrenchment as a result of this mea-
sure Notice has already been served, 
it appears

Dr. B. Gopala Reddi: Anyhow the
matter will be looked into

Shri V. P. Nayar: What does the
bnef say’

Mr. Deputy-Speaker: Order, order

Dr. B. Gopala Reddi: The office is 
entitled to give that information to 
the Minister

Mr. Deputy-Speaker: Hiere is
absolutely nothing wrong

Dr. B. Gopala Reddi: It is not pro-
mpting as m daramas or Kathakali

Shri V. P. Nayar: In Kathakah,
what you hear is not prompting You 
do not know that

Dr. B. Gopala Reddi* Anyway, this 
is a matter which will be looked into 
Once Parliament gives its approval to 
this Bill, from the appointed date, the 
State Bank will come into the picture 
m a prominent manner Just now, 
before this Bill is passed, what is 
happening, of course, will have to be 
looked into We will certainly look 
into the matter We will bear this 
in mind and see that no undue hard-
ship is created Anyway, after the 
appointed date, these things will be 
stopped Of course, this matter was 
canvassed at great length when the 
Bill was considered m the Joint Com-
mittee, what scales of pay they should 
get and things like that Therefore, 
I am unable to accept any amendment

Mr. Depaty-Speaker: The question
is

Pages 6 and 7,—
for lines 28 to 42, and 1 to 6 respec-

tively, substitute—

“ 11 (1) Save as otherwise pro-
vided in this Act, every employee 
of an existing hank in the em-
ployment o f that bank immediate-
ly before the appointed day, shall

on and from  that day, become an 
employee of the State Bank and 
his terms and conditions o f ser-
vice and rights and privileges to 
pension, gratuity and other 
matters shall, thereafter, be the 
same as the terms, conditions, 
rights and privileges applicable 
to the employees of the State 
Bank

Provided that nothing contain-
ed m this sub-section shall apply 
to an employee of the Bank o£ 
Patiala who holds a civil post 
under the State Bank of Punjab 
unless, prior to the appointed day, 
he has intimated his consent to 
became an employee of the State 
Bank of Patiala b> notice m writ-
ing, given to the Government of 
that State through the Bank of 
Patiala

Provided further that such of 
the employees of the Bank of 
Patiala who opt out to continue 
as civil servant? under the State 
of Punjab, shall be so absorbed 
by the State of Punjab, and 
that their terms and conditions 
of service shall not be altered to 
their detriment” (9)

Page 6,—

for line:, 28 to 42, substitute—

“11 (1) Save as otherwise pro-
vided m this Act, every employee 
of an existing bank m the em-
ployment of that bank immediate-
ly before the appointed day, shall 
on and from that day, become an 
employee of the corresponding 
new bank with continuity of ser-
vice and shall be deemed to 
be an employee of the State Bank 
for the purpose of pay scale, 
dearness allowance and other 
service conditions”  (27)

Mr. Depaty-Speaker: I could hear 
only one voice ‘Aye’ and one voice 
‘No’ How should I decide?

Dr. B. Oepala M M t: I cannot say; 
I am a Member o f the Rajya Sabha
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The question is:
Page 6 and 7,—
for lines 28 to 42 and 1 to 6 respec-

tively, substitute—
“11. (1) Save as otherwise pro-

vided in this Act, every employee 
of an existing bank in the em-
ployment of that bank immediate-
ly before the appointed day, shall 
on and from that day, become an 
employee of the State Bank and 
his terms and conditions of ser-
vice and rights and privileges to 
pension, gratuity and other 
matters shall, thereafter, be the 
same as the terms, conditions, 
rights and privileges applicable 
to the employees of the State 
Bank:

Provided that nothing contain-
ed in this sub-section shall apply 
to an employee of the Bank of 
Patiala who holds a civil post 
under the State Bank of Punjab 
unless, prior to the appointed 
day, he has intimated his consent 
to become an employee of the 
State Bank of Patiala by notice 
in writing, given to the Govern-
ment of that State through the 
Bank of Patiala:

Provided further that such of 
the employees of the Bank of 
Patiala who opt out to continue 
as civil servants under the State 
o f Punjab, shall be so absorbed 
by the State of Punjab, and that 
their terms and conditions of ser-
vice shall not be altered to their 
detriment." (9)

Page 6,—
for lines 28 to 42, substitute—

"11. (1) Save as otherwise pro-
vided in this A ct every employee 
of an existing bank in the em-
ployment of that bank immediate-
ly  before the appointed day, shall 
on and from that day, becomes 
an employee of the corresponding 
new bank with continuity o f ser-
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▼ice and shall be deemed to be 
aa employee o f the State Bank for 
the purpose o f pay scale, dear-
ness allowance and other service 
conditions/’ (27).

Some Hon. Members: ‘Aye’ .

Some Hm. Members: 'No'.

Mr. Deputy-Speaker: If I were to 
decide by voices, that would go 
against it It would be a waste of 
time I know there are many voices 
behind The amendments are lost. 

The motion was negatived.

Mr. Deputy-Speaker: The question
i&

"That clause 11 stand part of 
the Bill."
Mr. Deputy-Speaker: No ‘Ayes’ and 

it stands part of the Bill*

Some Hon. Members: ‘Ayes’
Mr. Deputy-Speaker: Hon. Mem-

bers should make up their minds and 
be ready to answer. The question is* 

“That clause 11 stand part o f 
the B ill”

The motion was adopted.

Clause 11 was added to the Bill.

Clauses 12 antf. 13 were added to the 
Bill.

IS hrs.
Mr. Deputy-Speaker: The question 

is:
“That clauses 14 and 15 stand 

part o f the Bill” .

Those in favour may say ‘Aye’ . . .
Several Hon. Members: ‘Aye’

Mr. Deputy-Speaker: I find that the 
voices are dying down. There ought 
to be some whip at least.

The question is:
“That clauses 14 and IS stand 

part of the Bill” .
The motion was adopted.

Clauses 14 and 15 were added to the 
Bill.

SRAVANA SI, 1W1 15AJCA)
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Clause 16— (Tribunal have powM 
of a C>wt

Sluf Kodfyan: I b«>ve got an amend-
ment to this clauve> namely amend-
ment No. 28. Thia amendment seeks 
to provide for the ^presentation of 
workers or the employ®*8 the banks 
to have their say in the matter of 
administering any funds which are 
intended for the benefit of the em-
ployees.

Mr. Depaty-Speafctr: Which is the 
amendment? A m e n d m e n t  No. 28 is 
to clause 11; it is n®t to clause 16

Shri KodJyan: I a »  sorry.

Mr. Deputy-Speaker: But there is 
amendment No. 29 to this clause. If 
the hon. Member waRt8 to move it, he 
may do so.

Shri Kodiyaa: No.

Mr. Depnty-Speak**: So, he is not
moving it

Shri V. P. Nayar: We could not cope 
mj> WOk ycnax

Mr. Deputy-SpealW The question
is:

"That clause 10 stand part of 
the Bill”

The motion adopted.
Ctaue 16 was ad^ed to the Bill 

Clause 17 was ad®*® to the Bill.
Mr. Dejmty-Spea^w: The question

iB:

"That clause 10 stand part of 
the Bill” .
Those in favour ra*y *®y ‘Aye’ —
Several Hon. Members: ‘Aye*.

Mr. Depaty-SpeaJter-' I should get 
the answer promptly: the voice should 
come out as toon ** I have uttered.

Shri V. P. Nayar: It it not possible 
for the hon. Minister to make a call

12, 1858 9f fw fk  aftl4
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because he happens to be a Member 
of the Rajya Sabha.

Mr. Depaty-Speaker: The question
is:

‘That clause 18 stand <»rt of 
the Bill” .

The motion was adopted.

Clause 18 was added to tf*e BtU,

Clauses 19 to 24 were added to the 
Bill.

Claasa M—• (Composition of Board 
of Directors)

Shri Kodiyaa: I beg to i«°ve:

Page 14, line 36,—
for ‘more* substitute ‘less’-

According to this clause, five mem-
bers are to be nominated by the State 
Bank of India to the board of direc-
tors of a subsidiary bank; i* has also 
been stipulated out of these, n°t more 
than three should be office** of the 
bank concerned I want th£t instead 
of ‘more’, it should be 'less*. My point 
is that not less than three th«** 
nominated officers should Pe officers 
of the bank concerned, bec*us* the 
local interests and the local condi-
tions of a particular area in which the 
bank is operating should he taken 
into consideration, and they should be 
given a greater voice in tfte matter 
of the running of the baflk- After 
all, these officers of the local bank 
will be persons familiar witl* the local 
conditions, and they would have 
acquired vast experience i*> dealing 
with the local problems. Tfcat is the 
main point that I want to make.

Mr. Deputy-Speaker: The amend-
ment is now before the Ho^se-

Dr. B. Gopala Beddi: T&« idea »  
to have at least two pon-offlcial 
members on the directorate* Wa do 
•s*#k i s m  ''bam fjSfwfaBU *&■ 
be nominated by the State ®**»k, and 
of theae not more than thra* *hall he 
officers of the bank concef®*^* th«a
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having two for persona other than 
officers o f the State Bank 1 think this 
it but necessary, because the State 
Bank will have three pebple, and 45 
per cent of the shareholders will have 
two people; so, it will be three against 
two, the other two people who will 
be nominated by the State Bank will 
not be officers of the State Bank 
That will give room to anybody, a 
local man or some economist or some 
professor or somebody who has bank* 
ing experience, or anybody whom we 
can invite to be on the directorate 
Therefore, instead o f making it some-
what tight, it is better that we leave 
two people like that, b y  saying that 
not more than three shall be officers 
of the State Bank Therefore, I am 
unable to accept the amendment

Shri Prabhai Kar (Hooghly) In-
stead of "not more than', we have
suggested ‘not less than* The pur-
pose that the hon Minister has in 
view will be served even if this 
amendment is accepted, because not 
less than three will be there

In the future, as we envisage, more 
and more control will be exercised 
by the State Bank and m the
course of a few years, these 
banks would become amalgamated 
or merged with the State Bank 
of India So, there will be
some streamlining of the procedure 
on the lines that are followed by the 
State Bank of India Today, the hon 
Minister is not msistiag on these banks 
to follow the procedure of the State 
Bank of India but he is allowing them 
to follow their own procedure But, 
slowly the procedure will be stream-
lined on the lines followed by the 
State Bank of Indi/i So, in the future 
there will be an opportunity to take 
more and more officers from the State 
Bank on the directorate The purpose 
that the hon Minister has m view 
will be served even if he accepts this 
amendment If we say ‘not less than', 
it is not going to alter the position On 
the other hand, we shall be able to 
have more directors from the State 
Bank In the near future, because the
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procedure o f these banks will be 
streamlined and channellised along the 
lines o f the State Bank.

Mr. Depaty-Speaker: What I under-
stood the hon Minister to say was 
that the objective was that it should 
not exceed three, so that at least two 
might be left for the other people. If 
it is not less than three, then it means 
that at least three shall be there, and 
there would be no scope, just at the 
present time, to have more than two 

• on the other side, which is what the 
intention is

Shri Prabhat Kar: The hon Minis-
ter said that two will be from the 
shareholders, and two will be from 
others Government are contemplat-
ing not more than three from the 
State Bank So far as the number 
three »  concerned, they have decided 
that three officers from the State Bank 
will be there, it is not their intention 
to make it two That is why I ask 
'Why not say this is the intention’ in 
the Bill itself*

Mr Deputy-Speaker: If it is neither 
less nor more, why should there be 
any argument9

Shri Prabhat Kar This amendment 
will not alter the position or the in-
tention of the hon Minister

Dr B Gopala Reddi: If it is not
less than three, then unnecessarily we 
create misapprehensions in the minds 
of 45 per cent of the shareholders 
They arc getting only two seats, and 
if you say ‘not les>s than three*, it 
means that you may nominate four or 
even five, and there would not be any 
limit, supposing it is five against 2 
then 45 per cent of the shareholders 
will have a grievance Just now, it is 
‘not more than three’  in the Bill, it 
may be two also, then, all these share-
holders will get two Therefore, it i*  
better that we retain it as it is

Mr Depaty-Speaker: So, I shall put 
amendment N a SI to the vote o f the 
Houaa.
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The amendment (1Vo. 31) toot put and payment. So there it no Meed for any 
negatived. specific mention o f bointt.

Mr. Deputy -Speaker: The question
it:

“That clause 26 stand part of
the Bill".

The motion was adopted

Clause 25 was added to the Bill.

Clauses 26 to 39 were added to the 
Btll.

Clause 40.— (Disposal of profits)

Shri Kodiyan: I beg to move.
Page 26, 14,—

add at the end—“and bonus'
•(33)

Clause 40 provides lor the disposal 
o f profits Provision has been made 
for the declaration of dividend, but 
unfortunately no provision has been 
made for giving bonus to the 
employees before declaring dividend 
Whatever profit a bank makes is also 
due to the efforts put m by the 
employees Therefore, their claim 
for a share of the profits as bonus is 
a justifiable claim I think provision 
should be made for payment of bonus 
also I hope the hon Minister will 
accept this amendment

Mr. Deputy-Speaker: This amend-
ment is now before th$ House.

Dr. B. Gopala Reddi: We do not
feel any necessity for accepting this 
amendment. The wording is already 
clear. It says “for all other matters 
for which provision is necessary’. If 
it is an obligation either under the 
Act or under the usual procedure of 
banking companies, it must, of course, 
be provided for The wording is very 
wide and there is no need for the 
specific mention of bonus After all, 
the question of bonus can certainly 
be negotiated, and if it u  necessary to 
be paid, they will have to provide for 
it. If it is usually provided for, then 
also they will make provision for

Mr. Deputy-Speaker: I shall now
put this amendment to vote.

The amendment No. 33 was put and 
negatived.

Mr Deputy-Speaker: The question
is

“That clause 40 stand part of 
the Bill".

The motion was adopted.

Clause 40 w<is added to the Btll.

Claut.es 41 to 48 were added to the 
Bill.

Clause 49— (Special provision 
regarding existing officers find 
employees)

Shri Kodiyan: I beg to move:

Page 31, line 8,—

ajter “person” insert—

"other than a workman”  (34) 

Page 31, line 10,— 

after “granted” insert—

“in terms of a settlement or 
award on any industrial dispute 
to the workmen” . (35)

Sub-clause (1) of clause 49 says m 
part

“ no appointment made or 
promotion, increment in salary, 
pension or allowance or any other 
benefit granted to any person by 
an existing bank or the Saurash- 
tra Bank after the 10th day of 
February 1958, and before the 
appointed day which would not 
ordinarily have been made or 
granted . . .  .shall have effect or 
be payable or claimable from the 
subsidiary bank concerned, or 
from any provident, pension or 
other fund, or from any authority 
administering such fu n d ...  .*
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So If say agreement has been entered 
into by these beak* before «  parti, 
eular date, under which any benefits 
» * y  be accruing to the employees, it 
would have no effect upon the banks 
after the passing of this clause. My 
intention of moving these amendments 
is to safeguard the interests o f work-
men. That 1* to say, this provision 
should not be binding on workmen, 
those who are drawing salaries below 
Its. 500 a month. If any agreement 
to their benefit has been entered into 
previously, that agreement should 
stand and the benefit should not be 
denied.

Mr. Deputy-Speaker: These amend-
ments are now before the House.

Dr. B. Gopala Reddt: At this stage, 
we need not draw a distinction 
between officers drawing less than 
Its 500 and those drawing above Rs. 
500. It is stated here: in general 
terms:

. .to any person by an exist-
ing bank or the Saurashtra Bank 
after the 10th day of February 
1058 and before the appointed 
day, which would not ordinarily 
have been made or granted or 
which would not ordinarily have 
been admissible under the rules 
or authorisation of the said
banks..........shall have effect or be
payable or claimable. . .”

We need not draw a distinction 
between those people drawing leas 
than Rs. 500 and those drawing above 
Rs. 500. Whatever is there, of course, 
must be applicable to all concerned. 
Therefore. I am unable to accept these 
amendments.

M r Depsty-Spemker: I shall now 
put these two amendments to the vote 
of the House.
The amendments Not. 34 and 35 to ere 

put and nepatioed.
Mr. Deputy-Speaker: The question 

is:
"That clause 49 stand part of 

the BUT*.
The motion teas adopted.
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Clause 49 was added to the Bin.

Clauses SO to 62 toere added to the 
Bill.

Clause 88— (.Power o f the State Bank 
to make regulations)

t t r i  Prabhat Kar: I beg to move: 

Page 36,— 

omit lines 16 to 37. (42)

Items (m) to (o) of sub-clause (2) 
of clause 63 give power to the State 
Bank to make regulations concerning 
the conditions and limitations of 
appointment, remuneration and other 
terms and conditions of service of 
officers, advisers and other employees 
of the subsidiary banks.

Today the employees are governed 
by the provisions of the award. After 
the expiry o f the Award, the 
employees have the right to raise an 
industrial dispute. Then the dispute 
should be settled according to the 
provisions of the Industrial Disputes 
Act.
13 *18 hr*.

[Ms. Speaker in the Choir]
While settling the dispute under the 
provisions of the Industrial Disputes 
Act, the arbitrator or the adjudicator 
or the conciliation officer will be 
faced with an awkward situation so 
far as the dispute relating to the 
employees of these banks is concern-
ed. Whatever be the decision o f the 
tribunal—the Judges and the adjudi-
cator—it cannot be imposed becauee 
under the statute it is the bank 
authorities who have the full right to 
fix the remuneration of the employees. 
Here authority has been given to the 
State Bank under clause 63, which 
reads:

"The State Bank may, with the 
approval of the Reserve Bank; 
make in respect of a subsidiary 
bank regulations, not inconsistent 
with this Act and the rules made 
thereunder provide for all matters 
which provision is necessary or
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{Shri Prabhat Sar] 
expedient lor the purpose of 
giving effect to the provisions of 
this Act,

“In particular, and without pre-
judice to the generality of the 
foregoing power, such regulations 
may provide for—

“the conditions and limitations 
subject to which the subsidiary 
bank may appoint officers, 
advisers and other employees.. . . "

So unless the State Bank agrees to 
pay the emoluments as suggested by 
the adjudicator, his award will not be 
binding, because under this legislation, 
it is the State Bank which, through 
regulations, will fix the remuneration 
of the employees.

I want the hon. Minister to consider 
whether this is the intention of Gov-
ernment—that after this Bill has been 
enacted, the existing rights and 
privileges of the employees should be 
curtailed They will be controlled as 
per regulations made by the State 
Bank of India authorities Here the 
wording is clear and nowhere has it 
been suggested that if the remunera-
tion is not accepted by the State Bank 
of India under the regulations, that 
will be binding on the management 
o f the subsidiary bank. For this 
purpose I would request the hon. 
Minister to consider my amendment.

It has been suggested that along 
with this the Industrial Disputes Act 
also has been amended. The defini-
tion under section 2(bb) has been 
altered to include the subsidiary also. 
If it has been included there that a 
subsidiary bank also would come 
under the purview of the Industrial 
Disputes Act and in their case the 
appropriate Government would be 
the Central Government, then, how 
will sub-clauses (m ) and (o) of 
clause 63 operate so far as the 
employees governed by the Industrial 
Disputes Act are concerned? It may 
be that In the case of officers and 
advisers who do not come within the

purview o f the Industrial Disputes 
Act—that means they ate not work-
men—regulations can be made by the 
State Bank of India. That will be 
perfectly all right But, in the case 
of employees who 'are governed by 
the provisions of the Industrial Dis-
putes Act who have the legitimate 
right to raise disputes and get them 
adjudicated by the adjudicator under 
the Industrial Disputes Act, how can 
their remuneration, emoluments and 
service conditions be flxed by the 
State Bank of India without giving 
the employees any right to raise 
these matters in the industrial court? 
This is an anomalous position and I 
want it to be clarified by the hon. 
Minister. Because I understood the 
Government have not got any such 
intention, I have moved this amend-
ment. This anomaly can be removed 
by accepting my amendment.

Dr B. Gopala Reddi: Sir, this is 
the very question raised by my hon. 
friend Shri Easwara Iyer yesterday. 
In my reply this morning I said that 
there is no inconsistency between the 
Schedule and clause 63. There may 
be many points in industrial disputes 
which may be covered by the Sche-
dule. But there may be many other 
matters which may not be under dis-
pute. There must be some provision 
enabling the State Bank, with the 
approval of the Reserve Bank, to 
regulate such things. So, we must 
contemplate a situation where there 
are certain matters which are under 
dispute and there are other matters 
which may not be under dispute, so 
that all of them may be covered. The 
matters not in dispute will be covered 
by this clause and the matters which 
are in dispute will be covered by the 
Schedule So, this clause must be 
there; otherwise, it is an impossible 
position. Therefore, I am unable to 
accept the amendment

Mr. Speaker: I think in view of the 
hon Minister’s explanation the hon. 
Member feels it too delicate to p r w  
his amendment
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IU  PnUut K«r; Z only wanted 
to know the Government's intention 
whether they do not want the 
employees to raise questions before 
the tribunal under the Industrial Dis-
putes Act. If it is not their intention 
I do not want to press It.

Dr. B. Gopala Beddi: We do not 
want to take away any right. They 
have the usual nghts Where there 
is a dispute it is covered by one part 
and where there is no dispute it is 
covered by the other part.

Mr. Speaker: Therefore, I will not 
put the amendment to vote.
The amendment No. 42 was, by leave, 

withdrawn

Mr Speaker: Now, the question is-

That clause 63 stand part of the
Bill

The motion was adopted

Clause 63 was added to the Bill.

Clauses 64 and 65 were added to the 
Bill.

The First, Second and Thtrd Sche-
dules. Clause 1, the Enacting Formula 
and the Long Title were added to the 

Bill

Dr B. Gopala Reddi: Sir, I beg to 
move that the Bill, as amended, be 
passed

Mr. Speaker: Motion moved'
That the Bill, as amended, be

passed
Shri Prabhat Ear: Sir, I wish to 

bring to the notice of the House as 
well as the Minister that it is not only 
the Government and the State Bank 
of India representative that made all- 
out efforts to persuade these parti, 
cular hank managements to agree to 
the proposal put forward by Govern-
ment to allow these banks to be run 
as subsidiaries of the State Bank of 
India, but I think, it is also the 
employees who played an important 
role in this matter. I would like to 
point out to the hon. Minister that
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«t least in one ease it was due to the 
pressure of the employees and their 
persuasion that the bank subsequently 
agreed though at first the manage* 
ment of the bank refused—I mean the 
Bank of Bikaner. We are sorry that 
we could not persuade the manage* 
ment of the Bank of Rajasthan to 
accept it. I would like the hon. 
Minister to consider the role of the 
employees m this process.

They moved with this idea that if 
once these banks are brought under 
the control of the State Bank as sub-
sidiary banks, under the guidance o f 
the Central Government and the 
State Bank of India, these banks will 
make further progress and serve the 
purpose of banks under a planned 
economy. That is the reason why the 
employees persuaded the bankers 
to accept the proposal. Of course, 
they expected that with this change 
there will be some betterment in 
their service conditions But the hon. 
Minister has said that it is not possi-
ble We know that in the near future 
with the progress of banking the 
employees will get the benefit o f thia 
Bill because, with the name of the 
State Bank associated with these 
banks, with the direction and 
guidance of the management of the 
State Bank, these banks will progress 
and their deposits will increase and 
they will be in a position to pay more 
emoluments to their employees. I 
want also to bring to the notice c t  
the hon Minister that the employees 
who had insistently demanded of the 
management to accept the Govern-
ment’s policy should not be kept in 
the same position for a considerable 
period o f time and that with the 
change of circumstances the Govern-
ment would try to consider the pro-
posals of the employees from time to 
time Lastly, I may say that the 
employees at present enjoy certain 
rights sand privileges. The ban. 
Minister has said that it is not the 
intention of the Government to 
curtail them and to put them in a 
disadvantageous position. 1 would 
request the hon. Minister to see that
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m  a result of the change tha 
employees were not put to any diffi-
culties.

As I said, I welcome this Bill and 
I shall express the views of the 
employees that they shall fully co-
operate with the Government and 
also with the State Bank so that the 
purpose for which the subsidiary 
banks have been brought up is served. 
With these words, 1 support the Bill.

Shri Shaakaniya: Sir, the Bill is 
going to be passed and no doubt it is 
a welcome measure whatever might 
have been our views. But I wish to 
bring to the notice of the hon. Minis-
ter the fears and apprehensions that 
have been prevailing in the minds of 
the businessmen and the industrialists 
by the taking over of these banks. 
Formerly, many of these banks were 
extending several concessions. Now 
the management is likely to be con-
ducted by the officials and even the 
two nominated directors on behalf 
of the State Bank will naturally be 
leaning towards the officers. There »  
a fear that there would be more offi-
cialdom and that kind of thing and 
that there will be less flexibility, 
accommodation and adjustment with 
regard to the understanding of the 
problems of the businessmen and in-
dustrialists. I hope the directors will 
maintain the same flexibility and the 
same business relationship as the ori-
ginal banks did. Already there is an 
impression that some of the private 
scheduled banks are having more busi-
ness end the business people are try-
ing to shift their accounts to the other 
banks on account of the fear that this 
is going to be a sort of a Government 
or aemi>Government institution or 
that it Is going to be run in the manner 
in which the Government department 
Is being run. I hope the Minister will 
lake this into account and see that 
the same cordiality and flexibility 
existed in their relationship and that 
the facilities that were available for 
the businessmen and industrialists 
continue under the new management

1% 1909 M ia  acaS
£ i||

fir . ft, Gepete BeM i: With the ex-
perience of the State Bank In the lftsi 
few years after nationalisation, there 
need not be any fear that the State 
Bank will not exert its influence in 
favour of getting the co-operation of 
the local people and expanding its 
bu'iness etc. It is in the interest of 
the subsidiary banks as well as of 
the State Bank to promote the utmost 
cordiality and all reasonable propo-
sals will be sympathetically consider-
ed. While I give that assurance, in 
some cases it may not be possible for 
the subsidiary banks to entertain 
some proposals because previously 
some of these unscrupulous people 
could got some advances from some 
of the banks and they may not be 
able to get facilities to a great extent 
hereafter.

Shri Shankaraiya: I did not want
to cncourage unscrupulous people; I 
talked of genuine businessmen.

Dr. B. Gopala Reddi: Previously it 
was the affair of shareholders or 
directors and some merchants might 
have had due or undue influence over 
the directors. All that may not be 
po'sible hereafter. All legitimate 
things will certainly be considered by 
them. They would like to carry the 
public also along with them in all 
their dealings which will certainly be 
fair The two non-offlrials will not 
necessarily lean towards the State 
Bank people There are many non- 
officials who are nominated to the 
State Bank directorate and not all 
of them are merely, looking to the 
interests of the State Bank; they 
are looking to the interests of the 
public and they are there not to 
support any particular proposal or a 
particular management but to see 
that the public interests are served 
The uncertainty that was created by 
the publication of the report of the 
Rural Credit Survey Committee some-
time ago will be removed now, with 
the passage of the Bill. All these 
areas are under-developed and once 
the uncertainty is removed, I am 
sure the subsidiary banks will be able
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to open new branches and more busi-
ness will come in. I also share the 
View and the prophecy of my hon. 
friend that with the association of 
the State Bank with thase b an k th e ir  
reputation will go high and they will 
be able to attract more deposits and 
very soon in the course of the next 
two or three years they will be en-
abled to pay whatever the State Bank 
is paying to its employees. I do want 
hat they should flourish so that they 

may cover these under-developed 
areas also and create greater facili-
ties with regard to industry, banking, 
etc. It is a very important piece of 
legislation and I am very glad that 
the House has given its full support 
to this Bill.

Shri Prabhat Kar: I hope the hon. 
Minister would appreciate the role of 
the employees.

Dr. B. Gopala Reddi: I also appre- 
ciats the role of the employee'. I am 
told—I do not know—that they ex-
ercised their moral influence with the 
management of the Bikaner Bank and 
if that is so, I certainly congratulate 
them and I hope they will co-operate 
in future also in all the matters with 
these subsidiary banks and the State 
Bank without creating unnecessary 
disputes.

Mr. Speaker: The question is:

“That the Bill, as amended, be
pa sed.”

The motion w is adopted.

13-37 hrs.

BANKING COMPANIES (AMEND-' 
MENT) BILL

The Min ster of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi):
Sir, I beg to move:

“That the Bill further to amend 
the Banking Companies Act, 1949, 
as reported by the Joint Com-
mittee, be taken into considera-
tion.”

The Bill has emerged from the Joint 
Committee substantially unaltered, 
and I do not, therefore, propose to 
cover once again the points which I 
made when the Bill was earlier be-
fore this House. I shall confine my-
self to the two or three modifications 
introduced by the Committee, which 
seem to call foar some comment.

The House will notice that a slight 
alteration in the definition of a branch 
for the purposes of this Act has been 
suggested by the Committee. We have 
incorporated this change in deference 
to the wishes of the banks themselves, 
as represented by the Indian Banks 
Association, and with the object of 
clarifying our intention that while 
any office of a banking company is 
liable to be inspected, the time-con-
suming procedure of applying for per-
mission to establish new offices should 
be waived, if money is not actually 
intended to be handled at any place 
of business.

I would next refer to an amend-
ment to Section 10 of the main Act. 
Hon. Members are aware of the dis-
qualifications provided for in the 
Companies Act, which prevent the 
association of certain persons with 
the in titutions governed by that Act. 
The circumstances in which these pro-
visions of the Companies Act can be 
applied are very rigidly prescribed, 
and our experience has shown that 
although these precise and elaborate 
provisions may, perhaps, be adequate, 
in relation to industrial and commer-
cial companies, they are somewhat 
unsatisfactory in relation to financial 
institutions like banks, which deal 
mainly with depositors’ monies and 
are especially vulnerable, in the event 
of difficulties being created for them, 
either through mismanagement or 
fear of such mismanagement or other-
wise.

We accordingly felt it desirable to 
in'ert a new provision in the Act 
giving the Reserve Bank the power 
to remove from the office of the 
Chairman, Director, or Manager or
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Chief Executive Officer of a banking 
company, any person if  he is found 
by a competent authority to have 
contravened the provisions of any 
law and if the Reserve Bank is satis-
fied that the contravention is of such 
nature that the association of a such 
a person with the banking company 
is or will be detrimental to the inter- 
ests ol the company or its depositors 
or is otherwise undesirable. Care has 
been taken to see that the power 
proposed to be taken is not arbitrary. 
The Reserve Bank of India will be 
required to satisfy itself regarding the 
facts of any particular case before 
any action is taken. An opportunity 
for showing cause against any pro-
posed action is also intended to be 
given, wherever this is possible. I am 
sure that in the larger interests of 
the banking industry, the House will 
welcome this provision

The only other major change which 
the Committee ha  ̂ made relates to 
section IS of the principal Act This 
section deals with the declaration of 
dividends. The House will recollect 
that m an earlier speech I had indi-
cated the Government’s intention to 
define somewhat more precibely the 
obligations which a banking company 
is expected to fulfil before it can 
declare a dividend. We have now 
indicated these obligations m some 
detail. As far as the depreciation on 
account of a bank’s holdings of Gov-
ernment securities are concerned, 
appropriate provision was already 
made in the Bill Banks do not hold 
shares in their investment portfolios 
to the same extent to which they hold 
Government securities. If a bank is 
well-managed, the loss on account of 
bad and doubtful debts, for which it 
might have to make the necessary 
provision, is also unlikely to be very 
great. Where a bank for any reason, 
finds its capital lost to any extent on 
account of its investments in shares 
or its advances, we are, however, pro-
viding that it should set apart, from 
out of its profits, adequate funds to 
make good the loss before a dividend 
can be declared. The auditors will

have the responsibility o f enaotbig 
that these conditions are observed and 
that the provisions for these purposes 
are satisfactory.

The other changes which the Joint 
Committee have made are mainly ol 
a drafting nature and are self-expla-
natory. We welcome them as tney 
are intended to remove possible 
obscurities.

I will now come to the Minute of 
Dissent. Two of the points made m 
the dissenting minute, namely, those 
relating to cashier—contractors and 
the appointment of bankers as direc-
tors of companies which are not carry-
ing on any business for profit are not 
of any great importance. We have 
been guided mainly by administrative 
convenience m making the necessary 
provision in respect of these matters. 
No point of principle is involved, and 
Government do not, therefore, con-
sider that any departures arc neces-
sary.

The other points are that the em-
ployees of banks should be enabled 
to get bonuses with retrospective 
effect for the period upto 1956, when 
a clarificatory amendment permitting 
the grant of such bonuses was first 
inserted in the Act, that the issue of 
bonus shart ŝ by banking companies 
should be prohibited, that there '•hould 
be some kind of dividend limita-
tion which should be specially appli-
cable to banking companies, and that 
there should be statutory provision, 
which apparently is intended to be 
very freely (u>cd, for the amalgama-
tion of banking companies as an 
alternative to liquidation Govern-
ment have not found it possible to 
accept any of these proposals.

The suggestion regarding the re-
trospective amendment of section 10 
of the Act, so as to permit the grant 
of bonuses m respect of past year, 
asks m effect for the nullification of 
a recent judgment of the Supreme 
Court. I do not see any reason why 
this judgment should be vacated, or
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why the old controversies on this 
■ubiect, which fortunately seem to 
have disappeared for the moment, 
should be revived through any fresh 
amendment.

Hie other suggestions involve the 
assumption of additional powers and 
Government are tar from being con-
vinced that these powers are either 
nece sary or desirable for the proper 
working of the banking industry In 
any case, far-reachmg changes of this 
character, whatever may be said for 
or against them by any one, are 
clearly beyond the scope of this Bill

This is, as I have said, a Bill with 
limited objectives in view It is 
largely a clanficatory measure with-
in the framework of the existing 
scheme of control That scheme of 
control, taken by and largo, is not 'n 
our view unsatisfactory, and within 
the limits of that control this Bill 
has been intended as a useful mea-
sure, which will facilitate the admi-
nistration of the Act and the super-
vision and regulation of banking 
companies

Sir, I commcnd the motion for the 
consideration of the House

Mr Speaker* Motion moved

“That the Bill further to amend 
the Banking Companies Act, 1949, 
as reported by the Joint Com-
mittee be taken into consideia- 
tion ’*

Shri V P. Nayar (Quilon) Mr 
Speaker Sir I want only to make a 
few general observations at this 
stage because 1 hope that later on 
when we take up the clause-by- 
clause discussion I may have an 
opportunity to explain the stand 
taken by us m the Joint Committee

Our objection to this Bill is that 
Government have not come forward 
with the provisions with which they 
ought to have come in the changed 
context in regard to the banking in-
dustry You will remember, Sir, that 
subsequently to the passing of the 
Banking Companies Act in 1949, Gov-

ernment have not so far chosen to 
bring in any amendment which can 
be called aj a major amendment Of 
course, there have been some amend-
ing Bills but, by and large, the Bank-
ing Companies Act remains as it was 
in 1949

Sir, we must understand that bank-
ing has a very particular role to play 
m the economy, and the perspective 
of 1949 which the framers of the Bill 
had m 1949 has changed subsequent-
ly I find that though we have found 
it necessary to put in our dissenting 
minutes some points of view, they 
were expressed in this same House m 
1949 by many eminent Members 1 
find, on going through the debates, 
that the stand taken by us in regard 
to certain points was the mdentical 
stand taken by no less a person than 
the present Speaker of the House, 
and the words of wisdom which then 
lell from you, Sir, have prompted us 
to include m our dissenting minutes 
certain points

Mr Speaker I wish that I may 
not be quoted because it is open to 
any other Member out of the S00 
Members here to say that the Speak-
er, with all his dignity today, had not 
the wisdom then

Shri V P. Nayar* In that case, Sir, 
we wil1 defend you It was a very 
interesting debate, not merely from 
this point of view and I may have 
to refer to it in other connections 
also At that time, Sir, you crystal-
lised the opinion of a section of the 
House when you caid "Naturally, on 
a matter of such importance, as the 
banking system is the soul of the 
economic life of any country, mush 
interest is evinced bv the hon Mem-
bers" 1 submit that banking is such 
an important industry that the very 
attitude towards it must change from 
time to time In 1949 the Govern-
ment did not have a socialist pattern 
in view The role of banking in a 
capitalist society is very much differ-
ent from the role of banking In a 
socialist society In 1949, I contend, 
the Government did not have before 
them the pattern of a socialist so-
ciety at all. And, today, in 1998, we
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do not seek to make any major 
changes to the Act which was passed 
in 1848 in an entirely different con-
text, with an entirely different pers-
pective.

t mbcut. Six, that the Government 
have not fulfilled their duty, because 
today the role of banking is very 
much different and we have to modify 
or amend the legislation on the sub-
ject in conformity with the changed 
perspective. 1 do not find, when 1 
read through the various provisions 
of the Bill, any attempt having been 
made by the Government to fit in the 
banking industry to the role which it 
has to play in a developing economy, 
an economy consistent with the ob-
jectives and aims of the Government 
for ushering m a socialist pattern of 
society.

As I said, Sir, I find that the de-
bate of 1949 was interesting I only 
want to impress upon the Hou^e how 
views can change I find that several 
important speeches were made on that 
occasion. Two of them who spoki? 
then at least were later on m the 
Finance Mini try before my hon 
friend became an hon. Minister of 
that Ministry. I refer, in particular, 
to Shri T. T. Krishnamachan and 
Shri A. C. Guha, both of whom I do 
not see here now. They had expres-
sed their opinion at that time, and 
when both of them were in the Minis-
try they could not implement the 
views for which they gave expression 
in 1949. So, it is not a question of 
being unable to do it. it is not a 
question of not holding certain virws. 
The hon. Minister said that the dis-
senting minute does not refer to manv 
important points. I b2g to differ 
from him. We take an entirely 
different view altogether. We have 
stated som* points there. I shall 
presently come to them.

For examole, there is the question 
of dividends. We all know that the 
banks declare 14 per cent, 15 per 
cent and even 16 per cent. It was

not so in 1848 when yon dlscuned 
the Bill. Sven then, what w w  the 
vi*w of tiie House? A  vary important 
section of public opinion represented 
by hon. Members in this House like 
Shri T. T. Krishnamachari, Prof. K. T. 
Shah, Mr. Naziruddin Ahmad and 
Shri Ananthasayanam Ayyangar, had 
expressed the view that even as con-
dition* obtained then Government 
had a duty to fix a ceiling on divi-
dends. Mr. Speaker, you said tint 
you would consider even 6 per cent 
or A per cent as reasonable, These 
are your exact words:

“All the same, I for my part 
am prepared to say, have 6 per 
■eat or 8 per cent I  have ao  
objection. But if he still persists 
'n this, I am afraid he and I may 
not b : able to avoid a cataclysm 
that is going to come.”

This is what you said. We want divi-
dends to be ‘ceiled’. The percentage 
>s different. Now, the provisions 
nave oejn changed or amended. Is 
thyre any ceiling on dividends? Has 
fhe Government ever thought of the 
-ibsjiute necessity for putting a ceil- 

on dividends’  We consider that 
h ceiimg on dividend > is absolutely 
■iti.L*bsary not merely for the present 
requirements but to meet certain un-
avoidable future obligations.

Take, for example, the question of 
nationalisation of banks. Today or 
tomorrow it is bound to come. No-
body can escape from it The hon. 
Minister or the Government may 
Mold it on for sometime but in the 
near future it is bound to come. We 
have alreidy nationalised on or two 
institutions. Therefore, if later on 
w* have to take up the que'tion of 
nationalisation of banks, as has been 
very rightly pointod out in his evi-
dence by my friend Shri Prabhat 
Kfcr, this ceiling of dividends would 
be very helpful, because, after putting
3 ceiling on dividends a certain por-
tion of the accrued profits of th* bank 
could be set apart in a different poo) 
from which shares could be bought.
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Now, what do fluqr want to do? 
According to this Bill they want tven 
to  recognise ttte power of the banka 
to issue bonus shares. What are 
bem a shares? We know the advant-
age- o f  holding bonus share*. We must 
realise that, when you give permission 
to the banks to issue bonus shares, 
only two to three per cent o f the 
bank's money Is invested by the 
shareholders; not more than three 
per cent in any ease, and not at all 
in the case of bigger banks. 96 to 97 
or M  per cent ol the money with 
which the bank is doing business 
eomes from the depositors. So, if the 
bank declares a dividend, those per-
sons who have invested only two or 
three per cent of the total working 
capital of the bank are now being 
given from out of the profits a por-
tion of the amount as bonus shares 
which, I think, is ridiculous to think 
of in the present context. We have 
pointed out this aspect with particu-
lar reference to the dividends in the 
Minute of Dissent. Government have 
not chosen to accept the position. If 
you go through the evidence you will 
also find that this has been the point 
o f view—and unfortunately what-
ever proposals are g iv e n ................

Mr. Speaker: Have the hon. Mem-
bers suggested m the Minute of Dis-
sent a Dividend Equalisation Fund 
also in case it goes beyond or below 
a rate?

Skri V. P. Nayar: Not specifically, 
but at lea*t in the evidence, a very 
responsible representative of the bank 
employees who was summoned as a 
witness and who also happens to be a 
Member of this House, has pinpointed 
the attention of the Government on 
this aspect. I know that the Finance 
Minister—I do not refer to Dr. B. 
Gopala Reddi but to his senior col-
league—was particularly allergic to 
the suggestions made by Shri 
Prabhat Kar and even went to 
tike extent of saying—it is in the 
printed evidence—that a bank cannot 
exist tar the employees* sake He has 
openly said that. Whatever proposals 
were gferen were tamed down with

a contempt which is unundarstand- 
able for me.

The point is this. When they take 
into account the profits of the banks 
as they accrue in recent years, Gov-
ernment know what percentage of 
dividends is being declared. 
When they know for certain that 
banks are now getting a profit which 
not many other industries are get-
ting now, they can certainly set apart 
a portion from out of the dividends 
instead of obliging the shareholders 
who have invested only three per 
cent of the working capital to get an 
additional advantage by way of bonus 
shares. That at lea >t could have been 
prevented These are not small 
points as the hon. Minister tries to 
pose them; they are very important 
points having regard to (a) the so-
cialist pattern of society in view and
(b) the necessity to nationalise the 
bank-, m the near future. ThPse are 
the points which we have stressed in 
the Mmute of Dissent and also m the 
Committee during its deliberations.

Then, as 1 said, we can change; the 
Government can also change During 
the time when the Bill was being dis-
cussed in 1949, I find that two views 
were represented m the H ouse-one 
in favour of the nationalisation of 
certain banks and the other complete-
ly opposed to i t  Why I say this is 
because of this aspect: you will re-
member, Sir, that during the debate, 
one of the Members here who was 
also a Member then and who, to my 
regret, 1; not here now, Shri Ranga, 
was for nationalisation, and he was 
giving a suitable reply to another 
specch given by Sir H P. Mody. I 
want only to point out this fact as 
an instance to show how people can 
change Shri Ranga at that time said 
something which was not very flat-
tering to Sir Mody.

Mr. Speaker: How does he know 
that Shri Ranga has changed his 
views?

Shri V  P. Nayar: I shall quote him. 
I am coming to that. I shall not be 
clear unless I quote Shri Ranga. Shri 
Ranga, while giving his reply—I am
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reading from page 828 of the Debate* 
at the 9th February, 1949 on the 
Banking Companies Bill—said:

" . . . . I t  will also very soon be 
the economics of Pandit Nehru 
which will be ruling here in this 
country and not the economics of 
Mr. Mody; And Pandit Nehru’s 
economics will demand that every 
one of these concerns should make 
the public welfare as their primary 
concern, not making profits for 
their shareholders. It is from this 
point of view that I give my general 
consent.”
Earlier in his speech, he said in 

these terms:
“I wish to warn my friend 

Mr. Mody that these bankers can-
not continue to have their mono-
poly for ever” .

I do not want tt> quote again, but 
what do wc find now? Either Shri 
Ranga has changed or Shri Mody lias 
changed—I do not know. But today I 
find Shri Ranga and Shri Mody 
occupying the same platform in the 
newly-formed party of which the 
leadership happens to be vested in 
certain ex-Governors and the over-
all leader happens to be ex-Govcrnor- 
General. Views can change as indi-
viduals can, but I find only the Gov-
ernment's views about banking have 
not changed.

Subsequently too, I find the same 
tenor of speech when I read the 
speech of Dr. John Mathai in 1949. 
We know, Dr. B. Gopala Reddi 
knows, and you know and I know 
that the context in which we cure 
thinking about banking has consider-
ably changed. Therefore, we pointed 
out that these aspects should be con-
sidered. Even as early as in 1949 
there was a powerful and represen-
tative section in this House which 
voiced certain amendments which we 
ere pressing now. We have not com-
mitted any sin in that way, and if we 
have pressed for certain points we 
have been in a very, very good com-
pany.

Therefore, I submit that the outlook 
of Government in respect of hanktng 
has first to change and the Govern-
ment should have had the foresight 
to bring in certain Amendments which 
are absolutely necessary to exercise 
that amount of control which is mat 
merely necessary but absolutely 
necessary on the banking system el 
our country.

Then let us take the provisions. 1 
do not want to go into the provisions 
in great detail, but here are certain 
provisions m the amending Bill which 
I went the House to consider serious-
ly. Take, for example, clause 8 of 
the Bill. This clause, according to 
me, imposes an unwanted provision. 
We know what the law is on this sub-
ject, and I do not think I need give 
any more explanation to the hon. 
Minister for that, because we haver 
discussed this at some length in the 
Joint Committee also. The hon. 
Minister said that certain changes 
were very essential. When it comes 
to the question of some benefits to 
the employees and when we demand 
that some retrospective effect should 
be given to certain provisions, the 
hon. Minister says it is just impossible 
and it is not necessary, and for his 
help, he quotes a recent decision of 
the Supreme Court. I was pre-
sent at the time when this case 
was being argued in the Supreme 
Court for a few days. Unfortunately, 
the judgment of the Supreme Court 
has n‘ot come out in print as yet. It 
was delivered possibly by the end of 
May and it has not come out in any 
of the reports. But as far as my 
knowledge goes, this point was not 
specifically touched by the Supreme 
Court in its judgment. However, that 
is not my point. Even if the Supreme 
Court had made such points, is it not 
open to this House to change the pro-
vision, and have we not given retros-
pective effect after certain decisions 
were made either by the high courts 
or by the Supreme Court in other 
cases? Why is it that the bank em-
ployees alone are now being told that 
because the Supreme Court has come
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to • dacision—end that I contend is 
more imaginary in the minds o f the 
Government—we shall not give re-
trospective effect in cases of disputes 
in which the employees had some 
benefits sometime ago. Parliament 
has the power to give retrospective 
effect to any provision, save in 
cases.

14 hr*.

Mr. Speaker: Except in the case of 
punishment for criminal offences

Shri V. P Nayar: But this is no 
punishment. If something is added 
to the wages of a worker as a result 
of the decision of an industrial tribu-
nal, it is no criminal punishment 
Thu is particularly a sphere in which 
Parliament has the authority to 
legislate with retrospective effect, but 
<he hbn. Minister says that it is not 
considered to be necessary at all He 
knows, as every one of us, that the 
employees are the human machines 
who by their work turn out the pro-
fits of the banks It is not merely by 
the work of the directors that the 
bank gets its annual profit The em-
ployees have a shore in getting the 
profit, but this is the way in which 
the Government is treating the em-
ployees who are responsible by and 
large for the profits

Mr. Speaker: Sometimes I have 
noticed hon Members impressing 
more as between the employees and 
the shareholders, the community 
might be forgotten or any amount of 
interest might be taken from them 
Along with employees if non Mem-
bers also say that the dividend ought 
to be reduced for the purpose of pro-
viding cheaper credit to the public at 
large, to the agriculturists and others, 
there will be greater sympathy and 
incidentally the employees also will 
get the benefits They go on harping 
only on the employees and the share-
holders; it does not matter to the 
ordinary person.

Shri V. P Nayar: Sir, I deeply 
appreciate your sense o f anticipation; 
I was about to come to that point 
Whenever the worker* demand e

higher wage, usually the plea of the 
management is, in case their demand 
has to be met, the interest on 
Advances will have to be enhanced 
and without that, it is impossible for 
the management to pay more That 
is the plea We can show—but this 
is not the occasion for it—by giving 
detailed figures that for any bank, 
even after puttuig a ceiling on the 
dividend, it is possible not merely to 
pay more to the employees, but also 
to reduce the rate of interest Instead 
of doing that, today they want to 
give an undeserved benefit to the 
shareholder, whose investment 
amounts only to 2 or 3 per cent. Thu 
is our objection.

I was referring to this, because you 
will find that in clause 6, which 
seeks to amend section 10 o f the prin-
cipal Act, a new clause is being add-
ed That is referred to in clause 6 (e) 
(11) “A company registered urder 
section 25 of the Indian Companier 
Act” Just now the hon Minister, u 
his opening remarks, was pleased to 
say that this does not involve any 
principle I hold an entirely differ-
ent view It does involve a principle

Why was it that in 1948 or later Km 
it was considered necessary that a 
director of a bank should not have 
directorship in other companies? 
There was some principle behind it. 
You will remember that the banking 
iaw in 1949 came as a result of the 
ordinance passed some two years ago 
and that was the result of the terri-
ble crisis which overtook the banking 
industiy in 1946 What is the report 
on that9 When hundreds of banks 
crashed, we know that the official re-
port indicated that there was a link-
ing up of the directors of the banks 
with certain other concerns. There 
was gross mismanagement also, but 
this was one major factor and wisely 
the rules were changed and the law 
was amended m such a way that a 
director who was in charge of the 
administration of the bank was not 
permitted to associate himself with 
another company Probably they had 
also this point in view that function-
ing m an executive capacity in the
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bank required undivided Attention. 
But after all these years, Government 
are bringing in an amendment and 
thereby making it possible for the 
chief executive of the bank to func-
tion also as a director in a limited 
company

Mr Speaker: In a commercial
concern?

Shri V. P. Nayar: Commercial con-
cerns are not excluded Accoiding to 
the provisions of section 25 of the 
Companies Act, a company may be 
formed m which all the other formal-
ities and requirements of a company 
will be met, but the only point is 
that that, company cannot have as its 
declared objective the distribution of 
dividends What are the purposes 
for which such a company can be 
formed7 1 do not want to read that 
section—it is one of the longist sec-
tions in the Companies Act—but it 
will suffice, if I quote a sub-section—

“ (1) Where it is proved to the 
satisfaction of the Central Govern-
ment that an association—

(a) is about to be formed as a 
limited company for promot-
ing commerce, art, science, 
religion, chanty or any other 
useful object, and

(b) intends to apply ita profits, if 
any, or other income for pro-
moting its objects, and to 
prohibit the payment of any 
dividend to its members, 1

The most important point there is 
that a company cannot be formed 
with the declared objective of distri-
buting dividends, no matter whether 
it earns profits or not Even if they 
earn colossal profits, they cannot de-
clare dividend But there is no rule 
whi"h says that they cannot earn pro-
fits, they can earn profits, but such 
earned profits will have to be distri-
buted in chanties or for the promo-
tion of science, art, culture, etc. No-
where in the Companies Act is there 
a prohibition that such companies as 
are formed under section 25 should

not show any profit in their balance 
sheet. So, it it is a question ot prin-
ciple, the very mentiUn of ‘commerce’ 
in it would indicate that a chief 
executive of a bank, who becomes a 
director in one of the companies 
formed under section 25, will neoes- 
aanly have to function in that com-
pany also in the manner in which he 
would function in other companies, 
because declaration and distribution 
of dividend is not very much a mutter 
for the managing director himself It 
is done under certain rules and he 
has no additional burden I submit 
this point has not been taken into 
consideration If it was taken into 
consideration, the hon Minister 
would certainly not have said that H 
involves no departure from principles 
It does involve a departupe from the 
principle which was accepted long 
ago and which was implemented all 
these years I wish the hon Minister 
finds his way to agree to the deletion 
of this clause

I want to refer to sub-clause (3) 
of the same clause which was also 
mentioned by the hon Minister I 
agree that the provision as it is now 
before us is good Formerly only 
convictions by criminal courts were 
held to be sufficient to bring a per-
son to discredit m so far as the posi-
tion in banking industry is concern-
ed But today tribunals have also 
been included I know what prompt-
ed them to do so We know recently 
there has been a very sensational 
case of a managing director of a bank 
having been involved in one of the 
most nefarious activities in respect of 
foreign exchange You take this 
power which is good, but before you 
take this power under this Act, that 
man has escaped It is open to him 
again to come back You want the 
name of that person9

Mr. Speaker: No, nobody wants the 
name

Shri V P Nayar: He has resigned, 
but the fact that he has resigned 
would not stand in the way of his 
getting an appointment later. You
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cwanot toroke the psw ision then and 
say, "Once you were held responsible 
for the violation o f the foreign ex-
change rule*” . Am the clause is 
warded—2 want Shri Pattabhi 
Banian to give me an explanation 
because, apart from the fact that he 
is a lawyer of distinction be also 
happens to be the Chairman of the 
Committee— how can you prevent the 
re-entry of Mr. X, who was involved 
in this foreign exchange, shall I say, 
grave crime? How can you prevent 
him9 Because the words used here 
are "Where a person holding the 
office of a chairman” He is not now 
holding that office. The clause reads: 

“Where a person holding the 
office o f a chairman or director or 
manager or chief executive officer 
(by whatever name called) of a 
banking company is, or has been 
found by any tribunal..........”

Dr B. Gopala Beddi: “has been
found”  is there.

Shri V. P Nayar: “  or other 
authority (other than a criminal 
court) to have contravened the provi-
sion of any law and the Reserve Bank 
is satisfied that the contravention is 
of such a nature that the association 
of such a person with the banking 
company is or will be detrimental to 
the intermits of the banking company 
or its depositors or otherwise un-
desirable, the Reserve Bank may 
make an order that that person shall 
cease to hold the office with effect 
from such date as may b? specified 
therein and thereupon, that office 
shall, with effect from the said date, 
become vacant.”

According to me it is not clear whe-
ther an escape made by resignation 
would compel the Reserve Bank to 
make his re-entry in an institution 
different from the one in which he 
serves.

Shri C. B. Pattabhi Raman (Kum- 
bakfenam): If you will permit me, I 
would like to say a few words. The 
words used here are:

“is, or has been found by any 
tribunal or any other authority 
(other than a criminal court)".

The term "other authority”  is very 
wide. 

Dr B. Gopala Reddi: “has been 
found” is also there.

Shri C. R. Pattabhi Raman: "any 
other authority” is quite wide 
enough.

Mr. Speaker: He wants to know 
whether the resignation from any 
oosition in a bank would absolve him 
from further investigation by any 
tuthonty or tribunal apart from the 
'rimmal court If that is so, “or has 
been” does not apply to this case. If 
he is pursued only so long as he is a 
member, or interested in a banking 
concern and the investigation has 
already started notwithstanding his 
resignation, if it continues, then it is 
open to the authority to come to the 
conclusion Suppose the investiga-
tion has not started and he has re-
signed The hon. Member has a 
doubt whether in those circumstances 
the investigation will he started at 
all And if it would not be started 
there i* no question of “or has been**. 
Therefore, he wants us to guard our-
selves against that If we say that 
by mere resignation a man is absol-
ved and we need not take further 
action, after a lapse of two or three 
years he might come again.

Dr B Gopala Reddi: Then the 
Reserve Bank will step in.

Mr Speaker: Not with respect to 
antecedents.

Dr B. Gopala Reddi: Why not?

Mr Speaker: Therefore, before he 
comes in there must be a disqualifi-
cation or some kind of direction, or 
some observation or finding, by any 
authority which will enable the 
Reserve Bank to cut him out or dis-
qualify him. But if he goes and sits 
there I do not think the clause w ill 
apply.

Shri C B. Pattabhi Raman: I th:nk 
the ejusdem generis rule w ill apply. 
The scope of “or other authority" is 
wide enough. If the Reserve Bank la
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to penalise such a man then it will 
become a penal clause. 12 the Reserve 
Bank is to tie down a man with a 
disqualification then it will be a 
judicial function. For that purpose 
giving the accused an opportunity 
and all that may arise. Then "or 
other authority” here is the same as 
“or authority” in article 226 of the 
Constitution, which is wide enuogh. It 
may have to be decided in the 
courts.

Shri V. P. Nayar: I do not say any-
thing about the ejusdem generis rule. 
I would like to know from the hon. 
Minister whether he is prepared to 
add the words “or held the office”  
after the words “holding the office". 
Then the words “or has been”  will 
have some meaning. If you say 
“where a person holding the office”  it 
is in the present tense.

Mr. Speaker: What is the clause?

Shri V P. Nayar: Clause (3) on 
page 4. When you say:

"Where a person holding the 
office of a chairman or director or 
manager or chief executive officer 
(by whatever name called) o f a 
banking company is, or has been”

there is no meaning for the words 
“or has been” If, on the other hand, 
you say '<a person holding Ihe office 
or has held the office” then the words 
“or has been” will serve some pur-
pose.

Mr Speaker: That will make it
meaningless When he holds the office 
then the antecedents end disqualifica-
tion will come in his way. If he has 
already been held to have committed 
something which entails his disquali-
fication, then he need not have held 
the office. This applies to a man who 
tries to hold an office on the date when 
this disqualification applies.

Shri V. P. Nayar: I make a little
distinction. A  person might have 
committed a crime. He may be hold-
ing an office also. But before this

clause takes effect he might have left 
the office; notwithstanding the fact 
that had he continued he would have 
incurred the disqualification, the 
wording o f the clause will not five  
any power to the Reserve Bank to 
punish a person or to prevent his re-
entry because it Only says:

“Where a person holding the office
of a chairman".

Dr. B. Gopala Reddi: Suppose that 
X  is re-elected again on 15th January 
1960. On 16th January this provision 
can be invoked.

Shri V. P. Nayar: Why on the 16th? 
Even on the 15th he is holding the 
office. So, it is not so simple as the 
Minister wants it to be. Because, they 
have to make consultations and they 
have to take advice even on a simple 
matter. When I was reading it and I 
was confused

Mr. Speaker: Now it is clear.

Shri V. P. Nayar: Now I do not
thmk I need elaborate it. I will 
leave it here.

Mr Speaker: If he expects all 
knowledge from one individual then 
we need not have 500 Members here.

Shri V P. Nayar: Certainly not. It 
is always better to have advice.

Mr. Speaker: Now he should con-
clude. Other Members also want tt> 
participate

Shri V P. Nayar: But I happen to 
have appended my minute of dissent 
and I do not think, having regard to 
what we were observing today, there 
are hardly 20 Members now—It was 
15 some time ago—and that many 
others will participate

Then there is provision regarding 
clauses 10 and 11 . I have referred to 
them also. I do not want to make 
any elaborate arguments on them. 
But I would place before the House 
certain portions from the memoran-
dum which was submitted to the
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Select Committee and from which I 
as* entitled to'-qttote. ft is Hue memo-
randum submitted by the All India 
Bank Employees' Association. On 
page 4  they have observed ai follow*:

"The notes on clauses (p. 19) 
■ays that "if the securities concern-
ed have not been sold and if a loss 
has not actually been incurred” 
“appropriations from profits may be 
made before full writing off of the 
depreciation ton investments in such 
approved securities. Theoretically, 
the proposition may be in order, 
but in reality one of the essentials 
of a banking company is its liquid 
resources in the event of an emer-
gency and that being so, the depre-
ciation on B u c h  investments has a 
direct bearing on liquid resources, 
because in t h e  market value o f 
such approved securities (mainly 
Government Securities) in which 
banks invest their funds—-tell upon 
the banks’ resources when their 
conversion into cash becomes
necessary. Declaration of dividend 
without neutralisation of the de-
preciation would be bad in banking 
principle and would serve the 
motive of exploitation of the pro-
fits without looking to the institu-
tion’s as well as its depositors'
interests. Rather, more stringent
provisions should be made regard-
ing dividend declaration.”

I would like to know the hon. Minis-
ter’s reaction to this proposal. I have 
urged this point some time ego I 
want the hon Minister to tell us why 
H is not considered necessary at all 
to give effect to this proposal and 
make more stringent measures re-
garding control over dividends.

Sir, now, I would refer to another 
clause also. I would leave it to you 
for your judgment how it reads 
because it refers to certain procedure 
to be adopted on winding up. In 
clause 2§j lower down, it is said:— 

“Where the Reserve Bank is 
satisfied that the affairs of a bank-
ing company in respect of which 
an order under sub-section ( 1 ) has 
been made, are being conducted in

a maimer detrimental to the inter-
ests of the depositors, it may make 
an application to the High Court 
for the winding up ot the company, 
and where any such application is 
made, the High Court shall not 
make any order extending the 
period for which the commence-
ment or continuance of all actions 
and proceedings against the com-
pany were stayed under that sub-
section."
Just a few moments ago the hon. 

Minister said that it was impossible 
to give retrospective effect having re-
gard to the decision of the Supreme 
Court. By this provision the hon. 
Minister wants to give a mandate to 
the High Court before which a peti-
tion for winding up is pending and in 
which an order of stay has been 
issued that when the matter is to be 
re-opened on a petition by the 
Reserve Bank, the High Court shall 
not continue the stay. Is it proper? 
How do we reconcile this stand 
taken in this particular clause with 
the observations of the hon. Minister 
which he was pleased to make about 
giving no retrospective effect at all 
to the employees m view of the 
Supreme Court’s decision? I have not 
seen such prohibitions being made 
even in cases of nton-bailable offences. 
The High Court or the Sessions Court 
is at full liberty to give bail although 
the wording of the section in the 
Criminal Procedure Code would indi-
cate that they shall not But never 
have those provisions said that under 
no circumstances the High Cburt 
shall pass an order nullifying or 
doing anything against the intention. 
Here it is very clearly stated that 
“where any such application is made, 
the High Court shall no* make any 
order extending the period for which 
the commencement or continuance of 
all actions and proceedings against 
the company were stayed under that 
sub-section.”  It is on page 13 of the 
Joint Committee’s report*-the last 
five lines.

Therefore I want the Government 
also to consider whether our legisla-
tive power here in this House has to
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be used to servs a mandate on the 
High Courts and say that you ahall 
not paw an order tonee the Reserve 
Bank comes before you as a petition-
er. I want the House to consider 
whether it is proper specially in view 
of the fact that the hon. Minister 
himself considers it most improper 
to give retrospective effect to an 
advantage which accrues to the em-
ployees by virtue o f Judicial deci-
sions. I want to contrast these two 
points o f view at the hon. Minister 
and leave the judgment of these to 
the Bouse.

Then, as you have already indicat-
ed that I should not take the entire 
time which I do not mean tt> because

WS& 'SKXWfeSSNk
also, I submit that some more provi-
sions were necessary in regard to
same facilities to be extended to
smaller banks as compared to the 
bigger banks and some restrictions 
also were necessary about opening 
o f new branches for which provision 
has been made. I shall be very 
general in my observations because 
I do not have the time to go into the 
provisions in all detail When a bank 
opens a branch, is there no duty cast 
on the Government to 3*e that such a 
branch opened in a particular locality 
w ill create unhealthy competition 
specially against a small bank which 
is functioning in that locality? We 
know that big banks functioning in 
New Delhi have opened 15 or 16 
branches, in Connaught Place, in 
Karol Bagh, In Subd Mandi and in 
all other places. Is it fair that such 
banks should be allowed to go on 
opening branches at their w ill for 
the sake o f grabbing more and more 
business when they are already In a 
monopolistic position with respect to 
the business o f trade? We find that 
very many places are not served by 
any bank. Should not Government 
take some pbwer and compel banks 
to open brandies particularly where 
branches Of any bank do not exist? 
We know that in the changed context 
the services o f banks will be required 
In almost all places. Why concentrate 
on places like Calcutta where—my 
hon. friend, Shri Prabhat Kar w ill be

rfla to tan you fcwr aaay  fcwncfcef
h «ve *teen opened aaawtljr ox Bom- 
l^ y  wham there is a  oompetifiOR a i- 
ready? A re wa taking powers under 
tte changed provisions to control and 
to give a direction, whether It is by 
gjC Reserve Bank or by the Govern- 
ment o f India, that a particular bank 

open a branch at a place where 
t^ere is no banking service? Unless 
we have it we w ill not serve the in-
terests t>f the country at all. Is there 
j^iy provision by which Government 
might prevent opening a particular 
bl*anch at a particular place where 
g^ere is already a competition? In 
glich competition the small banks 
will have to go.

T»r.T». ‘t m p ii~BaaiM:"Take permis- 
jjon of the Reserve Bank.

Shri V. P. Nayar: Take permission 
(ff the Reserve Bank; that Is true. I 
tpink that provision was in force. 
Reserve Bank had the power. Re-
gardless of that, hundreds of branch-
es have been opened. It is good that 
|pe State Bank of India opens as 
gjiany branches as possible all through 
tJie country. They are doing a good 
job There is no doubt about it. But 
yrhat are the branches of the other 
panks doing* In every street cor-
ner you open branches and drive out 
the small banks from what little 
pusiness they are having I think the 
powers taken by Government in this 
jjrovisfan are not commensurate with 
{he need.

With one more point I shall have 
^nished my speech and that it 
^bout. . . .

Mr. Speaker: Hereafter I propose 
(hat hon. Members who are not 
^em bers o f the Select Committee 
jnust be given preference over hon 
ffem bers who were in the Select 
Committee.

8hri V. P. Nayar; I thought that s« 
ibere was only one minute o f dtaent 
f could take some little time. But 1
4o not want to stand la the way ot 
other hon. Members. I  shall trice my 
opportunity at the time « f  amend-
ments.
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Mr. Speaker: The hon. Member 
must also hear other hon. Members 
who were not members of the Select 
Committee and then, if a reply is 
called for, state that in a reply. I do 
not knbw what is the meaning o f the
hon. Member putting in black and
white a dissenting note and once
again saying the same thing over
again here. A  Select Committee 
member should not speak except when 
an objection is taken by somebody 
Only then his arguments may be 
reinforced by a speech here.

«

Shri V. P Nayar: Should only
those hon Members, who were nbt 
members of the SHect Committee, 
speak?

Mr. Speaker: 1 am not preventing 
members of Select Committ«*e from 
speaking As a matter of fact, they 
may be required to explain matters 
which arose in the Select Committee 
and which necessitated a dissenting 
minute. In the House others, who 
for the first time will bring to beer 
their knowledge and experience on 
this subject, should be given prefer-
ence Shri Ram Knshan Gupta

aft rm
u o tw  nfftapr, s*r f«rr V  srfnr
sft ftp 3?nn7 *r w*nr p n  £ nV-
f*r*r% i f r ?  *»• t f r n

it#? fam  stt # in? f**r 
*f?T trivri?Z zfrr £
’Rnfa 4  ir? g fa  ^

s r s  wrr* 1

n  jf 
aft far *T»{ m i m
3*wt tfaenrar w f fc* v  Pro, 

w r* v  m i
w  im fin  fa *  % arf?^ j r  fanrr 

f  titr j n  f m w  $ far f t  
fa *  % <rw *rc wf
wnrcfit «nnr $r 1
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fni% aqror qsrt v *  wrar 
{  fa r  f im  *rr s ? r t

s o ft ITT fa p r a i fa r zfj? V q ff fq

ftnr sft far wrirr? vipfi it qinr 
|OT f ,  infcpK* f  | f?PT $  aft, 
?ft*r ftnrpf ?ft tar >fpr?rr r̂r̂ TT f  1

14.28 hrs.

[Mr  De pu t y -S peaker  m the Chair.]

jmt wtn3R<T ftpr rttr <rr 
v*rr * t i  s*r fa**r >ft i& rr Jflft «rc
f**Pt fa  # **T V *<TT$, %*TT-

»TT t  wit #
frjp f fftt naRR 5? W
irarq-?  fapr y  ?p?fr rr̂ r ^ett sftt? 
mfiTT f̂ TTTr *niT # fismvrfv 4 
5JTT5T XtifolM ^rr f  iqVr 3ft 5*T 
VT«FT»- f

“The Committee feel that the
Reserve Bank should have power 
to remove any chairman or director 
or manager or chief executive offi-
cer of a banking company, if such 
person has been found by any
tribunal or other authority to hav« 
contravened the provisions o f any 
law and the Reserve Bank is satis-
fied that the association of such
person with the banking company 
is undesirable”

4  *r«m?n f  fa; s*r farnr v  v jp t
qr *3 t  ^TTr apFTfT ^  I

irn«fT?r*r %  w  fappqf’V
wt f s w m  rrfr i  fa  mar t * *  

« r  arnt ft. 3rT t n fw r  5

? ?  fe r f t  fit ?»r f*r fiR*r ^  
?rr ^fazfjrzt-r i  

fv  finrm  ^  iflr  ?nmr 
Vt W|7T 5JTm 5TWR jfrm f  i q *

p̂cr fopmr | fv  w t  It 
w A  ̂  mp y t  ̂  iftr v r  im m r
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[«ft rr*  f « r  

*3$, f*r fisrsr »f qqjfiRW
^  <wnf 1

w v  «T5rwrr fa?T v  7 *  I*  <r< 
WT3T f  tft *1pT WTWT V&  | I 
w w  ??  ftfT *
« r t c  t o  ^  *  c t^  a i f t ^  
| gsr Tt V$rfVT % faq aft *T*T 
^ p tr  «ft*T$*5?T«TO«ft I 
ffiTft #  *T?T »TC fa*17 fa»TT tffc
n r  *frc wnsr *nsr v t  firax i *n[ *r? T 
v*BprJirw«TT«rtTWVT fw f f* r ? fk r  
%  #fan ?T « M f e  TT

Iffa  fa*»T *T*TT t  ^  *  **![ ,P$T »PJT $ :
For the words “five hundred 

rupees’’, the words "two thousand 
rupees” and for the words “fifty 
rupees” , the words “one hundred 
rupees” shall be substituted

*tft TO IJT̂  ntft *ft TP*
wwr t  ftp i m  t o  % m«r Km «fKV 
fjw  wart t t  f t  vfî t *ftr
ift 3JTWT R̂TT W tfa *$cT %

TO fa*H % % f̂ PT % fa  Him
m*n m fm  *ft wfw 'Rtkt ar*ft $ 1 
TO f^m A *  sster m  vh*h<: *rt t o  
fa * r t  «rtr t o  % «ram  aft «rt *  jft% 
swnr ftRt *nrr 1 anFft ft
tftr 4  s t o o i  g fa  Sfffosr % v*rr 
?w % «*rrer #*5f t  *nft t  •
A T fftp  m m  $ fa  t o  % arfro 
H%*r v**Ffhr «rc *rrtor wr *fm  
*5?r ^ikt |t srwm *ffc 3*tt % to  
fosH  *  q^r 1RT $ :

“If any other provision of this 
Act is contravened or if any default 
is made in complying with any re-
quirement at this Act or of any 
order, rule or direction made or 
condition imposed thereunder, 
every director, liquidator and other 
officer of the company and any 
Other person whto is knowingly a

psJfty to thft contravention o f de-
fault shall be punishable with fin* 
which may extend to two thousand 
rupees, and where a contravention 
or default is a continuing one, with 
a further fine which may extend to 
one hundred rupees for every day 
during which such contravention 
or default continues”

A £ fa  )f*#t *
aft w*rnr t o  % *n*?r f a n  $ 

* 5 3  *r*esr «ppt M t  $ ft
vt  tfa»r w 4frr «rc qfcffcr

1 J?T WTTCfT T f ^T^TT <FT 4?l$-
fa f t*  *?t # v t w v  ^  1

t o  % #, t t  «ft5T *nf 3p f ^
f  *At napffie m  «nw w  

frrfi fesrHT ^ ? r r  jr 1 t o  f**r w n  
■̂ r =fWtvt«Ftffar*;tfr£ 14 toww 
€ t ffcT TTrTT ^ fa  rr?V
?ftsf w r  % >ft to  for * ?tih 
wrrer irfT r̂ 1 toP tt 4 *ft
?nnft̂ ffr3»T % ?n*R ■nrj'fl f  1

TO «n̂  ^ ^  w  'npft tmbr 
5  ̂% fa  to  ftr?r % f?TT̂ r 
£ ? t o w  ?J( *r h tr  tftr *rc 
* t  far* fa r̂r *p?t t  far* *  aifo* fa  
^ ffv t^ n r r fa ir r a r m r q T  ftrfw is 
fa«rr 1 4  t o t  f  fa  f^rfa ■ 

v ta r v  ^nrr «Tf*r ̂  
^TT ^rfiw »̂?fffa ^  % wr *
71TRT fa»T ¥T t̂rTT  ̂ ’  3ft Ŝ r

ft OT VT TO5̂  JT̂ TOH- ST̂ t ^TT ftnT̂ TT 
5ZTTVT H T O  fa  ®jt? 8{tf 9HTT ftcTW
%ftt frnftrro * t ^tmft i
TO % w tH  irtt writ wr t  fa wnrr 
TO fa w  ^  T tf |(t aft fa  fn r f  twr 
H7« »TT WW ffiwr

f̂awtnr jf̂ t 
v t fa  r w m  <row ft, fit vm  vs %
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f t f *  $ir fcSf **  w t * *  *rr ftrftrt?
v t ,  % m  w i t  G e l* * m U R m *

<r 3 »r f r n f t s f r  n r  «B T*m  $ n r
f t *  *T f t  t «  »TT VJO, qo
% «rftw m  3 *  w f  $tar | *frc rtr 
%  w i f t w ft m f w  v t  <?inm ?t*rr 1
V rfW  #  *TT f t  ?TT9» ’ ft
«Tf*T ftWT T̂RTT fftX. W  TnffVT
* 5 t « f t r * n * T  «rs fip m  * f t  * R f r  1 
«rpsr «w & * m  w  wrcr ^  I  f t  

W f  * t  w t t o *  *n r
fo r r  o i k  i « m  f f v n  firepfr f^ s jt 
i f t *  t r r r %
* t  *rf^r *pt*t f t  f f f  *w &
3*TP5T 1 1 * | t r  % * w  «fe*T f t  
sFT * t  f a f w d  fa*TT T O  I 3H ?T  WT
^ w f t ^ T f i r r ’  f s i T T t f f t n a r t f » F * r t h r ^  
fin ft ^ f c  *np w> «nf w g r  %■ # f̂r 
$  anrr f t n r r m  * t  * *  ?rm *r * * *  
«pt* *? <t» *rf \

tw  % fw t 4  firs irv 
ts p tt ^rnpsrr j ; t ft  f t  *$?r v ^ r  $  W tfr 
fn*ft w ?  fc 1 *rr^k % 'ft^r t t  
*n *m T  « w  v t  «t»tt $  yt»n  ft? s w  m  
#  w p l % qranw %  ftrsrc s q m  sftn
f>  i t f  iffc  f t * H T  v f ^ F  v t  y ffPT
5^r i v tfr ti w ft 1 % $  f t  it*
fa ft r a w  % snrw *f z t  * t  ?m ;
« t h  fcn Hrffcs 1

*?r % smfr srft «r* tpt $  f t  
w  f i w  %  «p *tc  «i5tf w  f t w  tft  w s r  
!nft ^ f^w % f t  % f iw in  w  
^W T3 *W  v 4 t |  <rV im d  irtt%  ^  
f t *  T jp rw p rft %  w j  an 
*rTft»t I^ F «n ^ ffin j7 ^ T ^ N tw t^  

1 t^*ra*wr ^  f t ^ r  w w
arm | 1

41 fRWIT ^ f t  f »  WRT *  w t % 
aarnrr wvtjr |  i t m  v s  f t w
w  v f a m t  fr^ r#  v t  f tr r r  w
a t  w w  'T t i r w ^ f f s i w  

^ t

v t  v r a ? R : fta iT  3n ? ir 

1 57^ ^ fh r  f t  3rr a * ft 1 %  ftr s m s

tPfT V tf TPRT*rft &H  | ?lt ?RS fftfa *  
VW*TR *Tî t ^Wt f t  «J^fifd % TOT 
Vt{ ^  t  ftW ^  f t  * * * *  %
? m m  ^  q r r e * g r v t  « %  i 
«ftr ^ftarr *rf ft^T | f t  ipRTflft «frfr 
f t  arwt | w f t ? r  |  f t  fir
fr(T #  n r̂ tr*n SfrfT-JTT fHT T r f^  
«TT f m  k rnpTJT̂ r T fR T !’ sp t V P T P fr  

»r %m 3tt j t ^ t  ^  ^  n fam  m  
*wwi I Z*K ^  T ir^ ^ t w t t  v t  

« ftr  » ft m r  1 ? ^ « r  5n h ?  ■5f t

Ppqi srmr ^ vt  r̂rrV «p*t  
?W V  1 * r r r  # r  %  ^  # * r  1 T«r %  f= w  

4  S7H T  ? t  ^ T T  ^T^TT f  fa?  f t R  

q t n t  St a r ^ r  s f t h t  |  «rr s s i ^ -  

*T5R  v 4 h H  %■ ? r ^ r  f jr e n  ^ ft % ^rsr %
-3* i f  T c m rm r 1% ? r tn  ^  f

r̂t f t  ? ̂  w i i z  v t  vr% f  1 

o t t  ttjp t *  v f f  vnar ^ r r  *rr
ci»ft «nanr ytcft ?n %■ trvr^r an$»|r
v r  V W R t %  ^ T  3TT *r«FTT m  1 w  %■ 

^  tw* ^  ^ tT t rn f«p V T B t jftr ft  |  
iFT?rT 3mHV 1 ^  % sftn a»t wt 
*  s w  w n  - n ^  i  rr?rr far#  w
w m  ft f t  w  irvr^ r f  t
< p r  v r ^ r  4  * w # # r  v t  3 ^  *w  cry t ^  

^ w h  ^ t  <mr frW t art c t t  ’w tw  * t  m
*r5r a  vft JfjpT »TW f*f̂ r«ft I

mr^^nr * , r̂t f t  tnp » ^VdM<e 
*tm  |, #ft«r ^  ^rr «p m  |
HRT % 3TTTm ? W  «Tf H i  m
^ % f^ c [5 w n r ft ^ < fr ^ R % ^ ir r ^ r
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[«*ft T FT

WFRTfft & Tfr f̂ JTT sit  fc i 
arr *w<tt $ i

r f r f w  #  H T S R ta a ft  «FT KTT^T 

^  Jft ?T9pft^t di4> fifflWm ^l^TT 
% 1 $ST f r  $  ^
? R # T  *T$ | fa freSsrvf »F*T ^TT 
=rrf^ i RT^R fpc's 3«n?T «»T(Jr 
ijt'TT ^nflpr I \J»T % n«»>l^»«<i ^*RT5 
v t  f r ^ T  v  tff  n ^ m r  * t  
W  <tm ?PT W I JJff $TT
fr o r r a  t  f a  x m  f t  sW t * r a t  ift  a r o  
®tpt f a n  *rtrr ?ft ^  fin r sfr qiff f w  
a n  T ^ r |  w  spt W 9W  ? ^ r  3* tt* t  ^ t t  

? > tt \ fU  * f r » r  ftrannr ^  aft t  mar 
^  jp?r «m ft ?T fja r  q r  
•ro ^ rn f^ T  a i^ T  v t / t t  ^  *r 

»VT5T t

*T*f ?*T faq fe fr K StFTT T̂ JTT &
??r t  *r vrc $  

f*RT #*nr«T t t r i t  f  w t  ftp ^  w w m  % 
fa  *ft W  *  *J<T «F»fr 3T¥T $
fc fa T  f a r  *ft  sft^ftw  ftrar $
w k  ? * r  %  < n *  Sr 4T * » t fa a r ^ r

* t t  t t  v f h r  v r c t  % 5*n^r *r *  
T rim  fa  $  JTfnr?? % fara 
ar^ t | \

Shri Naustilr Bhuvcha (East 
Khandesh): Mr. Deputy-Speaker, I 
agree that the Joint Committee has 
made considerable salutary changes 
m the Banking Companies (Amend-
ment) Bill. But, I am not also satis-
fied in respect of certain other chan-
ges which the Joint Committee has 
thought it wise to make

Referring to the question of defi-
nition o f branches, I am inclined to 
think that the definition is being un-
duly restricted. It is being provided 
that any office or sub-offlce—by what-
ever name called—which receives de-
posits or cashes cheques or lends

moneys only becomes a branch office. 
Otherwise, it does not become so-. Xf, 
for instance, other negotiable instru-
ments are negotiated, endorsed, ac-
cepted or honoured, that office pro-
bably would not fall strictly within 
the scope of this definition. But, one 
thing I should like to know is this. 
The time has ntow come when any 
concern whether it is a limited cor-
poration or otherwise which carries 
cm banking business of whatever 
character, should be brought within 
the purview of the Banking Com-
panies Act. I have nbt been able to 
understand why certain firms—part-
nership firms—which continue to use 
the name “bank” or “bankers”  are 
not brought within the purview of 
the Banking Companies Act Just 
because they happen to be partner-
ships in the eyes of law. There are 
certain partnerships which do bank-
ing business on a  very large seals. 
Surely the business of shroffI, as it 
19 understood, is not unknown to this 
country. This is being carried on by 
various firms for generations toge-
ther Some of the firms carry on busi-
ness on such a vast scale that they 
really eclipse some of the so-called 
banks I want to know from the hon 
Minister why is it that these firms, 
simply because they happen to be 
partnership concerns, are being ex-
empted from the purview of the 
Banking Companies Act, when they 
essentially carry on all banking acti-
vities I think the time has come for 
taking a policy decision m this mat-
ter

Perhaps, it may be argued that this 
cannot be done in view of the fact that 
there would be too many small firms 
which dot our countryside and it may 
be humanly impossible, physically 
impossible to implement the provisions 
of the Banking Companies Bill. But, 
this can be got over by prescribing a 
turn-over limit. It may be said that 
in the case o f such firms which carry 
on shroffi business, where the limit is 
Rs 30 lakhs or 40 lakhs or half a crore 
or a crore, it shall be deemed to be a
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bank and the provisions shall apply. 
What I mean is, a decision of policy 
has to be taken and it is high time that 
we took that decision.

Then, there is another pomt. A new 
and desirable principle has been intro- 
duced where the Joint Committee has 
decided to vest m the Reserve Bank 
the authority to weed out undesirable 
elements, directors or chief executive, 
by whatever name they be called. But, 
1 am rather intrigued by the wording 
of the provision which excludes crimi-
nal courts' findings on contravention 
of the provisions of law, unless I am 
very much mistaken I like to be 
enlightened on that point. If you turn 
to page 4 of the Bill, sub-clause (b) 
says;

“ (3) Where a person holding the 
office of a Chairman of a bank-
ing company is, or has been found 
by any tribunal or other authority 
(other than a criminal court) 
to have contravened the provi-
sion ”

Does it mean that where a criminal 
court has held that provisions of the 
law have been contravened, m that 
case, this section will not apply’

Dr B. Gopala Reddi: There are other 
provisions an the Banking Companies 
Bill

Shri Nanshir Bharocha: The point I 
am making is this I quite appreciate 
the Joint Committee's point of view 
that they do not want to nail it down 
to merely convictions in a court, but 
they want wider powers of taking 
action against any director who has 
violated any of the provisions of the 
law, and whose association with the 
firm is deemed undesirable But, the 
effect of it would be, when you say 
'other than a criminal court', for the 
purpose of this section at least as it 
stands, a criminal court’s judgment 
would be excluded I think the Joint 
Committee could have had a better 
approach this way. It should have 
made moral turpitude an element for 
taking action by the Reserve Bank of 
India. .After all, it is not our inten-

tion that where a director through 
negligence or through default has done 
something wrong to contrive the pro-
vision, it would be undesirable to 
remove him. If an element of moral 
turpitude had been incorporated in 
this clause, whether the decision is by 
a criminal court or by any other court,
I think, it would have been much 
better Unfortunately, under the pro-
vision, as it stands, so far as I can read, 
for the purpose of this particular 
clause, judgments and convictions of 
criminal courts would be obviously 
excluded, which could not have been 
the intention of the Joint Committee.

Then, I come to another provision m 
respect of which I have always held 
very strong views 1 refer to the 
changes made by the Joint Committee 
m clause 10, which amends section 15. 
There, it has been provided:

“Notwithstanding anything to 
the contrary contained in sub-
section ( 1 ) or m the Companies 
Act, 1956, a banking company may 
pay dividends on its shares with-
out writing’ off certain items . . . ”

If we turn to section 15(1), it pro-
vides a very salutary provision, a 
very healthy check on the bank. Sec-
tion 15 of the Act as it stands now
says

"No banking company shall pay 
any dividend on its shares until 
all its capitalised expenses 
( including preliminary expenses, 
organisation expenses, share-sell-
ing commission, brokerage, 
amounts of losses incurred an<J any • 
other item of expenditure not 
represented by tangible assets) 
have been completely written off."

Here, ‘expenditure not represented by 
tangible assets’ would include many 
things. Now, the salutary provisions 
of section 15 have been diluted by the 
Joint Committee. What the Joint 
Committee has now said is that not-
withstanding the very strict provision 
of section 15 in certain circumstances; 
dividends may be declared. They may 
be declared in what cases? Without 
writing off the depreciation, if any, ta
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tt*e value o f its investment* in approv-
ed securities in any case where such 

has not actually been 
capitalised or otherwise accounted for 
as a loss; secondly, even without 
writing off the depreciation m the 
va|ue of its investments in shares, 
debentures or bonds in industrial con-
cerns; and thirdly, without writing off 
bad debts. Assuming for a moment 
tfcat a period o f recession comes and 
there is a general long term decline 
19 the value of the shares, supposing 
there is a collapse on the stock 
eiwfoftng* as a result of which the value 
o f industrial shares are very much 
depreciated and trade conditions take 
a long time to recover, in such cases, 
if depreciation were not set aside, the 
position would be that dividends would 
be paid out and though the bank maj 
be incurring loss actually, it will be 
Shown as if the bank is in a position 
to pay dividends.

This question of writing off of depre-
ciation is a very important question 
dpponding upon what type of deprecia-
tion a particular type of concern 
require* to set aside For instance, m 
a transport company, depreciation is 
exceptionally heavy where the rolling 
stock has to be depreciated very rapid-
ly. In a case like this where deprecia-
tion comes all of a sudden and not 
gradually, where there is a collapse on 
the stock exchange and depreciation in 
securities takes place and the reces-
sion does not disappear for a long time 
or is not likely to disappear for a long 
♦im» even in such cases, the Joint 
Committee has not thought it wise to 
provide that depreciation should be 
set aside before declaring any divi-
dend. I submit that is rather a retro-
grade amendment And what is more, 
in the case o f bad debts also, the same 
provision has been made Hie only 
safeguard which the Joint Committee 
have thought f»t to incorporate is that 
the depredation in such cases should 
be made to the satisfaction of the 
auditor of the banking company The 
auditor is presumed to be an inde-
pendent authority, but he is, after all, 

a human being, aad there are limits to

his independence; and he eaaaot 
become so very independent as to say 
that the board o f directors of a bank-
ing company are acting in a wrong 
way Therefore, the safeguard which 
is provided is really illusory. I submit 
that in such cases, it should be provid-
ed that no dividends should be dec-
lared, because, after all, it is public 
money on a lu ge  scale that is involv-
ed, out of which the dividend would 
be declared, whereas the profits of 
the company may not be of such a 
character as to justify the declaration 
of a dividend. I think that requires 
to be looked into carefully.

There is another point to which I 
should now like to turn The Joint 
Committee have made a welcome 
change, making it stricter for banks to 
start business or for continuing busi-
ness, by including the interests of the 
future depositors as well That is a 
move in a very right direction, and it 
is ver> necessary that if so desired, 
conditions precedent to the grant of 
licence should also provide that the 
Reservt Bank is satisfied that the 
banking company’s business shall not 
be conducted or is not likely to be 
conducted in a prejudicial manner

There u, also another change in the 
right direction by the Joint Committee, 
namely that they have roped in for 
the purpose* of inspection, subsidiaries 
of banks, which subsidiaries are situ-
ated outside India, and all branches 
whether situated inside or outside 
India Under the Companies Bill also 
when this question was discussed, a 
difficulty was put forward that it 
might not be possible to have the 
necessary or the requisite auditing per-
sonnel to be able to carry out audit 
and inspection of the branches st 
many places. I should like to know 
whether so tar as section M of the 
Act is concerned,—which provides for 
inspection, which necessarily includes 
audit, and which is a much wider term 
than audit—such inspection as • matter 
of administrative practice is of s 
routine character, it baa to be carried 
out only where there is a suspicion
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existing that the •flair* o f the company 
are mismanaged I should like to be 
enlightened on that point by Govern-
ment—because I have had no 
experience of that—whether this sec-
tion applies for the purpose o f routine 
inspection, irrespective of whether 
the affairs of a company are well- 
managed or ill-managed, or whether 
it is only to be exercised in cases 
where some suspicion has arisen or 
some reasonable or probable cause 
exists to justify such inspection 1 
am of the view that there should be, 
at least as a matter of administrative 
practice, a routine type of inspection 
carried out, irrespective of the fact 
that the company’s affairs are well- 
managed or ill-managed If such a 
sort of routine check is kept, I think it 
will keep all the banks on the alert 
I think that point requires to be 
clarified

With regard to the increase of 
penalties also, 1 am of the opinion 
that directors of the bank have got 
very grave responsibilities to dis-
charge, and unless the penalties for 
offences are stepped up, it is not likely 
to have any salutary effect on 'htm 
So, I welcome that change also

There is one last pomt that I would 
like to deal with, a point which was 
made by my hon friend, Shri V P 
Nayar This Is not a Bill the purpose 
of which is either to fix ceilings on 
the dividends of banking companies or 
to nationalise banking companies My 
hon friend, Shri V P Nayar, opened 
up a very wide issue which may be 
considered by this House at some 
future date, but which certainly does 
not fall within the four comers of the 
principles contained in this Bill as it 
has emerged from the Joint Commit-
tee The House has accepted only the 
limited principle of amending the Act 
m certain respects only, and, there* 
fore, our attention should be concen 
trated on those aspects only

By and large, I think, that, though 
there may be future occasions when

this Bouse may have to reconsider in 
the light o f experience gamed in the 
working o f this amending Bill as to 
the directions in which further amend-
ments will be necessary, the Bill, o r  
the whole, makes a salutary change; 
it progresses in the right direction; and 
though it may not take that stride 
which may satisfy my hon fnend, 
Shn V P Nayar, with regard to its 
conforming to the socialistic pattern 
of society, by and large, today, our 
function is to see that these banking 
companies function in a healthy and 
efficient manner, and so far as that 
part of the Bill is concerned, while 
opinions may differ, by and large, that 
purpose has been achieved

Shri L Achaw Singh (Inner Mam* 
pur) This is the second amendment 
to the Banking Companies Act of 1949 
The first amendment was introduced in 
1956 to make certain changes regarding 
tht extension of the powers of super-
v lsion and control of the Reserve Bank 
on the banking industry This BID 
had been described as a clanficatory 
and a non-controversial Bill, when it 
was referred to the Joint Committee 
during the last session While going 
through the report o f the Joint Com-
mittee, however, 1 find that there are 
a number of controversial clauses, and, 
therefore this Bill is a controversial 
om

Apart from the controversial nature 
of the Bill, it is very difficult for us 
to understand why Government have 
come forward with such piecemeal 
measures Though this Bill has many 
provisions to authorise the Reserve 
Bank to exercise a greater control over 
the banking companies, yet, it seems 
to me that the amending Bill is totally 
inadequate, and it is not effective 
enough for the control and regulation 
of the banking industry in this coun-
try And I feel that Government 
should have come forward with a more 
comprehensive Bill

But then, this Bill has also got some 
salutary provisions Under the amend-
ing Bill not only is the Reserve B lok
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authorised to inspect the foreign 
branches of the Indian companies, but 
it also requires the Indian companies 
to take out a licence if they want to 
open any foreign subsidiary

There is also a provision which con-
trols the remuneration of the ordinary 
and part-time directors of the banks

The former provision is very much 
necessary because it will enable 1he 
Reserve Bank and the Government to 
detect who has been holding unautho-
rised deposits in the foreign banks, 
and it will also enable Government to 
bring them to book, and it will also 
help us to improve our foreign 
exchange position

Coming to some of the controver-
sial clauses of the Bill, there is an 
amendment now which seeks to pro-
vide for the winding up of a banking 
company It has been stated that the 
existing position m regard to the 
banking companies which have been 
prohibited from carrying on banking 
business currently is not very satis-
factory I understand that there are 
123 such banking institutions to which 
licence has been refused, or which 
have been otherwise prohibited from 
accepting fresh deposits

Under clause 26 of the Bill, Gov-
ernment have taken the opportunity 
to extend the Reserve Bank’s powers 
to apply to the court for winding up 
of such companies This measure is 
totally inadequate for that purpose 
When the Reserve Bank withdraws 
the licence, the bank necessarily has 
to close down

Now, it is the Reserve Bank which 
inspects the banking companies and 
also guides their operations It is 
very difficult for us to understand 
why the depositors have to ,u<Ter 
unilaterally when such a bank is 
wound up In the Minute of Dissent, 
it is suggested that the Reserve Bank 
should be piven statutory powers for 
compulsory amalgamation of banks 
which have been working unsatisfac-
torily It also aays that it should not

allow the banks to degenerate further 
and create a ground for their winding 
up. I submit that this is a very good 
suggestion and the whole House 
should support it, because that is the 
only way by which we can avoid the 
failure of banks

15 hrs.

Now, I come to clause 10 of the 
Bill It refers to declaration of divi-
dend without write-off It says that 
when there is only a notional depre-
ciation of the banks’ investments in 
gilt-edged securities, formal write-
off of the loss before declaration of 
dividend is being dispensed with. 
Such write-off is made compulsory 
only when there is an actual loss due 
to sale This provision has also been 
extended to investments in joint stock 
companies I submit that these are 
retrograde measures and by these the 
depositors and the public are unly 
deprived of the huge amounts of profit 
which could swell the liquid reserves 
of these banks These funds could be 
easily utilised for the financing of 
our industry and trade

Again this measure furnishes the 
banking companies with greater 
scope for distribution of dividends 
and bonus shares I cannot appreciate 
this position The shareholders of a 
banking company contnbute onl'r 3 
per ccnt or 4 per cent of the work-
ing capital It is very difficult to 
reconcile oneself to the proposition 
that these people should be gtvin an 
increasing share of profits

The re are other important questions 
involving policy In clause 6, under 
the proposed amendment to section JO, 
permission is given to a bank’s chi>*f 
executive officer or somebody manag-
ing its affairs to be a director of a 
company This company may not be 
a subsidiary, but must be a company 
registered under section 25 o f the 
Companies Act. 1950 I submit that 
this will lead to interlocking o f the 
position o f a bank’s chief executive 
officer, managing director or general
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manager with that of a director of 
other types of concern* It is true 
that these companies are not to be 
run for profits, for distribution o f divi-
dends, but then the interests of the 
banks will certainly suffer because the 
executives will have to divide their 
attention Of course, there is a pro-
viso which gives relaxation from three 
to nine months, but then that will not 
help, because the interlinking will 
certainly become a continuous process 
with some breaks I appeal to the 
House that this provision should go

Lastly, 1 have one or two words to 
say about opening of new branches 
D ie Bill does not provide anyth ng 
for the proper regulation of opening 
of branches A  very undesirable fea-
ture of our banking industry in this 
country is that there is too much con 
centration in the big cities Calcutta, 
Delhi and Bombay are examples of 
this process The role of banking is 
to develop our economy This pur-
pose cannot be fulfilled unless there 
is expansion of branch banking busi-
ness throughout the country Of 
course, the State Bank of India has 
been undertaking thi opening of 
branches throughout the country 
according to the recommendations of 
the Rural Credit Survey Committee 
But that is not adequate The scope 
and urgency of opening branches of 
banks in areas where there are no 
cuch services available should receive 
our primary attention In that cace, 
it Mill enable us to mop up the idle 
resources and uninvested moneys in 
those areas That w ill help dew lop 
our economv

Then there is another point That 
u about undue competition between 
branches of the larger banks and the 
smaller banks in the undevelopi-d 
areas This sometimes leads to the 
ruination of the smaller banking com-
panies and also to the growth of 
monopoly control I submit that the 
smaller institutions should be given 
du* protection so that their services

might be available to the small 
traders and small customers

I suggest that Government should 
take sane steps to stop further con-
centration o f the banking industry in 
the big towns TCiey should also 
initiate measures to prohibit 
unhealthy competition and undesir-
able tendencies of wipmg out o f the 
small institutions With these words* 
1 support the Bill

Shri Prabhat Kar (Hooghly): 
Although the Bill, as it has emerged 
from the Joint Committee, has under-
gone some changes, I do not find any 
basic change in it from the Bill as was 
originally introduced So far as the 
original Bill was concerned and as it 
has come back to the House from the 
Joint Committee, I want to draw 
attention specifically to clause 10 
Without going into a theoretical dis-
cussion as, to how banks should run, 
I want to know from the hon Minis-
ter what was the necessity for relax-
ing section 15 of the Banking Com-
panies Act which came into operation 
m 1949 in the background of a conti-
nuous process of liquidation of banks 
resulting in loss of over Rs 100 crores 
to the depositors, Which of the 
banks, during this period o f ten years 
of the operation of the Banking Com-
panies Act, has found it difficult to 
function so that a relaxation has 
become necessary’  What are the 
difficulties that the banking companies 
have as a whole met with to justify 
the relaxation of section 15’

So far we know that the bank’s 
balance sheets do not represent the 
true picturc of accounts Today we 
find that dividends can be paid with-
out writing off depreciation In the 
vear 1958, depreciation will not be 
provided for, profit will be more, 
dividend will be increased Next 
year, the securities will be sold The 
loss will be written off By that t»n»L 
already more dividend has been twM 
to the shareholder So at the cost o f  
the institution, this provision has been 
brought in I want to know during 
this period which o f the important
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Tr̂ nnkn has not steadily increased its 
dividends and whether there was any 
difficulty experienced by the banking 
(Companies in declaring dividends, in 
spite of the fact that they are paying 
more dividends today. Generally, the 
dividend today centres round 14 to 18 
per cent All the flrst-class banking 
concerns pay dividends between 14 
■anti 18 per cent What were the diffi-
culties faced by the banking com-
panies during this period that the 
Government have come forward for 
granting this relaxation that in order 
to declare a dividend, it will not be 
necessary tgr them to make any pro-
vision for the depreciation of govem- 
<ment securities or ot shares’  Is it 
■that they want to declare more divi-
dends? Do they feel that the divi-
dends paid by the banks today aie 
not adequate?

It is a well-known fact that it is 
only 2 to 3 per cent of the working 
capital that comes from the share-
holders. So far as they are concern-
ed, they get 14 to 18 per cent. The 
dividend has got nothing to do with 
the stability of the bank

During the last 20 years, the Allaha-
bad Bank has been paying constantly 
a dividend ot 18 per cent During ell 
these 20 years, it has not been able 
to make any improvement So far 
as its working capital is concerned, 
the deposits or advances rarely cen-
tred round Rs 30 to Rs 40 crores

During the first 10 years, the 
United Commercial Bank did not pay 
a single per cent as dividend and its 
working capital comes to Rs. 17 crores

Dividend is not a factor for the 
improvement of a bank. It is neces-
sary to stabilise or strengthen a bank-
ing company to make provision for 
that That is why banking companies 
have been given the right not to show 
every detail in the balance-sheet You 
need give the whole of the earnings. 
You can give in the balance-sheet 
the income after making provision for 
bad and doubtful debts and other 
necessary things. So, it is not the true

income that is shown. Why have you 
given this right? Because it it uaot*- 
sat-y to stabilise and strengthen • 
bank. Today the most important point 
is that you say that they need not 
make any provision for depreciation.

Government securities of the face 
value of Rs. 100 may be quoted at 
Rs 80 Tomorrow if you sell it, you 
will sell it at Rs. 80. You are not 
making any provision for the loss of 
this Rs. 20. What you do today is to 
increase the assets and show more 
profits Next year, you will sell it at 
Rs 80 without making any provision 
and write-off the losses from the 
balance-sheet

1 want to know what were the 
practical difficulties which the bank-
ing companies were facing for which 
this amendment has been brought I 
need not go into the detailed findings 
of the committee which went into the 
causes of liquidation of banks One 
of the causes was that the necessary 
provision was not made for the depre-
ciation of the shares and gilt-edged 
securities You show the face value 
or the market value and inflate the 
profits and pay dividends And, when 
the crisis comes you have nothing to 
fall back upon That is why the 
Banking Companies Act, 1949, came 
into operation During these 10 
years, nothing has happened So, I 
want an explanation from the hon 
Minister as to the necessity for bring-
ing in this amendment.

Sections 17 and 18 of the principal 
Act have been substituted by new 
sections according to this Bill It is 
something strange. Generally, pro-
visions are made for punishment for 
violation of the provisions of the Act 
So long as the Act is in operation and 
anybody violates that provision he i« 
punishable according to that Act 
Today you make a law by which you 
regularise all the crimes that the 
parties have committed. You do not 
want to give retrospective effect to 
particular sections because it will 
help the employees to g*t some 
money. But so far as this amendment



3071 Amftfeur Om wwiri SRAVAflTA 21, im  IS AKA) (Amendment) Bill 2072

is concerned, if  f t m  bad been any 
irregularities In the p u t you regu-
larise them. According to this, if  the 
iW M |w iW t waa punishable you do 
not take any cognizance o f i t  You 
are unending the law and giving 
retrospective effect so that post mis-
takes or misdeeds may be regularised.

I do not know why this section 17 
is being substituted, namely: —

"Every banking company in-
corporated in India shall create 
a reserve fund and unless the 
amount in such fund together 
with the amount in the share 
premium account is not less than 
its paid-up capital, shall, out of 
the balance of profit o f each year 
as disclosed in the profit and loss 
account prepared under section 
29 and before any dividend is dec-
lared, transfer to the reserve fund 
a sum equivalent to not less than 
twenty per cent of such profit

(2) Where a banking company 
appropriates any sum or sums 
from the reserve fund nr the 
share premium account, it shall, 
withm twenty-one days from the 
date of such appropriation, report 
the fact to the Reserve Bank, 
explaining the circumstances 
relating to such appropriation ”

Even if it is ui contravention of 
the articles of memorandum of the 
banking company, the provision of 
this Act shall have effect.

“ the provisions of this Act shall 
have effect notwithstanding any-
thing to the contrary contained in 
the memorandum or articles at a 
banking company, or in any
agreement executed by it, or m 
any resolution passed by the
banking company in general
meeting or by its Board of direc-
tors, whether the same be regis-
tered, executed or passed, as the 
case may be, before or after the 
commencement o f the Banking 
Companies (Amendment) Act, 
1959;”

I wrote to a bank in relation to its 
action in taking the money from the 
statutory reserve and issuing bonus 
shares. I do not want to name the 
bank. I had correspondence with the 
Finance Minister and the reply was 
that this is being regularised by the 
amending Bill. An act which is in 
violation of the existing Banking 
Companies Act is being regularised by 
moving an amending Bill subse-
quently. I do not know how this can 
be done. I want an explanation from 
the hon Minister as to why an amend-
ment is necessary today.

The present provisions are in opera, 
tlon for the last 10 years. What diffi-
culties were faced by the banking 
companies so that Government have 
now thought it fit to bring m this 
amendment’

1 welcome some of the provisions 
regarding the inspection of foreign 
branches, the steps to be taken against 
the chairmen or directors etc They 
are welcome features At the same 
time I do not know how some smaller 
points come in

Under section 10, so far as the cashier- 
contractor is concerned, it is not a 
predominant system It is in no way 
helpful to the industry Neither doe* 
it help in the functioning of the cash 
department, nor is it less costly (In-
terruptions ) Sub-clause (b) deals 
with commission to brokers, cashier- 
con tractors, clearing and forwarding 
agents* etc So far as clearing and for-
warding agents are concerned, clausc 6 
says •

“any commission to any broker 
( including guarantee broker) 
cashier-contractor, clearing ^  
forwarding agent, auctioneer or 
any other person .

First of all, I do not know how these 
persons can be bank employees. Na 
bank can employ a commission agent 
as commission would be paid. lie  
has got nothing to do with employ-
ment in the bank. An auctioneer is
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not an employee of the bank. How 
these things come in, I do not know 
So far as the cashier-contractor is 
concerned, there are very tew of 
them Their commission should also 
be regularised It is an old system 
In the days of the East India Com-
pany and British merchants, there 
was a system known as bania system 
by which an Indian would guarantee 
to the European bank the money 
value. Now, it is out of vogue In 
most of the banks, the cash depart-
ment is run directly by the bank 
Yet today, in the year 1959, by bring- 
ing in this particular sub-clause, a 
new suggestion is being given to the 
banking companies that the cashier- 
contractor system may be reimposed

I have raised some main issues and 
pointed out the retrograde steps 1 
want to know from the hon Minister 
why these amendments have become 
necessary and which of the banks 
wanted them I support the other 
provisions of the Bill

Shri Achar (Mangalore) I would 
like to make only a few submission* 
Math regard to certain points that 
were argued by the hon Membei 
Shri V P Nayar

Shri V. P Nayar You have re-
versed them

Shri Achar: I am sorry—Shri
V P Nayar, and also the other 
Communist Member who has just sat 
down It looked as if the question of 
dividend was being discussed from 
the point of view of the big com-
mercial banks It we consider the 
history of our banks especially the 
smaller banks which were started in 
the 1920s and 1930s m the district 
headquarters and taluk headquarters,
I am afraid the discussion that took 
place today regarding the dividends 
would not apply at all I know 
several banks were started in the 
1920s and 1930s with small capital 
They were started with small capitals 
by small men at great sacrifice. I 
know of instances where they built

up these banks without receiving a 
pie of dividend for five or ten years; 
they built them up with great sacri-
fices Now, the hon Members here 
say that they should not pay divi. 
dends or the dividend should not be 
more than five per cent Is it fair? 
There is another aspect also

Suppose a person has contributed 
only Rs 100 in 1930 or 1932. Think 
of the value of these hundred rupees 
now As a student of economics, I 
can say that those hundred rupees 
are worth at least Rs 500 today. 
My hon friends say that they should 
not pay interest more than at the rate 
of five per cent for the sacrifices 
that they have made If he has paid 
Rs 100 in those days, its real econo-
mic value is Rs 500 today and with 
all humility I would say that 25 per 
cent can be paid or even more than 
that can be paid But I do not say 
this with regard to all banks The 
same principles cannot apply to all 
banks even to those big commercial 
banks which are making huge profits 
1 do concede that the Govern-
ment ought to interfere There may 
be control But to treat all banks 
in the same manner would be doing 
«i great injustice In several districts 
—not only m my district—banks have 
been built up after great sacrifice 
and no dividends were paid for several 
years So, why should not those* 
people be paid a higher rate of divi-
dend now7 My own impression is
that the discussion yesterday and to-
day was going on from the point of 
view of the big commercial banks m 
big cities, Bombay and Calcutta I 
come from a small town and we are 
concerned with small men and small 
banks But this Bill applies to every 
bank, big or small, alike But I may 
say that so far as the provisions in 
the Bill go, they are quite satisfac-
tory and I find there is no contro-
versy over that My criticism is 
about the view advocated by some 
hon Members that some more provi-
sions ought to have been there. How 
these small banks had been built up 
from 1920a in i  1930s—these points
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must »lao be contideved before we 
think of restricting dividends 1 do 
concede that wherever there »  abuse, 
there must be interference but it 
should not be a law as if it should 
apply to everybody in the same 
manner In other fields, there are 
differences, so, in the banking field 
also, there are differences So, I would 
submit to the House and the Minis-
ter that we have to consider the his. 
tory ol these banks and the position 
of these banks, especially the '■mall 
banks

I want to submit only one more 
point f  have felt that sufficient atten-
tion is not being paid to agricultural 
credit We have been discussiing this 
question of banking both yesterday 
and today The question of the sub-
sidiary banks was also discussed In 
fact, some of the Bills which vte 
passed have come as a result of the 
recommendations of the Rural Credit 
Survey In spite of all these facts 
whether it be in that Act or whether 
it be in this Bill which we are now 
considering, there is no provision any-
where to better the banking facilities 
in the rural area One hon Member 
complained that banks are being start-
ed almost m every street and in every 
lane in bigger cities I wish, when 
we are having so much interference 
m the banking business and in the 
banking companies, very much that 
Government interferes m this field and 
sees to it that branches are opened 
more branches are opened m 
the rural area Not only that 
they should also see into the 
rural credit more than anything else 
In spite of the survey, in spite of the 
several recommendations, as it is the 
rural area is not getting the advantage 
of banking companies Even the State 
Bank has not been able to do much m 
that direction I appeal to the Minis 
ter—of course, as I said, wherever 
there is abuse the Government has to 
interfere—that the Government should 
interfere in these banking companies 
and see to it that more rural credit 
is made available to our agriculture
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<nar % for  aw s*r ^  *ra * t fo r f t  h
#  fa  f r  fr*rnr i t i f  tit *?rr #»r 
?w 5 *  * *  wra *arnra ^  ^ ft  *nffri
f * ^ ^ T O ^ 5t is*r<Ft*rr3r r a  
jtrt tit $ ft  fawferrft M t  ^ r ff*  fa  f*iw#t 
4 *  v t fin *eh ?r f̂ f t 4  *<f w f fa  *rra 

fr?w  i«p  ^  «n* w P Tfr f  1 ^  w f  
jt? f% v l f  ? ¥  «k^ ?t*n ?r> ^5r 
33 «FT f^TW ftrffwr *^pran «rtr fa *  
T̂Tf & «m t t  ftqurm  ’  ^*n> 

fiw  % «w <  ^ 5  ^ 1  T?sft t  ^  ’ ’rffn  
f¥  v t f  ^  ^  ^t*n *pfffip irnr frar4 
t 'p  w> m w iT  ft fv  ah- fa<ft v t  
^ a r A  ^ v m  i r w

3$  «rw  tsr % ?ftnf % fim ^  ?t i «  wi?r 
«w « r  fswnw fcrr

H  f 6 h r  » p r  «̂ 5T ^t «v?rr ft 1 

v r ^ w *  w r w m  vrm  |, fvA w ra

? # t  TPjfr *  *nffr «pt ̂  i

wt rm vrrgtfem  (ishvc) ^rrr^w 
^ t y r ,  aft ^  w p r ^ fw rr 
t o ?  f i r a - « p r ^ f t T ^ « f t ,  ^ i¥ lr 
*Tfrr 1 h t t t t  aft arm w c  * m i#  | ,  
^  f t  ft =̂r?f A  ̂ RRcnrr
% w*i ^TOrnu >wra*fr wrr, n a r ^  t t  t f t  
i/hr ernrf «ft ?ft w r r  w  ^ r r  ^  
^  «r? w^ji *nfepT 7%, i f f  ^*r aW t 
^rnf»f 1

■ar̂ r vg»rr %  f*rrt aNff n w  ^®, m
^?nft

âr?rfcT qft ft tnu ^ i ^ i w v  | 1 

»TW WT5^ T  |WT a w  «ft JTORT *FP- H ^  
f>p^p?v Tnqvr<qYy u < r r ^ te f«r ir 
v ff  ^  $ 1 *r? ?rrsar  ̂tit wm t  fa  
spt§ > rw r T^prr *r»mft ft, 
v n f t  sro  %$t ft, f»^af v  *ft wwr ^
31-Rft ft ?ft «fflTC§trY7f Tt, ^T ?N t- 
f t m t  T t  aft vnr«ft ? ,  *rrTR»r
srr^rft ?  ?r? v t  3«rraT fvhm r jt ^ i
f q ^  gen «nr ?ft v f
rrî  ^  STin^tvST faPT % "TTO
| o o  ^O r̂r 5THP" ft, ?o #  «o TT 5HRT ^
VT Jtoo W  5nP ft \ «WT sR ^ t  
«T5Tn**r «rsBsr ft, i r w  v t z ’w  i f t
^ t -  e f t w r r a t f t w r f r f ' T f t  «f*R 
*rqR s f v r ^ Y f i  *ft « rw r  fe O r w  ^  1 
?rrR v t f  v M t  f*na^ faw e: ^ roft | „  
j im i6>r<(1 *Pt f t f t r w  ^  *  s w ift  | r 
’p m - S ^ B  *^ t % w  «mt ^
t  fa  1 1 §ffasr ?Tf w m  3 t
5«rT f a  ^  ?*w *t fm  i ,  fr^ rf ^  ^ t  
vm  t*wt. fa r tit w
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w rr * ’  *  *nq % s m  fa t  %
^TfTOT ^TT f  I f a  HTV VT
* v<t* vr vfro r |, 3 v*t* * • ^  
*>o <tpr f t * *  | «fhc «; fa t  *  

fp p t £ra firarr |  «frr sr«rc- 
jrtesr? v t  OTfft n $ F t fsfarr* 
f f t f r n R ^ w f e r r ^ i f ^ r R ^ ^  ^  
•fa  $ 1 o t  vr 3 v d *  ?v smsr *° vr 
vfaz*r & 3 v * ts  * 5  ernsr * «  f r ^ f  *  
rprcorr $, *? *? vfar x v r lr  *0
•?hvt 2<w forr iftr sNR^tsixt 
v t arrm fe fa i*   ̂ |  i i$v *wr f a
t  y n t& i ^ r # r  f a ,  fare % ^  ^ 
vre «Tfr h vfT fv  ^  <iiu <%>**? vt 
\» ?R fir fw  ^tt £ 1 OTsfr'
*ft* ?ft fipff *  faitf \ V*t» 3*  WIST
vrfcrar t r ^  gg  qrtercft %ft a*m 5  
*r$ wrf fv  fa t  *  ^ror anrr ?> f a i  *ft 
* ?  tinqflwrfl v t  fe fa ry  !T ?  1 ^to 
7«rftT fa ?  *  tft V^T fv  OTT TOTOT 
o t  v t  ifsRm ?ir v**ft ?ft o t  v t  sm  
wkt &tt 'Ttnr 1 o t t  v*<pft ara* t  
o t  % «m» sror £  <ft *  ft *f *iOT*f ?  v t  
v t f  5T̂ t ^wr ̂ rff*  *nrvz % ftranr % 

^  1 %7T?ftJTf v f s r r t f v a f t f a ^ r  
*r*£t Sr T̂5r 5, far^t* v^r 
vt*t fiwr & o t  qr shrht 
«T# ?Wt 1 vfj*t §  «nq qrrr 
W  ^  ?ft 1*5 *t?t i t v  ?t SVtft t  
% Pft ^  T m  vt w  % ̂ h t ? t  ̂  
*£taT miffs' fv  fa t  *?t ^  v t i
•̂ rsn «m f i

jtit «ft f?ifar v??rr t  fv 
=f« f a  if % g aft wr av ?r ?ft f» ftw   ̂
«rof i  *tt* 3*r ^ wire? % ?t*t ar«rf«r 
x « ’Se v'#hPT irr vx  l  lAnrsrnr v  
*̂r vt *m ftiv ?« vo $ 1 3f$ r f«t 

•qur v m r «ftt fiwr |  fv  ?o«, ^
fa j. ̂  «INt  v t  m  ^ r

q r  x.® v r f v r r t  »w»irsffwrt«rKr 
TO vt vrw vr^f f a  «v& # <rfN: ^ rc 
wrffT # « ft < T O T vt^ r ^ f«^ r fa f  
% fw f 4  fircr <pft % f?ffaT 
W*TT fv  *̂T f̂t arw f̂t 3TR I 'BTTT t̂f
f a  ^  ^ ffr & f  «TT3T «V  ftrflW  sflft
forr I, u  w it % *  f a  £, <tc

Ko ^o VT ST*T -TWT |  %fv«T 
«rr3r^ v t t fn z  \o nr % m tft 

fa f  vt t̂c»t fv®rr amf ®rr $ai fa t  ̂  
PnTT f%r*rr arm mfv <rt % m̂<̂ tg»ff 

f̂t toTo «|!tar<r5 inrvo ^ofirsr 
« v  1 ^  «rrcr %
Tenrm r̂r̂ cn 5 fv  f^ ^ rR 1 *r«Finpr 
f a  w  ^  ^  ?wt 1 #  «r?ft
\ v ft?  vr f^ r fy  f^rr i % jtk  
vsO’ f̂tftfTCysr^tfeJTr 1 vr k» 
vt 5HR %fvsf arrorrT  ̂ ^  vr 
X« f; 1 *  qra -pr ? v^ tf x o smr
vr vfq^r & 1 5*ft fp? *r f p p n  
vm sN f a  % 3rr fv »»*t ^
f w i  vr wt3i ?3^»^ awfv
3m v t k o 50 vrajNrfri^«sg»rrPfanr

f^?r % arprq ^  <fr t^r i v t  % ^  ^ 
3HFT ?ft% aft ?r Wt W%»T ^  5 vitT H 
far?if vr$ t  fv  *it*r o t  ^ w rr  
^< rrw  1 <r»t f a t  v^ rsrn  *rr ^ f  ^rr 
»rft «mr ^ <Stv ^ft ft i wt ?ft «n«T 
o t  vt * t  irvt ^ f^rr *far<f *rr 
>ffrT ^ f a t  v t f w  t  3<ft «r? r̂ 
vH  vr^t vrr v r  vt fa t vt % ̂  vfffv 
jt? n* ?ft % ^v ^  #  % *flr h
I W W  ^ § V ^ ^ t | p F ? « ? R ^ % f a  
^  ^ « f t T O T if t v t f3 r r v 5 r ? t » T  
^  v r  ?r vj[»rr fv  4 5  f a  q « r r ^
JjfjPR % SWffacT 5 , o t  v t  o t  fa t  % 
fw f ftitw  «i£f *ftir ŝrr TrffJ ait fv 
ip y  vpA ,v*nft,^,®rt v t fa s  ^
^«rtrvr«<StWiifaWti  i n ^  w t
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SJwr Oist i r t  $  tfH? art fa  ir«$ «nfr
*rt wmnr v m  ftar i

®*. B. Goptli KetMl: Sir, this 
amending Bill was brought after a 
good deal of deliberation and after 
•aining experience in the last lew 
yean  about the working of the bank-
ing companies. Therefore, I must 
straightway say that due thought was 
fhren to this amending Bill. The 
Indian Banks Association, the Ex-
change Banks Association, the Reserve 
Bank of India, the Government of 
India and the Joint Committee—all of 
them have considered all these aspects 
and all the points raised in this dis-
cussion threadbare, and the amending 
legislation is the result of such long 
deliberations.

From the time the first Banking 
Companies Act was promulgated it is 
now ten years, and looking back we 
can confidently say that the Reserve 
Bank has exercised a good influence 
«n  the banking companies; they have 
also increased their business and are 
also in an increasing manner helping 
the industrialisation of our country. 
Even with regard to the agriculturists, 
f t e  Reserve Bank has been contribu-
ting to the share capital of the land 
mortgage banks and in whatever 
manner possible the Reserve Bank is 
lending money so that the co-opera- 
thne institutions can lend money to 
the agriculturists. So, this amending 
legislation is the result of a good deal 
o f experience and, as I said, a good 
daal of thought.

Only three matters have been rais-
ed by Shri Nayar, but those matter? 
were discussed in the Joint Com-
mittee and also when the Bill was 
introduced here. I am glad to notv 
from the proceedings of the discussion 
in 1949 that some of these matters 
were discussed even then and the 
Government could not accept them.

opinion of individual Members 
might have changed; maybe Pro- 
fc* o r  Ranga held one opinion then 
O tf I  do not know whether be is 

U7 LSD—8.

holding a different opinion now. But 
the Government is consistent; the 
attitude taken by Government in 1M9 
is the same as the attitude taken by 
Government in 1959, in spite of the 
fact that the Government is wedded to 
a socialist pattern of society. We are 
aware of the ideology we have accept-
ed___

An Hon. Member: How does it
arise?

Dr. B. Gopala Reddi: He raised it  
But since 1949, the first and second 
Five Year Plans have come into being 
and we are already discussing the 
third Five Year Plan. We realise that 
we want resources perhaps to the 
extent of thousands of crores. Even 
in that context, it was discussed whe-
ther nationalisation of banks is going 
to add to our resources. We certainly 
need resources for our Third Plan. 
It is a gigantic task; we want foreign 
exchange and help from outside coun-
tries too. We want mobilisation of 
internal resources. The Planning 
Commission also in that context has 
considered whether nationalisation of 
banks will add to our resources. Even 
from that point of view, it was not 
found desirable to nationalise these 
banks. Of course, the nationalisation 
of banks championed by Shri Nayar is 
an approach of certain sections of 
people, holding certain opinions. I do 
not deny that; there may be people 
even in the Congress Party and else-
where alr-o holding these opinions. But 
as far as Government are concerned, 
wc think it is not at all necessary 
even in the context of the third, 
fourth or fifth Five Year Plans.

The second point coming in its wake 
is the demand for a ceiling on divi-
dends and the prohibition of bonus 
shares. These arc of course connect-
ed with the problem of nationalisa-
tion; they are concomitants of the 
philosophy of nationalisation of banks. 
Here again, the Government, the 
Reserve Bank and even the banking 
companies and their associations have 
considered this aspect, whether it is 
necessary in the present context of our
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liter. B. Gopala Reddi] 
development that there should be a 
ceiling on dividends and complete pro-
hibition of bonus shares. These two 
points were also considered and they 
were not acceptable to Government

Higher dividends and issue of bonus 
■hares attract the Income-tax Act 
provisions. Whenever they declare a 
higher dividend, they pay higher 
tax; it is a special tax on the higher 
dividend. Likewise, whenever they 
issue bonus shares, there is a special 
provision for income-tax going up to 
SO per cent or so Therefore, there is 
a little deterrent under the Income- 
tax Act Beyond that, we do not 
want to put any further hurdles in 
declaring dividends or bonus sharts 
Of course, when all criteria are satis-
fied, definitely permission is given to 
the issue of bonus shares These are 
matters which are necessarily contro-
versial and we do not want to get into 
unnecessary controversies in regard to 
nationalisation, ceiling on dividends, 
etc. Even the Reserve Bank, which 
Is the bankers’ bank does *iot advise 
these things

Shri Nayar again raised the ques-
tion whether a genera] manager of a 
bank could be :t director of some other 
company. A  n»'> J c!c al of thought 
was given to thi« natter It is not a' 
it  we are going u detract him from  
his concentrated wirk When his 
whole time should l< given to the 
banking institution, uhy should his 
energies be dissipated bv acc< ptmg 
directorship of some othi > company’  
Alter all. there are certain restrictions 
here again The Roserv*. Har i' mu^t 
be satisfied and things l ’ k< th-it A s 
tar ap I know, only undei two condi-
tions the general manager wr.uJd be 
allowed to be a director One is when 
the bank’s interests ought to be safe-
guarded Suppose he attends the 
meetings occasionally to see that noth-
ing detrimental happens to their own 
advance; if necessary he will watch on 
behalf of his own bank to safeguard 
the bank's interests. That is one set 
o f circumstances In other cases, it

may be a Government corporation. I f  
there is a complete prohibition that ho 
should not be «  director in any other 
company, his experience cannot be 
utilised in any other institution eve* 
if it is a Government concern. It 
may be a small place where a small 
company is coming up and his pre-
sence may be of a healthy and salu-
tary nature Even in such circum-
stances it would not be possible to 
utilise his experience if there is com-
plete prohibition of dual directorship. 
So, we want to provide for cases 
where it is absolutely necessary to 
permit him to accept the directorship* 
It will not detract from his concen-
tration on his work as general mana-
ger So, there need not he any mis-
apprehension on that account at all

Shri Prabhat Kar has repeatedly laid 
stress on section 15 He asks, why ia 
it necessary to come forward with this 
section and why when there are 
losses, they should not be made good 
before dividends are declared I think 
the intention of the Government is 
quite 1 leal under section 15, under 
which a banking company may pay 
dividends on its shares without writing 
ofl the depreciation m the value of its 
investments in approved securities in 
any case where such depreciation has 
not been actually capitalised or other-
wise accounted for as a losa When 
there is no sale, there is no loss. 
Thire was little doubt previously 
whether they should make provision 
for such national losses also when 
there is no actual sale But now we 
are making it clear that wherever 
thoi e i-> no sale with regard to approv-
ed secun iea, they need not make a 
provision If it is not approved secu-
rity, if it 13 any other investment in 
shares, debentures, bonds, etc., then 
of course thev n ust make a provision, 
but with the satisfac’ion of their own 
auditors I think the auditor will not 
make an irresponsible statement He 
runs a risk if he gives a false certifi-
cate I think we are only regularising
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the present practice and removing any 
uncertainty. Beyond that, we are not 
doing anything novel or revolutionary. 
Only, he must make a provision to 
the satisfaction of his own auditor. 
When there is no sale with regard to 
approved securities, they need not 
make any provision. As I said, we 
are only regularising the present prac- 
ttce.

Shri Ram Krishan Gupta pleaded 
Yery hard that liquidation should not 
be resorted to and as far as possible, 
there must be a merger, because liqui-
dation means loss to the deposit- 
holders, shareholders, etc. and it must 
be prevented at all costs. Certainly 
we agree with that general thesis that 
liquidation should not be resorted to 
ordinarily, except, of course, when it 
is forced. The Reserve Bank also is 
trying its best to advise the banks, 
whenever they are in difficulties, to 
merge with some other banks. With 
regard to mergers etc. in the latest 
report of the Reserve Bank also they 
have given full details. In paragraph 
41 on page 15 of the “Progress in 
India during the year 1958” they say;

“A welcome development in the 
last two years has been the in-
creasing trend towards bank amal-
gamations strengthening the bank-
ing system. During the year the 
Reserve Bank sanctioned schemes 
of amalgamation of the South 
Indian National Bank (Maveli- 
kara) with the Bank of New India 
(Trivandrum), the Hind Bank 
(Calcutta) with the Bank of 
Madura (Madurai). In Decem-
ber 1958 the Madras City Bank 
(Coimbatore) transferred its assets 

and liabilities to the Cochin Com-
mercial Bank (Cochin). Besides, 
three non-scheduled banks in the 
southern area were taking steps 
to amalgamate themselves with a 
non-scheduled bank in that area. 
The proposal for the transfer of 
certain assets and liabilities by a 
scheduled bank in the southern 
area to another scheduled bank in

the same area was also under con-
sideration by the banks at the end 
of the year.”

We can thus see that the Reserve 
Bank is certainly exercising its influ-
ence towards amalgamation and not 
towards liquidation. It is a welcome 
feature and I wish whenever there is 
a little difficulty in a bank it agrees 
to merge itself with a bank in the 
" ̂ ighbourhood instead of going into 
liquidation. .

16 hrs.

Shri Bharucha has raised the ques-
tion of moral turpitude. He asked: 
why should you take such wide 
DOwers? Then he said, whenever 
there is moral turpitude involved in 
the conviction then the removal or 
flisqualification must operate. We tried 
to see whether moral turpitude 
has been defined anywhere. Even 
when the authorities give their judg-
ment, or pass proceedings, they do 
not specifically say whether in a 
particular case the conviction is on 
moral turpitude. They do not say in 
the judgment or proceedings that the 
cases come under moral turpitude. 
Moral turpitude is a very wide term 
and we have purposely put the section 
so nicely, so vaguely if you want.

Shri V. P. Nayar; Under the Gov-
ernment Servants’ Conduct Rules if 
somebody is convicted for an offence 
involving moral turpitude he will not 
be allowed to re-enter service.

Dr. B. Gopala Reddi: It is a general 
term. It is difficult to draw a clear 
line. Therefore, we have said:

“ if continuance, in the opinion of 
the Reserve Bank, is not desira- 
able” .

Mr. Deputy-Speaker: It is vague, it 
is nowhere defined, but it is well- 
understood!

Dr. B. Gopala Reddi: In a particular 
case we may not know whether it 
involves moral turpitude. There may 
be a border line case.
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Shri W in y m n ta tty  M esas: Under 
the Government Servants Conduct 
Rules an offence involving moral tur-
pitude w ill result in the dismissal of 
the employee.

Or. B. Gopala Reddi: You can take 
a reasonable attitude. Here we are 
giving powers to prevent contravention 
of the Act. Suppose a person has not 
taken a radio licence Somebody 
might penalise him Should it result 
in his disqualification? Therefore, we 
have said that it should be something 
the continuance of which, in the opi-
nion of the Reserve Bank, is undesi-
rable to the depositors and things like 
that. Therefore, more latitude must 
be given to the Reserve Bank The 
Reserve Bank is not likelv to exercise 
its power unnecessarily or in a vindic 
tivc manner. They must first satisfy 
themselves that his continuance in the 
bank is undesirable

Shri V. P. Nayar: Technical offen-
ces are different from offences invol-
ving moral turpitude Not having a 
radio licence is a technical offence

Dr. B. Gopala Reddi: Some people
might think that contravention of the 
foreign exchange rules does not in-
volve moral turpitude Therefore, 
we have given a widp discretion to the 
Reserve Bank

l%en, regarding the definition of th<. 
bank, Shn Bharucha asked- why not 
link it up with deposits and transac-
tions, their turnover and things 1>kc 
that There we have drawn a line at 
the conventional understanding—tho<;< 
who do not use the cheque s'v stem for 
withdrawing money, they are not con-
sidered banks They may just receive 
deposits As they do not undertaki 
all the banking operations we do not 
want to bring them under the umbrel-
la of banking and under the provi-
sions of the Reserve Bank Act As 1 
said in the beginning, all these 
matters were given duo consideration 
So, I think there need not be any 
difficulty with regard to the definition 
of bank either

With regard to inspection, there are 
wide powers o f inspection. At far as 
tax evasion is concerned, under 
sections S7 to 30 o f the Income-tax 
A ct the taxing authorities can call 
for and study any banking record*. 
So, there is ample provision against’ 
tax evasion.

With regard to estoppel by High 
Courts even in the old Banking Com-
panies Act we have similar provisions 
in sections 39 and 40. It is nothing 
new that we are trying to do. When 
the Reserve Bank has gone into 
the proceedings then the High Court 
cannot step m The Reserve Bank 
will have it entirely in their hands. 
Provisions of this type are necessary so 
that the Reserve Bank can act swiftly.

1 am really happy that generally 
the House is welcoming the proposals 
and the Reserve Bank is getting some 
more powers Of coun>e, they will use 
them only in the intei ests» of the coun-
try and not against individual or 
things like that. 1 am really happy 
that it has received widespread 
support from the banking institutions 
and from all sections of the House.

Shri V P Nayar: 1 want to seek 
a clarification He referred to sec-
tions 39 and 40 of the original Bill 
and said that what >s now incorpora-
ted in clause 25 is jum the same 
thing I havt read both the sections 
and I find that the term “shall not" 
in section 40 of the original Bill is 
used in order to give an opportunity 
to the other sidt for putting in a 
petition That is not at all the 
same

Mr Deputy-Speaker: What is he 
clarification that is required’

Shri V. P. Nayar: I want to know 
whether the Government think that 
the provisions in clause 27 are in 
identical terms with sections 39 and 
40.
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Dr. B. G opth  I t d f l : They may 
not be identical but they are more 
or lem game.

Sfcri V P. Nayar: They are com-
pletely different.

Mr Deputy-Speaker: The question

“That the Bill further to amend 
the Banking Companies Act, 1949, 
as reported by the Joint Com-
mittee, be taken into considera-
tion.

The motum was adopted.

Mr. Deputy-Speaker: We now will 
lake up the clause by clause consi-
deration

"Hie question js

"That clauses 2 to 5 stand part 
of the Bill”

The motion was adopted. 

Clause* 2 to 5 were added to the Bill 

Clauses 6 to 9 were added to the Bill.

Mr Deputy-Speaker: Is Shri V P. 
Nayar moving his amendment9

Shri V. P. Nayar: Which clause are 
you referring to?

Mr Deputy-Speaker: Clause 10

Shri V. P. Nayar: It requires some 
lime to follow The copies of amend-
ments are so difficult to read that 
wen by using the spectacles I find it 
impossible to And them

Mr Deputy-Speaker: He should
then change the spectacles.

Now the question is.

"That clause 10 stand part of 
the Bill” .

The motion was adopted. 

C lnue 10 was added to the B ill

Clause 11— (Substitution of new sec-
tion for sections 17 and 18).

Shri Prabhat Kar; Sir, I have got 
one very small amendment with a 
view to include also a co-operative 
bank or post office savings bank 
account I move

Page 7, line 13,— 

after “behalf” insert—

“or with co-operative bank or
post office savings bank account”
(10)

1 know the case ol a bank where 
th is , amount ha* been K e p t  because 
thti'e is no branch of the State Bank 
01 t h e  R e s e r v e  Bank or any other 
scheduled bank there. I know the 
specific t as< where the Reserve Bank 
Inspector is finding it difficult to 
accept it because it is not in the Act 
but th* ’ ink is running all nght It 
is not just imagination but i t  is an 
actual case whore the Rosen'■ Bank 
itself ib finding a difficulty So, when 
vou accept a deposit in the State 
Bank or in t h e  R e s e r v e  Bank I have 
added that a deposit in a co-operative 
b,.:ik or post office savings bank 
should also be accepted That is my 
amendment

Mr. Deputy-Speaker: Is it amend- 
merit No 1 O'*

Shri Prabhat Kar: Amendment No.
11

Mr Deputy-Speaker: It must be 
No 10

Shri V P Nayar: It is difficult to 
follow

Shri Prabhat Kar: “Every banking 
company, not being a scheduled bank, 
shall maintain in India, by way of 
rash reserve with itself or in currant 
account opened with the Reserve 
Bank or the State Bank of India or 
any other bank notified by the Cen-
tral Government m this beh a lf....* .
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Here, I wish to add—

“or with co-operative bank or 
post office savings bank account"

if it is deposited there In the State 
o f Orissa there is a specific case of 
this kind I am pointing it out be-
cause if this amount is deposited with 
the co-operative bank, it is not consi-
dered as cash as it is not deposited 
with the State Bank or with the 
Reserve Bank

Dr B. Gopala Reddi: This matter 
was considered even after the amend-
ment was tabled I thmk “any other 
bank notified by the Central Govern-
ment" may be retained instead of 

jjoecifvlr^ the co-QDerative bank or 
the Post Office savings bank account 
Once you put m “savings bank 
account” it runs counter to the pro-
vision here, which is that it must be 
in the current account

With regard to the co-operative 
bank, there may be some difficulties 
If we empower all the co-operative 
banks it will be rather difficult when 
we cannot specify ar.y particular co-
operative bank as we do not want all 
the co-operative banks functioning all 
over India to come under this cate-
gory Of course, this power, namely 
“any other bank" is a wide enough 
power and I suppose we may leave 
it at that 

I am unable to accept the amend-
ment

Mr. Deputy-Speaker: The question 
is*

“Page 7 line 13,— 
after ‘behalf insert—

'or with co-operative bank or 
post office savings bank 
account” ' CIO)

The motion was negatived 
Mr Deputy-Speaker: The question

“That clause 11 stand part of 
the Bill "

The motion was adopted.

Clouse 11 was added to the Bill

Is

t o .  Deputy-Speaker: Shri Ram
K*iahan Gupta is not here and X 
"Oppose, of the other axneadtnaata 
BQne is going to be moved.

The question is
“That clauses 12 to 86 stand 

hart of the B ill”
The motion was adopted.

Cutises 12 to 38 were added to the 
Bill.

C*atue 1, the Enacting Formula and 
*he Long Title were added to the 

Bill.

b r B Gopala Reddi: I beg to move:

That the Bill, as amended, be 
bassed

W . Deputy-Speaker: Motion r. oved.

That the Bill, as amended, be
passed

fehn V P Nayar: I do not want to 
m^ke a speech but I would like the 
^°n Minister, who is not at present 
^earing me, to explain this position 
t0 me because after hearing the hon 
^ ‘nister 1 think I must revise all 

notions about law He has given 
a justification for using this sentence, 
namely “the High Court shall not 
m:tke an> order extending the period 
*01 which th« commencement or con- 
tlnuancc of dll actions and proceed- 
in<5s against the company were stayed 
“ "der that sub-section” According 
t0 me I never said and I shall never 

that this House has no such 
P°wer But is it fair that in a statute 
l^ e  this we use the words in such 
a \av that it amounts to a clear ouster 

the jurisdiction of the High Court’  
**ave we done so in any other mat- 
ter’  1 could have understood the 
P°^ition but for the explanation of 
**** hon Minister m respect of ano-
ther point which we raised I could 
haVe understood it He said that it 
"  impossible foi this House to give 
Prospective effect in regard to eer- 
teln matters m which the -workers 
wlh get a benefit by virtue of certain
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aactoion*. For that ha is not pre- 
pwed to invoke the jurisdiction of 
*h* House and pan the necessary 
amendment but in the tame breath 
he «ays that the High Court’s juris-
diction to decide the matter of a stay 
according to the facts before it shall 
not be exercised in such and such a 
way | find, after reading the parti* 
cular sections which he pointed out 
in the original Act itself, that they 
•tand no comparison with this because 
section 40, which he quoted, reads 
like this

“Notwithstanding anything to 
contrary contained in section 466 
of the Companies Act, 1956 (1 of 
1956), the High Court shall not 
make any order staying the pro-
ceedings m relation to the wind-
ing up of a banking company, 
unless the High Court 1? satisfied 
that an arrangement has been 
made whereby the company can 
pay it* depositors m full as their 
claim* accrue "

The words “shall not" art* there as 
they are hero, but do they mean the 
aame thing’  There it is only stated 
that the High Court shall not pass 
an order unless it is satisfied In very 
many statutes we get it, t.e, a court 
cannot pass an order unless it is satis 
fled There must always be the 
subjective satisfaction But thftre you 
say that the High Court shall not 
make any order extending the period 
for which the commencement or con-
tinuance of all actions and proceed-
ings against the company were stayed 
tinder that sub-section I am not 
going into the value of what will 
follow I also agree that this House 
may have the power to pass such a 
clause But is it fair, m view of what 
the hon Minister has stated regard-
ing his incapability of incorporating 
a section whereby retrospective effect 
•will be given to the advantage of 
workers’  Is it fair that we have a 
double standard in this matter’  On 
the one hand we do not want to 
•nnuj the decision of the Supreme 
Court and therefore, we do not want 
to make a provision On the other 
hand, later on m the same Bill we

find that a provision is incorporated 
whereby, the High Court U asked not 
to extend the date and there is no 
alternative for the High Court even 
if the High Court had a subjective 
satisfaction and it is on the record 
before it It is prohibited by this 
legislation from actings in accordance 
with its decision I submit that it is 
a very difficult point for us to digest 
The hon Minuter may kindly give 
his explanation

Mr. Deputy-Speaker: Shri Prabhat 
Kar Does he want to speak’

No Then Shri Pattabhi Raman
Shri V. P. Nayar*. I want the hon 

Minister to explain
Mr Deputy-Speaker: Every hon

Member has also got a right to parti-
cipate ana xplain

Shri C. R Pattabhi Raman. Mr. it
is true that I was the Chairman of 
the CommitUt. In fact, 1 did not 
intend to speak at all, but I may by 
way of clarification point out to my 
learned friend, Shri Nayar, that the 
latter portion of section 39 of the 
Act as it stands now, is very im-
portant There is the case of the Re-
serve Bank being the official liquida-
tor—after all this must relate to some 
situation—winding up of a banking 
company and the Reserve Bank 
coming up with * petition for winding 
up Here, the latter portion is im-
portant and with your leave I will 
read out the whole section This is 
in the old Act

“Notwithstanding anything con-
tained m section 38A of this Act 
or in section 448 of the Companies 
Act where anv proceeding 
for the winding up “by the High 
Court of a banking company, an 
application is made by the Re-
serve Bank in this, behalf, the 
Reserve Bank, the State Bank of 
India or any other Bank notified 
by the Central Government in 
this behalf as stated in such 
application shall be appointed as 
the official liquidator of the 
banking company in such proceed' 
mg”
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That means that the discretion of the 
High Court is taken away completely 
Here you had a section where, w hen-
ever the Reserve Bank entered into 
the field in winding up, the High 
Court had to go in a certain way 
Section 40 of the old Act gives the 
stay of proceedings There again, 
unless the High Court is satisfied 
with the arrangement made

Shri V. P Nayar: The matter is not 
so complicated I concede that this 
is ousting the jurisdiction which the 
High Court may derive under the 
Companies Act

My contention is that the wording 
to -veTy taihappy

Shri C R. Pattabhi Raman: 1 am
only saving this Ouster is not a 
unique provision It is not a novel 
thing There has already been a 
provision for ouster m the old Act 
Here it is only stay Aftei all. what 
are we fighting about9

Clause 25 which socks to amend 
section 37 bay* this

“Where the Reserve Bank is 
satisfied that the affairs of a 
banking company in respect of 
which an order under sub-section
( 1) has been made
There is an 01 do  already

art bung conducted in a 
manner detrimental to the inter-
ests of the depositors, it may make 
an application to the High Court 
for the winding up of the com-
pany and where any such applica-
tion is made the High Court shall 
not make any order extending 
the period for which the com-
mencement or continuance of all 
actions and proceedings against 
the company were stayed under 
that sub-section ’’

What happens is a stay was given, 
all that is saved under this amend-
ment Nothing new is intended

jShri Namyanaakntty Mm m k  9 ft*
only point is about the 
used to far as the High Coart Sfr 
concerned: not so far at the questtcft 
of law is concerned. There is n »  
complaint on that

Pr. B Gopala Reddi: The spirit i»
m(>re important than the words

Mr Deputy-Speaker: The question

“That the Bill, as amended, be 
passed ”

The motion was adopted*

16.% ’fare.

OIL AND NATURAL GAS COMMIS-
SION BILL

The Minister of Mines and Oil (SUuei
K D Maiaviya) Sir I beg to move*:

That the Bill to provide for 
the 1 stablishment of a Commission 
for the development of petroleum 
rcbouices and the production and 
sale of petroleum and petroleum 
produitb produced by it and for 
matte‘is connected therewith be 
taken into consideration”

I would like with vour permission, 
it this stage very bnefiy to refer to 
certain clauses that have been men-
tioned here and to explain why I 
want to move this Bill with a view 
to converting the present Oil and 
Natural Gas Commission into a sta- 
tutor\ Commission

The Oil and Natural Gas Commis-
sion was set up bv a Government 
Resolution some in 1956 It is fftfll 
a Government depaitment In a subse-
quent veat after 1956, some more 
powers were transferred to it bv the 
Ministry But these powers were 
relatively insignificant so far as the 
o b ^ t  of expedition and increasing 
the efficiency of the Commission is 
concerned The functioning of the

•Moved with the recommendation of the President
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etfire Oil and Natural Gas Com-
munion continued within the frame-
work o f the Government machinery 
and in the routine inter ministerial 
control methods Experience showed 
that because of the particular intri-
cacies at oil research programme and 
the increasing size of the organisation 
and the rapidly expanding volume of 
work handled by it, the framework 
of limitations on the functioning of 
the Oil and Natural Gas Commission 
proved inadequate In spite of that, 
the Oil and Natural Gas Commission, 
with all its limited powers, struggled 
and wanted to complete the targets 
that were laid down after consulta-
tions with all types of experts that 
were available to us Those taTgets, 
unfortunately, have not been fulfilled 
■Hiere are very valid reasons for 
these targets not being fulfilled I 
will come to them later on But, 
one of the most important reason* is 
that we arrived at stage when it was 
no longer possible for the Oil and 
Natural Gas Commission with its 
limitations to function foi that ex-
pedition which is absolutely nece&sarv 
for the oil starch pragramme You 
know, Sir that in 1956 or to be 
accurate in December 1955 we 
startl'd from scratch At that time 
the oil exploration or this oil busi-
ness was not at all known to our 
Government The policy was diffe-
rent then and there was not a single 
oil geologist or oil technician in the 
Government Therefore, we had to 
start from scratch, immediately after 
a pohcj was enunciated by Govern-
ment, and the entire responsibility 
for implementing a programme as set 
out by Government, under the public 
sector, was placed on the Ministry 
We rapidlv organised training cells, 
and with the assistance of foreign 
experts, and more especially of the 
foreign experts that came to us from 
the USSR and Rumania we organised 
a batch of workers and then under-
took the work in a modest way 
Soon, we found out that the obliga-
tions on the Oil and Natural Gas Com-
mission were far more than what we 
had expected Therefore, we rapidly 
gave powers to the Oil and Natural

Ga* Commission within the frame-
work of the Government rules and 
regulations and inter-Mmistenal con-
trol and we expected that perhaps 
the Oil and Natural Gas Commission 
would be able to deliver the goods, so 
far as the targets were concerned. 
But very soon we found out that that 
coi'Id not be done

The entire nature of the oil search 
pi<>gramme is such that we have to 
function in an atmosphere of, and m  
th? background of, uncertainties The 
annual budgets or estimates are more 
often deviated from than stuck to 
Btsidts that, too many changes and 
frequent modifications of the scheme 
is <1 result of technical assessment, 
periodical technical appraisal are 
nt'ffssary if I may say so, even in 
thi- programme of oil exploration 
W< build our estimates, technical 
t;>timaUs on a certain assessment, 
aI1d boon aftei a<. have undertaken 
LCrtain piartical work to confirm the 
theoretical tnhmcal assessment, we 
find that the whole th ng was wrong, 
and then fore we ha\c to change the 
lomphti. picture of our practical 
woik In this fiainmg of programme 
,nd its implementation considering 

th* uncertainties that are involved in 
it, wt have found that the oil and 
X#tuial Gas Commission should 
possess more k lasticiti greater 
autonomy and le-ts of contiol which 
t-, the usual way with the routine 
fyn<tinning of Go\emm«nt

an lllustialion and with a view
10 gi\t an idea as to how we have
(>jtpanded, I would like to give the 
following figures When we started 
oiir work in 195b as I said, we had
not more than one or two oil
geologists whom we had drawn from 
the Geological Survey of India We 
iapidly created facilities for training' 
and we have at present 169 Indian
011 geologists and two foreign oil
geologists Bv the end o f this Plan, 
it is proposed—our schemes have been 
framed and plans completed—to train 
and engage 545 oil geologists If w e
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have any intention to stick to the 
-programme that has been laid down 
-In the hope of producing the quantity 
o f crude oil we envisage, we must 
have 545 oil geologists by the end of 
this Plan If our schemes go through, 
ms we wish, by the end of the lliird 
Plan, we must have 890 oil geologists 
As regards geophysicists, we have 
about 176 just now we would like 
to have 294 and by the end of the 
Third Plan we will have 800 With 
regard to drilling technicians—drilling 
is the most difficult thing that we 
have to do in our organisation be-
cause it is a new technique and very 
difficult to develop m a short time— 
we have so far about 378 Indian 
drillers and other drilling technicians 
and about 60 foreigners By the end 
o f  this Plan, this number will go up 
from S78 to 2085, and by the end of 
the Third Plan, we will have under 
the Oil and Natural Gas Commission 
more than 6000 drillers, more than 
300 geophysicists and more than 800 
oil geologists

Such a vast problem of finding oil 
technicians and vastly sprekd areas 
like Sibsagar in the eastern part of 
our country Hoshiarpur and Kashmir 
in the north, Saurashtra in the west 
and Godavari and Tiruchirapalh in thr 
south makes me feel that the task is 
so gigantic that it is an obvious thing 
for all of us to appreciate that if we 
want to go ahead fast the Oil and 
Natural Gas Commission must be 
provided with more elasticity and 
autonomy

Shri A. C Guha (Barasat) This 
Act does not extend to Kashmir even 
though the Commission has its ope-
ration in Kashmir

Shri K . D Malaviya: But with their 
consent, it will not be difficult for us 
to get some opportunity to search for 
oil there if there are possibilities

Nov, within these three years wc 
have done some work But w? have

not done enough. Thor* • »  tw o 
main reasons for that. The flm  it 
that we have not got adaqmte 
powers 1  could go on illustrating 
and citing instances to show how 
absolutely Imperative it is that w* 
should have these powers aa soon as 
possible As a matter of fact, when 
oil was discovered in Cambay in 
September 1958—about 11 months 
ago—-we realised that we had come to 
a stage where we could no longer 
show any progress if we did not 

possess more powers Somehow we 
managed to get a little power end we 
thought that, for the time being, it 
would suffice But I was disappointed 
to find that the progress was not giv-
ing ajvv encouragement to us So we 
started giving attention to the question 
of converting the present Oil and 
Natural Gas Commission to a statutory 
corporation with much wider powers 
and less control from Government in 
its functioning

Looking at the whole thing from 
the financial point of view, the magni-
tude of our programme will also be 
clear to you The expenditure incur-
red on account of the Commission in 
1956-57 was only roughly Rs 80 lakhs 
in 1957-58 it was Rs 205 lakhs and 
in 195B 59 it was R« 278 lakhs

Now, in the current >ear, 1959-00, 
we have alread\ provided for Rs 650 
lakhs and b> the end of the year, we 
think, the capital goods which will be 
available to us will require another 
Rs 600 lakhs That is bv the end of 
this year we mav have to spend about 
Rs 12 crores

Thus, in the last three years, so far 
as the financial implication is concern-
ed our work has increased 12 thnes 
So far the handling of technical per-
sonnel is concerned, it has increased 
by about 8 times

When we started we had only 3 deep 
drills Today we have 7 deep drills 
spread over the entire country Now, 
the organisation of a drilling party ia
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• very intricate affair Various types 
o f technical programmes are handled 
by the drilling party and it is not 
always* easy to get the work smooth-
ly done if the officers are not autho-
rised to change their orders and direc-
tions end modify the instructions from 
time to time Sometimes, the entire 
drilling operation has to be changed

As an illustration I would like to 
describe the case of Jwalamukhi Well 
No 1 When we planned to drill 
Jwalamukhi Well No 1 v.e had 
thought that the whole thing would be 
over by about 11 months So, we 
provided in our budget another sum 
of a crore of rupees for putting up 
Well No 2 in Jwalamukhi which 
would have been taken up only after 
the indication of results from Jwala- 
mukhi Well No 1 Instead of 11 
months, we have taken about 28 
months to finish the well Obviously 
the one crore of rupees that was 
budgeted for Well No 2 in Jwala 
mukhi was not taken up and the sum 
had to be surrendered Obviously, we 
were blamed for having demanded 
more money than what was necessary 
My colleague the Finance Minister, 
takes me to task for it for snatchmg 
awev others’ shares

Such an eventuality tan be avoided 
only when we have the authority to 
function within a particular allotment, 
and that should completely change the 
picture of allotment and the way in 
which that money has to be spent, if 
we had the power of reappropriation, 
changing from one set of work to 
another You have to take all these 
factors into consideration and put up 
before the Finance Ministry such a 
budget as will ultimately have to be 
modified and reduced appreciably

Even now we are not able to decide 
whether we shall put Well No 2 in 
Jwalamukhi or not although every 
day we are assured of Well No 1 in 
Jwalamukhi giving us great hopes

Another illustration which I would 
like to give is this When we started

our work in 1886-57, the Soviet 
experts recommended a programme to 
us It is known as the Report of the 
Soviet experts on the task of oil gas 
prospecting and exploration in India 
during 1956-57 Here for 1956—61, a 
general outline of a programme was 
laid down, 4 or 5 lines of which I 
would like to read out Of course, 
this report was drawn up about 6 
years back (Interruptions)

Shri Hem Baraa (Gauhati) They 
drew up a programme for the Second 
Plan Period

Shri K. O Malavlya I am only
referring to what was happening
They said

“During coming 5 years it will 
be best to concentrate attention 
m two States, Punjab and Rajas-
than (Jaislamer area) which are 
the most studied and where the 
prospects are encouraging Simul-
taneously, it is essential to carry 
out geological and geophysical 
investigations as well as deep test 
drilling in the Ganga valley and 
West Bengal, geological and 
geophysical survey and core dnl 
ling m Cambay area, geophysi-
cal and geological investigations 
on the Madras coast The latter 
four regions will constitute a 
reserve for extending the explora-
tion during following years, and 
could compensate the first two 
regions m case of possible failures 
The following are the main works 
for oil and gas protecting and ex-
ploration during 1956—61 ”

The emphasis was more on Punjab 
and Jaisalmer area m 1956-57 What 
happened4 When we started our dril-
ling operations in Punjab we were 
very hopeful of getting some struc-
tures which would lead us further 
into the oil search programme In 
Punjab The Hoshiarpur drilling 
operations were completed only re* 
cent!;’  and we are not very hopeful o f 
finding any indication o f oil or gas 
roundabout Hoshiarpur In the laOt 
two vears, we have had to change oar
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total assessment, geological assessment 
of oil in the Punjab basin where we 
have been working and where it was 
recommends, d that we should work. 
We are still hopeful of the entire 
Punjab basin; we think that some day 
we are sure to find oil and gas there. 
Still, objectively the area which was 
recommended by the experts five 
or six years back is almost well nigh 
being abandoned Similarly, in Jaisal- 
itier also where wc were very hopeful 
about 5-6 year.s ago, we have not made 
much progress and when we get some 
interesting horizons, we will continue 
to apply our energy In between, 
when we have found oil in Cambay, 
the technical assessment was to be 
modified. The overall technical assess-
ment of Cambay during those years 
was not very encouraging It was 
only subsequently in the year 1957-58, 
that the seismic investigations gave 
us lot of hopes m Cambay and the 
Oil and Natural Gas Commission 
decided and took a great risk in put-
ting a hole in that area where seismic 
investigations have given us some 
encouragement So, we have almost 
diverted or deviated from the experts’ 
recommendations, although in consult-
ation with them, because in all pros-
pecting, no one knows and no one can 
say 'Do not do it here' The moment 
you are encouraged by seismic investi-
gations, there is no geologist who will 
come and say: ‘Do not do it here'. 
The Oil and Natural Gas Commission 
decided to have such a deviation, a 
m'-re or less big departure from the 
programme projected by the experts 
We succeeded The whole attention of 
the Commission was switched on to 
Cambay from certain other areas I 
have said this to make out the point 
that the element of uncertainty is a 
very very important factor in oil pro-
specting Therefore, any assessment 
that has to be made of the work done 
by this Commission must be made m 
this background that we live from 
month to month, quarter to quarter 
A Commission that will be entrusted 
with the task of searching for oil must

have full powers, to change, shift and 
modify its programme in such • way 
that leads to expeditious discovery « f  
oil or gas. That cannot be done 
under the framework and limitations 
under which a Government depart-
ment suffers We have to change but 
we cannot change because we are a 
Government department. We have to 
change into an autonomous organisa-
tion to produce results and to take 
responsibility

The other element which is very 
necessary for the House to consider 
is that we are functioning in an 
atmosphere of competition A  certain 
amount of criticism was levelled 
against us a few months back by cer-
tain sections of the Press that we were 
too slow to function, that our costs 
were mounting up because certain 
things were done by a private con-
cern much more expeditiously and 
that the difference was so much that 
perhaps an enquiry was needed or 
ceitam rustications were called for 
so far as this Commission was con-
cerned I was taken to task and was 
criticised for the inefficiency of the 
Commission It is a fact that we did 
not function as expeditiously and as 
economically as we should have, and 
I must frankly admit to the House 
that if we have to function under 
these limitations we will continue to 
spend more money, take more time, 
give you less hopes But. on the 
other hand, if we take more nsks and 
deviate from the existing pattern of 
rules and regulations under -vhich we 
arc bound, then I have no doubt in 
mv mind that we will effect economy, 
achieve greater results and also 
increase our efficiency

Recently there was a break-down in 
our Cambay drilling operations Pre-
viously also once or twice there were 
certain break downs in our work. We 
had to approach the Government for 
financial sanction of purchases in a 

big way. Obviously, it takes time for
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examinations, scrutiny by my col-
league the Finance Minister, and it 
is not always easy to convince the 
Finance Minister that I am right 
Perhaps, generally I have to admit 
my mistakes so far as rules and re-
gulations are concerned. So it takes 
time. Then the purchasing depart-
ment comes, the construction depart-
ment comes and for what could 
happen or what is generally achieved 
by the Standard Vacuum Oil Company 
in Bengal in ten to fifteen days we 
sometimes take three to four months 
to complete In order to get the sanc-
tion for a small sum of Rs 50,000 
which could save perhaps Rs. 50,000 
by way of salaries a day, we have to 
wait for ten to twenty days It is 
inevitable, because the rules bind us

Therefore, if we have to function in 
this atmosphere of competition. if 
we have to show greater economv, 
then what is most necessary at this 
crucial stage, when we have discover-
ed certain oil beyond expectation, in 
less time than what I had anticipated, 
and some ga.« in Jwalamukhi area— 
and this I realised four months back 
—is that we should have more power, 
we should transfer more power to the 
Oil and Natural Gas Commis«ion I 
was anxious Sir. to introduce this 
Bill m the last session but it could 
not be done for obvious reasons, be-
cause things were being examined 
and I was myself not sure whether 
the Bill that we have produced could 
have been produced at that time I 
took great care to examine all is- 
pects of the Bill, and therefore wt 
are already late bv four months 1 
am therefore most anxious that >ur 
preaent Commission shou'd be con-
verted into a statutory corporation 
very soon, almost immediately, with-
out any loss of time

We are m a critical phase of our 
programme We have already enter-
ed into a certain agreement for the 
purchase of equipment which took us 
about seven to eight months We 
want to make very urgent purchases

very soon. I want to avoid all this 
loss of time. We want to get certain 
things manufactured in order to save 
drillin'; tbn** at one well We want 
to finish all this programme before 
the year ends, because some time back 
I promised that so far as the Cambay 
well is concerned—the unit structure 
in Cambay—we will be able to dec-
lare some results by the end of thia 
year or by January 19*>0 Our well 
No 2 has been com plied, and if we 
do not get enough power and elasti-
city to function tt may not be possi-
ble fur us to put another seven or 
eight holes in that area and some 
more holes in the Surat area and 
Jwalamukhi area The-efore, from 
the point of view that we have to 
compote in this free world and that 
we have to function more elaborately, 
and in a greater area and show some 
result if there is oil m this country, 
it is highly necessary that the House 
accepts the proposals that have been 
made m this Bill and without any 
loss of time gives the powers that are 
sought therein

Our ptesent difficulties are enor-
mous 1 need not refer to those diffi-
culties and those headaches But I 
only hope that most of them will be 
removed or a good part of them will 
be removed soon when we get these 
powers As the House might have 
seen, the broad features of these pro-
posals are to carry out geological and 
geophysical surveys for the explora-
tion of mineral oil. drilling and other 
prospecting operations to j .nve and 
estimate the resources of mineral oil 
and carry out all such f>f? vittes that 
will lead to the desired r< suits, to 
produce oil and natural gas from 
such re-ources, refine the vime and 
if necessary to set up or lm'reas** the 
pace of utilisation of oil and '’^tura! 
gas Apart from such specific re-
sources which w*ll be pro\ .ded in the 
discharge of the functions under the 
Act, the Commission shall be bound 
to abide by such directions as the 
Central Government may 'n writing 
or for reasons to be recorded make 
from time to time
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(Shri K. D. Malaviya]

I hope that the House will accept 
t i e  proposals that 1 have made in 
Alia Bill and that we shall soon be 
enabled to start the work according 
to our proposals

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to provide for 
the establishment of a Commis-
sion for the development of pet-
roleum resources and the produc-
tion and sale of petroleum and 
petroleum products produced by 
it and for matters connected 
therewith, be taken into consid< ra-
tion ”

Mr. Deputy-Speaker: Does Shri
Naldurgkar want to move his amend-
ment to refer the Bill to a Select 
Committee9

Shri Naldurgkar tOsmanabad)- 
Yes, Sir

Mr. Deputy-Speaker I shall give 
hun an opportunity Now, Shri Sarju 
Pandey—he is not moving his amend-
ment Yes. Shn Naldurgkar

Shri Naldurgkar: Mi Dcputy-
Speakei, Sir 1 welcome the introduc-
tion of this Bill because it is the first 
o f its kuid and a very important one 
From the statement of the hon Minis-
ter it is evident that with itc volu-
minous work the size of the organisa-
tion has also increased The activities 
o f the organisation will also advance 
in future and therefore it is essential 
that such an enactment should be 
introduced and passed by this House 
But there are certain clauses in which 
eertain defects are inherent and it is 
essential

Mr. Deputy-Speaker: Before pro-
ceeding further, the hon Member 
ro,i make his motion and read out 
the names of Members that he wants 
to be included Let us see whether 
they agree to it.

Shri Naldurgkar: I beg to move: 
"H ut the Bill be referred to a 

Select Committee consisting of

Swami Ramananda Tirtha, Shri 
N. K Pangarkar, Shri Harish 
Chandra Mathur, Shri Tayappa 
Hari Sonavane, Shri Shivram 
Rango Rane, Dr. Devrao Namdev- 
rao Pathrikar Kamble, Shri 
Narayan Ganesh Goray, Shri Nath 
Pai, Shri Keshava Deva Malaviya, 
Shrimati Mafida Ahmed and Shri 
Venketrao Srinivasrao Naldurg- 
kar, with instructions to report by 
the 1st September, 1959"

The Deputy Minister of Law (Shri 
Hajarnavis): Has the consent of the 
Members been obtained as the rule 
requires’

Mr. Deputy-Speaker; Has the con-
sent of these Members who have been 
included, obtained9

Shri Naldurgkar. Thev have been 
included perhaps with the hope that 
they vc 111 agree I have consulted 
some of them

Shri Nara>anankutty Menoa
(J* ikandapuram) He has \ eon kind 
enough not to include any Member 
from 'bis side-'

Mr. Deputy-Speaker: Has the con-
1 1 ► of those Members been obtained*

H'tn Naldurgkar: I have obtained 
•i* consent of some of them

Mr. Deputy.Speaker: What about
th»‘ others’

Shri Naldurgkar: I hope the others
vi on Id not be disagreeable

Mr. Deputy-Speaker: He only wants 
an opportunity to speak I suppose 
L>1 him proeeed

Shri Naldurgkar* This Bill is a very 
important -ini* and there are certain 
clauses which require more * Lariflca- 
tion 1 hope the hon M ■ ter will 
consider those matters

1 have spoken two or three times in 
this House stressing that while legis-
lating any law, the House must he
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■nore cautious and we should take care
that we are not traversing beyond the
limits of our legislative powers. It is
curious to note that sometimes that
collective wisdom of the two Houses
is challenged by individual advocates
before courts of law and some pro-
Yisions are held ultra vires. So, I am
o f the opinion that every law which
is enacted must be explanatory as well
as explicit and unequivocal. Parti-
cularly the House must be cautious, to
avoid what we call delegated power.

*I am afraid that clause 26 read with
clause 3 will be ultra vires of the 
powers of this House. Clause 20 
reads thus:

“The Commission may, by 
general or special order in w rit-
ing, direct that all or any of the 
powers or duties which may be 
exercised or discharged by it 
shall, in such circumstances and * 
under such conditions, if any, as 
may be specified in the order, be 
exercised or discharged also by 
any person specified in this behalf 
in the order,”

According to clause 3, we have dele-
gated the power to the Central G ov-
ernment for the constitution of the 
Board. Clause 3 reads thus:

“With effect from  such date as 
the Central Government may, by 
notification in the Official Gazette, 
appoint in this behalf, there shall 
be established a Commission to be 
called the Oil and Natural Gas 
Commission.”

So, it is quite clear that according 
to clause 3, the power of form ing or 
establishing the Commission is vested 
with the Central Government only. 
So. the Commission is the creation of 
the Central Government. Now, when 
w e are giving certain definite powers 
to the Central Government, again we 
are delegating the same powers to 
another body that is created by the 
Central Government. This doctrine 
o f delegated legislation has been view -
ed with reprobation by judicial
decisions.

I may refer to Basu’s The Constitw- 
tion of India, page 246, where it is
said:

“No legislative order can dele-
gate to another department of the 
Government or to any other 
authority the power either gene-
rally or specially to enact laws. 
The reason is found in the very 
existence of its own powers. This 
high prerogative has been entrust-
ed to its own wisdom, judgment, 
and patriotism and not to those 
of other persons and it w ill act 
ultra vires if it undertakes to 
delegate the trust instead of 
executing it.”

What is the criteria to decide whether 
a certain power is delegated or not? 
Basu says:

“The true distinction, therefore, 
is between delegation of power to 
make the law, which necessarily 
involves a discretion as to what 
it shall be and conferring autho-
rity or discretion as to its execu-
tion.”

Therefore, in this case, if the power 
of constitution or power o f form ing 
the Oil and Natural Gas Commission 
is vested with the Central Govern-
ment the interpretation of clause 26 
will be that the Commission also is 
vested with the power to create 
another commission. These words are 
very important.

17 hrs.

Shri Hem Barna; May I know the 
time allotted for the general discus-
sion and the time for clause by  clause 
consideration? Do you propose to 
increase the time?

Mr. Deputy-Speaker: W e have to 
feel that there is some necessity. Then 
only it can be considered.

Shri Narayanankutty Menon: May
I know the time for general discus-
sion?

Mr. Deputy-Speaker: W e have allot-
ted four hours in all. I think w e can 
divide it into 3 hours and 1 hour.



Hurl N inyiM idnttjr Mwan: That
-will be all right.

Mr. De]nt]r-8peaker: la the hon.
Member likely to take long?

Shri Naldnrgkar: Yes, 1 will take 
aaore time.

3113 oil and Natural AUGUST

Mr. Depetir-Speefcer: la  that oaaa
he might continue taaawwiw.

11M  bn.
The Lok Sabha than adjourned till 

Eleven o f the Clock on Thursday, 
August IS, 1959/Srovana 22, ISA 
(SaJca).

12, IMS Oat Cammittian M0S at 14
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ORAL ANSWERS TO QUES-
TIONS 18$*—1900

SjQ. Subject C oun tm
No.

334 Air accident* i8m— 62
335 Slum clearance work in

Delhi 1863—66
336 Road bridge on Ruonarmn

River 1866—68
337 Bridge over river Ton*

National Highway No.
31 . 1868— 70

338 Road and Inland Water
Transport Committee 1870— 72

339 Replacement of dakota air-
crafts of Indian Air-
line* Corporation 187a—77

340 Hydrogenated oils 1878— 82
341 Gang* bridge in Bihar 1883— 84
34a N.E S. blocki 1884-85
343 Training of Sarpanches of

Panoiayats 1885 -89
Bhakra dam 1889-90
Tungabhadra Protect 1890— 93 
North Trunk road 1893-94
Dam on river Ram Ganga 1894— 96 
Pood production 1896-97

344
345 
347 
349 
351 
S N Q

No.
r Wild cattle m Delhi

WRITTFN ANSWERS 
QUFSTIONS

S.Q
No.

1897— 1900

TO
1900— 82

34«

348
350
35*

353
354

35 S
356

357
358
359

360

Plantation of timber along-
side railway track 1900-01

Seizure of nee in Manipur 1901
Waterlogging in Delhi 1902
Perumbai bndge on 

Bombay-Kanya-Kumari 
Road 1902-03

Indian plough 1903
Export of nee and paddy

from Onsta 1903-04
Ayurvedic drug* 1904-05
Ad Iw  Railway Tri-
bunal 1905

Air Mail Service 1905-06
Death of fiah at Okhia 1906-07
Arnault on a woman in

train 1907
Railway line from Rour-

kela to Baraua 1907-08
361 Underground 

cable scheme
coaxial

WRITTEN ANSWERS TO 
QUESTIONS—contd

S Q . S u b je c t
No.

C o u a M

362 Bndge over river Kn-
shna near Rangapur 1908

363 Matter plan for flood
control in Kashmir 1909

364 Inferior grade of coal 1909
365 Naiafgarh drainage Delhi 1910
366 Dam on River Beas 1910-XI
367 Transport Cooperative

Societies 1911
368 World Bank Team Visit 191X-X2
369 World Health Assembly

m Geneva 191a
370 Defective construction of 

ships at Hindus-
tan Shipyard 1913

371 Printergram Service 1913
373 Sugar production 19x4
3’ 3 Hooliganism by students

on railways 1915
374 Steel bndges in Andhra

Pradesh 1915-16
375 Cabins on Northern

Railway 1916-17
376 Shortage of wagons for

colhenes 1917
377 Street lights on Safdar-

)ang-K.utab Minar
*9*7

378 Regional and State Wa-
ter Sewage Boards 1917-18

379 Doubling of Bina-Bho- 
pal Annupur Katni
Sections 1918

380 Provision for flood control 19X8~19

U SQ  
No

600

601

602

603

604

60s
606

1908

Telegram and Telephone 
facilities in Hisaar 
and Mohindergarh
Districts 1919-20

Railway Service Com-
mission Allahabad 1990

Covering of platforms in
Bikaner Division 1920-31

Utilization of water for
irrigation 1921

Casual worker* on
Northern Railway 1921-22

New buses for D.T.U. 192a
Electrification of Stations 

on Northern Rail-
way I»1M )

137 LSD—9.



[Xtatflr D raw ] a x ff

WRITTEN ANSWSRS TO 
QUESTIONS—contd. UJS.Q. Subject Cournots No.

«07 Poultry development in
Bombay State . i9*3-*4

608 Irrigation Scheme* in 
Bombay State 1934

<09 Goenexativc Marketing 
Sodede* in Tripura . 19*4-35

6IC Effect* of exoea* intake of
•alt . . . 1935-06

611 lame* raised by Part 
Union* referred for ar-
bitration 19*6-27

6X2 Kathmandu-Calcutta Air
Service by Nepal 19*7

6x3 Delhi Milk Supply
Scheme . 19*8

614 Salt for cattle 1928
«X5 Telephone connection* 1929
6x6 Indo-TIbet National High-

way 1929
617 Utilisation of fund* for

irrigation and power . *9*9-30
6x8 Scholarahip* for school- 

going children of Rail-
way employee* . 1930-31

619 Credit through Coope-
rative* 1931

6*0 Water supply in Calcutta 193*
6X1 Revirion of minimum 

wages of D.T.U. emp-
loyee* • . « 193*

6s* 1COi■s 1932-33
6*3 Alarm Chain pulling 1933-34
6*4 Target of cooperative de-

velopment . 1934-35
6*5 Clswrflntion and categori-

sation of dock workers
poult 1936

6*6 Himachal Pradesh State
Cooperative Bank 1936

6*7 Cooperative Societies in 
Himachal Pradesh *937

628 Irrigation Survey in Hima-
chal Pradesh 1937

6*9 W.H.O. Regional Office
Building in Delhi 1937-3*

690 Sugar factories 1938
631 Norwegian Assistance 1938-39
63* Bulhar grain discharging

plant *939
«33 Family Planning *939
634 D.V.C. Navigational Canal *939-40
635 T.B. Demonstration and

Training Centres *940
636 Road accidents in Delhi . *940-41
<37 Gauge Barrage Scheme . 194*
638 “ Kharif Campaign” 194X-42

WHITTEN ANSWERS TO 
QUESTIONS-contd.

VJS.Q. Sublet CouMM
Net

639. Reclamation work at
Chhaleshwar near
Agra *94*

640. Doubling of Poona-Dhond
Line *94*

«4X. Jalna-Bir-Osmanabad-Shola
pur Railway line *94*-43

64a. Odd timing* of trains from
Barauni *943-44

«43- Procurement of rice and
paddy in Orissa 194S

644. City booking office in
Cuttack *945

645. Lady Hardinge Medical 
College and Hospital . *945-46

64«- Mental Health Services . *946
647- All India Institute of Me-

dical Sciences *946-47
648. Payment of Ship Freight

in Rupees *947
649. Survey of wood and timber

in Chamba 1947-4*
650. Railway line in backward

areas *94«-49
65*. Development of cattle

breeds 1949
652. Class IV posts in the

I.A.R.I. *949-50
653. Class IV poses in the

I.A.R.I. *95o
654. Land Settlement Advisory

Committee, Manipur *950-5*
655. Land Settlement Advisory

Committee *95*
656. Drinking in hotels 1951-52
657. Fans in Delhi-Bombay

Janata Train *95*
658. Overbridge at Bamnia Rail-

way Station. *95*-5»
659. Rise in prices of peas,

gram and pulses *953
660. P.&.T. Building Burdwan. *953-54
661. Facilities for training in 

Government Labora-
tories *954-55

66*. Ajmeri Gate Slum Clear-
ance Scheme *955

663. Sitarampur Junction *956
664. Late running of trains on 

Bombay Poona Section *956-57
665. UNICEF *957-5*
666. Postal staff at Rourkela *958
667. Treatment under Ayur-

vedic Syatem X95*-S9
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WRITTEN ANSWERS TO 
QUESTIONS—contd.

VJI.Q. Subject Co l u u m
No.

66S. Water topply in New Delhi 1959
669. Conaolidation of land hold-

ings in Himachal Pra-
desh . . . .  1959-60

670. Parbhani-Latur nil link . i960
671. Sultanpur Project . 1960-61
67a. Krithnapuram Aerodrome 1961-62
673. Post OfBcea opened in

Punjab 1963
674. Tieketless travel on N.E.

Railway 1962
07S> Nagvjunasagar Control

Board 1963
676. Conversion of metre gauge

line into broad gauge . 1963
677. Conference of the State

Minister* of Co-opera-
tion . . . .  1963

678. Minor irrigation in Tripura 1964
679. State-Co-operative Bank,

Tripura 1963
680. P. & T. building, Jammu

and Kashmir 1965-66
68z. Radio licence fees due from

Rajasthan Government 1966
682. Labourers employed in

ports 1966-67
683. Suspension bridges in

Manipur 1967-68
684. Recruitment of Scheduled

Castes and Scheduled 
Tribes as Postmen 1968

685. Gangtok road 1968-69
686. Floods in Tripura 1969
687. Hybrid maize 1969
688. Pole near *D’ Cabin at

Barada Station 1970
689. Chemical fertilizer* 1971
690. Increase in postal rates for

foreign countries 1971-72
691. Delay in payment by ship-

owners to Hindustan 
Shipyard . 1972-73

692. Breakdown of a travelling
crane in Hindustan 
Shipyard 1973

693. Hindustan Shipyard . 1973-74
694. Hindi Tekgnph Service 1974
695. New Primary Schools for

Children of Railway 
Employees 1974

696. Dadri distributary 1975
697* Advanced post-graduate

medical courses . . 1975-76

WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.S.Q. Subject
No.

698. Nursing Colleges .
699. Medical Colleges .
700. Repair of railway bridge on

Godavan .
701. Community Development

Conference
70a. Integral Coach Factory

Perambur
703. Train derailment on

Southern Railway
704. Train derailment at Madu-

rai . . .
705. Recovery of Centre’s loan

to States for Major
Irrigation Projects

706. Production of food from
sea weeds .

707. Dry fruit research station
m Lahaul Valley

MOTION FOR ADJOURN-
MENT . . . .
The Deputy Speaker withheld 

his consent to the moving 
of the following adjourn-
ment motions given notice 
of by the members shown 
against them :—

(t) Shortage and Noticc 
high prices of 
rice in West 
Bengal.

by
Shnmau 
R e n u 
Chakra- 
vartty.

Notices by 
Sarvasbri 
Hem Ba- 
rua and 
S. C. 
Gupta

(it) Lathi charge 
by the Ceylon 
Police on 
Kerala demo-
nstrators with-
in the preci-
ncts of the 
Indian High 
Commission at 
Colombo.

PAPERS LAID ON THE
TABLE
( 1) A copy of Notification No 

S.Q. 1709, dated the xst Au-
gust. 1959 under Section 
58 of the Delhi Development 
Act, 1937

(2) A copy of the Annual Report 
of the Indian Council ot 
Agricultural Research for 
the year 1955*56.

(3) A copy of each of the fol-
lowing Notifications under 
sub-section (6) of Section 3 
of the Essential Commo-
dities Act, 1955 :—
<0 G.S.R. No. 837, dated 

the 16th July, 1959.

aiac

Colu mns

1976
*976-77

*977
w r -78

*978

1978-79

1979-80

1980-81 

19SI

1981-82

1982—93

*994-9*
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PAPERS LAID ON IB B  
TABLI~-cewtA

COLTJMM*
(«0 G.S.R. No. 874, dated 

the 33rd July, 1959.
(Hi) G.S.R. No. 877 dated 

the 27th July, 1959 con* 
taining the Sugar (Move-
ment Control) Order,
*959-

(tv) G.S.R. No. 893, dated 
the tit August, 1959 inak- 
ittf certain further am-
endments to the Rice and 
Paddy (Andhra Pradesh)
Second Price Control 
Order, 1959.

(«) G.S.R. No. 935, dated 
the 8th August, 1959 
making certain further 
amendment to the Inter- 
Zonal Wheat Movement 
Control Order, 1957.

(4) Copy of a statement con-
taining reply to a memora-
ndum received from a Mem-
ber in connection with De-
mands for Grants (Rail»sys)
1959-60.

BILL INTRODUCED 1995
The Andhra Pradesh and 

Madras (Alteration of Boun-
daries) Bill, 1959.

BILLS PASSED 1995— 2098
(1) Further discussion on the 

motion to consider the State 
Bank of India (Subsidiary 
Banks) Bill, as reported by

MPP

Gq h b mmi
BILLS PASSED—omttd.

die J*int Committee, was 
concluded. The motion was 
adopted. After clsuse-by- 
clause consideration the Bill 
was passed, at amended.

(ft) The Minister of Revenue 
and Civil Expenditure (Di.
B. Gopala Ready) moved 
that the Banking Companies 
(Amendment) Bill, 1950, as 
reported by the Joint Com-
mittee be taken into con-
sideration. The motion 
was adopted. After clause- 
by clause consideration the 
BUI was passed, as amend-
ed.

BILL UNDER CONSIDERA-
TION 2098—21*4

The Minister of Mines and Oil 
(Shri K.D. Malavtya) moved 
that the Oil and Natural Gas . 
Commission Bill* 1959 be 
taken into consideration.
The discussion was not con-
cluded.

AGhNDA FOR THURSDAY, 
AUGUST, 13, X959/SRA- 
VANA 22, 1881 (Saka).

Further consideration of the
Oil and Natural Gas Com-
mission Bill and passing of 
the Bill and consideration of 
the Report of National Coal 
Development Corporation.

(XMaur Tham J




